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LOK SABHA
Thursday, 1Tth March, 1955

The Lok Sabha met at Eleven of the
Clock

|MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
PLANNING AUTHORITY FOR DELHI

+1089. Shri S. N. Das: Will the
Minister of Health be pleased to state:

(a) whether it has been decided to
wind up the Delhi Improvement Trust
and to constitute a Statutory and
Autonomous Single Planning Authori-
ty for the development of urban areas
in Delhi; and

(b) if so, what will be the consti-
tution, functions and scope of werk of
this Authority?

The Minister of Health (Rajkumarl
Amrit Kaur): (a) The question of
constituting a Statutory Delhi
Development Authority, which, when
it is set up, will replace the Delhi
Improvement Trust, is under the con-
sideration of the Government of
India.

(b) Does not arise.
Shri 8. N. Das: May I know whether

- the Gevernment of Delhi had been

consulted in this matter and, if so,
what is their reaction?

Rajkumari Amrit Kaur: Yes, Sir;
the Delhi Government is in favour
of this authority being constituted..
~ Shri S. N. Das: May I know what
1s the idea and the extent of parti-
cipation by the Central Government
and the Delhi State Government?

Rajkumari Amrit Kaur: There have
been a number of building authori-
ties in Delhi and it was found that if

710 L.S.D.
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there was one authority it would be
far better from the point of view
of the urban development of Delhi.

Shri S. N. Das: May I know if the
hon. Minister could give us an idea”
of the financial requirements of this?

Rajkumari Amrit Kaur: I cannot
egive the exact figures at the moment;
but, I dv not know that it will be very
much more expensive than the Delhi-
Improvement Trust. ‘a
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RaiLway AccCIDENTS ENQUIRY REvViEW

*1091. Shri Dabhi: Will the Minister
of Rallways be pleased to state:

(a) the main recommendations of
the Railway Accidents Inquiry Review
Committee;

(b) which of these recommenda-
tions have been accepted by Govern-
ment; and

(c¢) which of these have not been
accepted by them?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawar Khan): (a) to (c).
All the recommendations made by the
Reviewing Committee are embodied
in the Reviewing Committee’s Report,
a copy of which together with a copy
of the Memorandum by the Ministry
of Railways thereon, incorporating
inter alia their decisions in respect of
the acceptance and implementation of
each of these recommendations, has
already been placed in the Library of
Parliament.

Shri Dabhi: May I know the reasons
which necessitated the appointment of
the Railway Accidents Inquiry Re-
view Committee?

Shri Shahnawaz Khan: As I said a
few days ago, the National Railway
Users Consultative Committee ex-
pressed a desire to be associated with
the report of the Railway Accidents
Inquiry Committee and therefore in
deference to their wishes the Review-
ing Committee was appointed.

Shri Sadhan Gupta: May I know if
it is not a fact that the representa-
tive of the National Railway Users
Consultative Committee on the Re-
view Committee was an ex-General
Mannger of the Railway Administra-
tion and -wheither the Review
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Committee was not appointed in order
to get over those recommendations of
the Railway Accidents Inquiry
Committee which were unfavourable
to the Railway Administration?

Shri Shahnawar Khan: That is not
s0. Although one of the members of
the Review Committee, Mr. A. P.
Misra, was a retired General Manager
of the Railways, there was another
member, a Member of the Rajya
Sabha, Shri Pattabhiraman, on the
Review Committee.

Sardar Hukam Singh: There is an
observation by the Reviewing Com-
mittee that the chronic shortage of
materials have an important bearing
on safety factors. May 1 know whe-
ther any modification has been under-
taken of the procedure of store
purchases so that this can be avoided?

Shri Shahnawaz Khan: Very acute
shortage of certain railway stores
came to the notice of the Railway Ac-
cidents Inquiry Committee and that
was also noticed by the Review Com-
mittee. But, I might inform the
House that the purchase of railway
stores is not controlled entirely by
the railway authorities. The Railways
have to obtain all their stores through
the Director General of Supplies and
Disposals and we could only make
recommendations. The Railways
could not take any step in that direc-
tion.

Shri P. C. Bose: May 1 know if in-
terim steps have been taken to imple-
ment some of the recommendations of
the Inquiry Committee as also to
lessen the accidents?

Shri Shahnawaz Khan: I think the
House would be interested to know
that the Railway Accidents Inquiry
Committee made 183 recommenda-
tions. Out of them, 99 recommenda-
tions have been accepted in toto by
the Reviewing Committee, 39 have
been accepted as being standard prac-
tice and thus they have been accept-
ed in toto. There are 18 recom-
mendations which have been accept-
ed by the Reviewing Committee but
1the Railway Board have them under
consideration. = Therefore, the hon.
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Member would see that most of the
recommendations of the Railway Acci-
dents Inquiry Committee have been
accepted and, in some case, they are
being implemented.
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Shri 8. N. Das: May I know whe.
ther it is a fact that the Government
of India' has banned or is considering
to ban the export of monkeys from
this country?

Dr. P. S. Deshmukh: Subject to our
vonsent, the export of monkeys has
been banned with effect from the
11th of this month.
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PAYMENT OF TELEPHONE AND PHONOGRAM
BiLLs

*1096. Pandit D. N. Tiwary: Will
the Minister of Communjications be
pleased to state:

(a) whether it is a fact that some
State Governments default in payment
of their Telephone and Phonogram
Bills and consequently they are black-
listed; and

(b) if so, whether the system of
Book adjustment of accounts from one
Department to another and from one
Government to another is to be in-
troduced to avoid such contingencies?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). A statement giving the infor-
mation asked for is laid on the Table
of the Sabha. [See Appendix VI, an-
nexure No. 45].
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“are not paying the trunk tele-
phone and phonogram service
bills, the Posts and Telegraphs
Department has placed some of
the Punjab Government depart-
ments on the black list”.
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THirpD CLASS SLEEPING COACHES

1098, Shri Amjad Ali: Wil the
Minister of Railways be pleased to
state:

(a) whether it is a fact that from
the 15th January, 1855 sleeping accom-
modation has been provided in the
third class on the Katihar-Sonepur
route and the Lucknow-Gorakhpur
route of the North Eastern Railway;

and

(b) why in the most important
train viz. the Lucknow-Katihar-mail
train such sleeping coaches have not
been provided?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes, Sir,

(b) The services are now run on an
experimental basis and it was consi-
dered more suitable to run them on
313 Up and 314 Down Katihar-Kanpur
Passenger trains, as they cover two
night journeys.

Shri Amjad Al: Is it the idea to
experiment this in unimportant lines
and unimportant trains and then
come to important trains afterwards?
Is that the policy?
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Shri Shahnawazx Khan: No, Sir.
That is certainly not the policy. We
selected this train because on this
train the passengers have to spend
twou nights whereas on the other train
which the hon. Member has in mind
the passengers have to spend only one
night. That is the reason.

Bhri R. 8. Diwan: The Grand Trunk
Express comes from Madras and
bogies are attached to it from Hyder-
abad. These passengers have to spend
two nights. May I know if the Gov-
ernment propose to have this arrange-
ment on those bogies also?

The Deputy Minister of Railways
and Transport (Shri Amgesan): I do
not think it will be possible to have
it. They are more or less fully
occupied.

Shri Dabhi: May I know whether
the third class sleeping berths pro-
vided on these trains are similar to
those on the Western Railway, namely,
berths with three tiers, on which the
passengers cannot sit straight?

Shri Shahnawasz ltlnn It is the
three-tier system: it 1s more or less
uniform.

Mr. Speaker: He says that the top
tier cannot give comfortable accom-
modation for the passengers.

Bhri Shahnawaz Khan: That thing
has come to the notice of the Rail-
way Ministry. They are seized of this
problem and new designs are being
worked out.

Shri Amjad Ali: If I have heard the
hon. Minister correctly, he said that
the passengers on the Katihar-Kanpur
Passenger train cover two nights,
while they take only one night un the
Lucknow_Katihar msil train. Ig that
the answer he gave?

Shri Shahnawaz Khan:' Yes.

Shri Amjl,d Ali: That is only part of
the main line.

Mr. Speaker: Let thare be no argu-
ment. They thought that in the long
distance trains, where the passengers
spend two nights, they would require
some sort of convenience,
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Shri Amjad All: That could not be
a fact. Would the hon. Minister re-
vise his answer?

Mr. Speaker: Order, order. Next
question.

DrLar-KABUL AIR SERVICE

*1099. Shri T. B, Vittal Rao: Will
the Minister of Communications be
pleased to refer to the reply given to
Starred Question No. 1101 on the 17th
September, 1954 and state:

(a) whether the Indian  Airlines
Corporation Aircraft on the route
Delhi-Kabul-Kandhar are still exemp-
ted from carrying a licensed navigator
on board; and

(b) if so, vghat steps are being
taken by Government for training the
navigators?

The Deputy Minister of Communi-
eations (Shri Raj Bahadur): (a) Yes,
the period of the exemption-is upto
the 31st December, 1955.

(b) Training courses for Naviga-
tors’ licences are held at Civil Avia-
tion Training Centre, Allahabad,
Indian Airlines Corporation is also
taking steps tos give training to their
Pilots in Navigation and hope that by
the end of 1855 the position would im-
prove considerably.

Shri T. B. Vittal Rao: May I know
who looks to this job of navigator?
¥s it the pilot or the co-pilot?

Shri Raj Bahadur: The pilot or the
eo-pilot, whosoever possesses a naviga-
tor's lincence. )

VEGETABLE O1L FACTORIES

#1100. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 52 on the 1Tth
February, 1954, and state:

(a) the further action taken in the
matter of prosecution of the fourteen
vanaspati factories for violation of
the Vegetable Oll Products Control
Order, 1947; and

(b) in what respect these factories
violated the Order?
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The case against
one factory has since been decided
and two of its chemists convicted. The
proceedings against four other factor-
jes are still pending in Courts. The
remaining nine cases have been with-
drawn with a warning to the factories
econcerned.

(b) The samples drawn from the
products manufactured by these fac-
tories were found not to conform to
the standard specification laid down
under the Vegetable Oil Products
Control Order, 1947.

Shri K. C. Sodhia: Was any com-
pounding fee levied on them?

Dr. P. 8. Deshmukh: No. In those
cases which ended in conviction, a
fine was imposed and in default, they
had to undergo 15 days’ simple im-
prisonment.

Mr. Speaker: I think he refers to
the cases which had becn withdrawn.,

Dr. P. S. Deshmukh: No. The reasons
for withdrawal of those cases were
that it was a sort of stray incident:
otherwise, the factories have behaved
well. They were withdrawn with a
warning.

Shri K. C. Sodhia: Why was it that
some of the cases were brought to the
court while others were not?

Dr. P. 8. Deshmukh: Whatever cases
we thought were deserving of being
prosecuted, with whatever material
we had, we put them before the court.

RaiLway CONCESSIONS

*1102, Th, Lakshman Singh Charak:
Will the Minister of Railways be
pleased to state:

(a) whether Government propose to
allow concessional fares for journeys
to hill stations and health resorts this
year; and

(b) the loss in revenue incurred
during the last year by allowing this
concession?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawax Khan): (a) Yes
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(b) The concessional tickets are
issued to popularise the hill stations
and thereby stimulate passenger
traffic. They are very popular and it
would not be correct to say that they
have resulted in loss of revenue.

Th. Lakshman Singh Charak: May I
know the names of the hill stations to
which the railway s«concession is given?

Shri Shahnawaz Khan: It is a long
list: Simla, Solan, Dharampur,
Pathankot, QOotacamund, Kodaikanal,
Abu Road, Coonaoor, Darjeeling,
Shillong, Mettupalayam..,

Mr. Speaker: He need n9t read the
whole list.

Th. Lakshman Singh Charak: Which
line has the maximum traffic?

The Deputy Minister of Railways
and Transport (Shri Alagesan): That
is difficult to say. Naturally the
traffic to Srinagar is very heavy.

Shri N. M. Lingam: Since the Minis-
ter says that these tickets are very
popular, will the Government contem-
plate introducing the concessional
system throughout the year instead of
six months at present?

Shri Alagesan: People do not resort
to hill stations in the winter months,

ALL-INDIA SUGARCANE GROWERS' CoON-
FERENCE

*1108. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived copies of the Resolutions pass-
ed at the All-India Sugarcane
Growers' Confcrence held at New
Delhi in the third week of December,
1954; and

(b) if so, the decision taken there-
on?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes.

(b) The resolutions passed by the
Cane Growers’' Conference in Decem-
ber, 1954, are more or less a repetition
of the Resolutions adopted by that
Body on 1st October, 1954, which were
given due consideration by the Gov=-
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ernment. A meeting was also con-
vened by the Ministry of Food and
Agriculture-on the 28th October, 1954,
with representatives of sugarcane
growers and other interests to consi-
der (i) sugar policy for 19854-56
season, (ii) minimum cane price for
1955-56 season and (iii) a formula for
the linking of cane price with the
price of sugar. After taking into
consideration the views of all concern-
ed including State Governments, the
Government of India took certain
decisions which were announced on
the 27th November, 1954. A copy of
the Press Note issued is laid on the
Table of the Lok Sabha. [See Appen-
dix VI, annexure No. 46.]

Shri D. C. Sharma: When this
control has been abolished on almost
all essential commodities may I know
what justification there is for the
statement which is given in the press
note: “Releases of sugar from factories
will be regulated by Government as
in the past”? May I know how long
these releases will be controlled and
regulated? What is the approximate
date when we will have a policy of
relaxation of controls altogether in
this domain?

Dr, P, S, Deshmukh: It was to safe-
guard the consumers against the bad
effects of de-control that this power
has been retained by Government.

Shri D. C. Sharma: May I know
how much raw sugar is going to be
imported for refinement in this coun-
try as stated in paragraph 3 of the
press note?

Dr. P. 8. Deshmukh: So far as the
future is concerned, I do not think we
have fixed the quantity. Yes, Sir, it
is 1,50,000 tons.

Shri D. C. Sharma: May I know, in
view of the changed -circumstances
efforts are being made to make our
country self-sufficient ‘so far as the
production of sugar is concerned; how
long this .process will take and what
are the factors that hinder us so far
as self-sufficiency is concerned?

The Minister of Foed and Agricul-
ture (Bhrl A. P. Jain): Full attention
is being paid and the House is aware
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that more than 20—may be about 25
or 26—new factories have been given
licences for establishment and more
than 20 factories have been allowed
to expand their production capacity.
Attention is also being paid to the
increase of sugarcane both in quanti-
ty and sucrose content. It is expected
that within 2 or 3 years the shortfall
between demand and supply will be
made up.

Shri D. C. Sharma: In paragraph 4
o! the press note it is said that a for-
mula has been devised for linking the
price of sugarcane to the price of
sugar and that it will be applied even
for 1953-54. May I know how this
formula has been worked out, on
what basis and what are the effects
of this formula on the price of sugar-
cane for 1953-54?

Shri A. P. Jain: The broad prin-
ciple of this formula s that the
sugarcane grower geis out of the
extra profit in the same proportion as
the price of sugarcane bears to the
selling price of sugar,

Shri Sarangadhar Das: In view of
the fact that sugarcane research has
been carried on for nearly quarter of
a century and yet the yield of cane
per acre has not increased very much,
are Government justified in expecting
that the yleld will increase within
the next two or three years?

Dr. P, S. Deshmukh: My hon. friend
will ind that we have done some-
thing which was not done before in
the maiter of making u serious eftort
1o increase the yield of sugarcane as
well as sugar content. He will find
that this year's average will probably
go up.

TRAIN SERVICE BETWEEN TEZPUR AND
MANIHARIGHAT

*1104. Shri K. P. Tripathi: Will the
Minister of Raillways be pleased to
state:

(a) whether it is a fact that the
through passenger train service from
Tezpur to Maniharighat has beenm dis-
continued after the floods last year;
and

L.
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(b) if so, when it is proposed to be
resumed?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shrl Shahnawaz Khan): (a) Nos.
305/306 North Bengal Express trains,
which were running from 1st April,
1954, between Maniharighat and
Amingaon/Tezpur had to be suspend-
ed on account of the breaches in the
Pandu Region in July-September,
1954, between Maniharighat and
damage to the track between Siliguri
and Amingaon.

(b) From 13th November, 1854,
Nuos. 305/306 North Bengal Express
irains were restored to run only bet-
ween Maniharighat and Domohani,
and from 10th February, 1955, they
have been extended to run between
Maniharighat and Alipur Duar. It
is proposed to further extend their
run as soon as the Railway rehabilita-
tion work, which is being carried out
with expedition, is completed.

Shri K. P, Tripathi: May I know,
when other trains are permitted to
run from Maniharighat to Amingaon,
why is it that these two trains are
specially selected for the purpose of
restricted running?

Shri Shahnawaz Khan: Probably,
the hon. Member is more aware of it
than most other people here, that
there is a very acute shortage of loco-
motives and rollingstock and the
North-Eastern Railway is being called
upon to provide a large number of
locos and wagons to save Dibrugarh
and other areas from floods. So, in
order to save on locomotives, we have
to cut short the distance.

Shri K. P, Tripathl: In the first
answer he says that the restriction was
due to breaches in the railways and in
the second answer he says that the
restriction is due to shortage of
wagons. May I know which is true?

Shri Shahnawaz Khan: The hon.
Member must understand that both
these are inter-linked. Breaches on
the line are caused by floods and
threat to various towns is also caused
by floods. We are trying to rehabili-
tate our railway tracks which were
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swept away by floods and so there is
demand for locomotives and wagons
all round—on the lines as well as to
save the cities.

Post CARD VENDING MACHINES

*1109. Chaudhri Muhammed Shaffee:
Will the Minister of Communications
be pleased to refer to the reply given
to starred question No., 129 on the
23rd February, 1055 ang' stale:

(a) the cost of stamp and post card
vending machines proposed to be pur-
chased and the names of the countries
In which orders for their purchase
have been placed; and

(b) the nature of the plans for in-
creasing the number of such machines?

The Deputy Minister of Com-
munications (Shri Raj Bahadur): (a)
The estimated cost is Rs. 1,480 per
machine. No information regarding
countries from which machines will
be purchased is available. Competi-
tive tenders have been called by the
Director-General, India Store Depart-
ment, London.

(b) The ten machines are proposed
to be supplied as follows:;—

Three Post Card Vending Machines
to Postmaster-General, Calcutta; 5 to
Postmaster-General, Bombay; 2 to
Postmaster-General, Madras; and 2 to
Director, Postal Services, New Delhi.
It is also proposed to supply one pro-
totype Envelope Vending Machine
and one Post Card-Cum-Envelope
Vending Machine to Director of
Postal Services, New Delhi, for trial
purposes. The question of increasing
the.number of machines will be taken
up after the machines ordered have
been tried and found successful.
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Sardar Hukam Singh: May I know
whether it has been assessed as to
what would be the duration for which
these machines can honestly discharge
the obligations that they prontise be-
fore requiring some repairs?

Shri Raj Bahadur: As any other
machine would discharge the obliga-
tion that is expected of it, we also
expect that this post card vending
machine will also do the same.

Shri Thanu Pillal: May I know how
many people will become unemployed
due to the introduction of this
machine?

Shri Raj Bahadur: I have already
answered that.

Sardar Hukam Singh: 1 wanted to
know whether any period has been
assessed for which it can discharge
its function and whether there are any
facilities here for its repair?

Shri Raj Bahadur: Of course, the
machines are complicated but they
are not such that the ordinary day
io day repairs and maintenance work
cannot be done locally. That can be
done,

dfew o @wo fewrt : oF nir
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Mr. Speaker: We will go to the next
question. *

AJMER-KoTAH RamL LiNk

*1115. Pandit M. B. Bhargava: Will
the Minister of Rallways be pleasaed
to state:

(a) whether Government have
received any representation for the
construction of a Railway line bet-
ween Ajmer and Kotah via Kekri
and Deoli; and

(b) if so, the steps taken in the
matter?
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The project would be consider-
ed, while selecting new lines for cons-
truction during the Second Five Year
Plan period. ;

Pandit M. B. Bhargava: Has the
survey work commenced or not?

Shri Shahnawag Khan: The Western
Railway have been asked to carry out
the latest survey: traffic and engineer-
ing surveys.

Mr. Speaker: The point is whether
it has commenced or not?

Shri Shahnawaz Khan: The Western
Railway have been asked.

Shri Bhandari: Will it be for broad
gauge or metire gauge?

Shri Shahnawaz Khan: I should
like 10 inform the hon. Member that
in the past, surveys had been carried
out both for the metre gauge and the
broad gauge. The Western Railway
has been asked to review these sur-
veys and bring them up-to-date.

Shri Amjad Ali: If I heard the hon.
Member correctly, he said that both
traffic survey and engineering survey
are being conducted s‘multanequsly.
Is that a fact? How can that be?

The Deputy Minister of Railways
and Transport (Shri Alagesan): It can
be. There is no difficulty in conduct-
ing both the surveys.

Shri Amjad Ali: Not together.
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RarLway EFFICIENCY BUREAU

*1118. Shri Sarangadhar Das: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Efficiency Bureau have recommended
the creation of eight Railway zones;

(b) if so, the main reasons adduced
therefor; and

(¢) whether any decision on the
above matter has been taken so far?
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No, Sir.

(b) and (c). Do not arise.

Shri Sarangadhar Das: May I know
if it is a fact that the operation ratio
was very satisfactory up till 1951
when the re-grouping of railways was
effected and then there was a sudden
fall amounting to 12 per cent. of the
previous figure for 19517

Shri Alagesan: I should think the
hon. Member should have raised this
question when we were discussing the
budget. I do not know how really it
relates to the question before us.

Shri Sarangadhar Das: Is it not the
opinion of the Bureau of Efficiency
that the operation ratio has gone
down? )

Shri Alagesan: The operation ratio
figure is given. I feel the hon. Mem-
ber is having work load in his mind.
They were asked to go into the ques-
tion of work load in the various rail-
way zones. They went into the
question and gave their report.

Shri Sarangadhar Das: May I know
if the work load for the Eastern zone
stands at 232 while that in the South-
ern zone is 138 and 127 for the
Central zone. What is the Efficient
work load recommended by them?

Shri Alagesan: I do not have these
figures for the various railways be-
fore me.

Shri T. B. Vittal Rao: The hon.
Minister said that the Director of the
Efficiency Bureau has submitted a re-
port. Will that report be laid on the
Table of the House? -

Shri Alagesan: I do not think we
propose to lay all these on the Table
of the House. These reports will be
given due consideration with a view
to increasing efficiency. There have
been various subjects on which they
have reported like the problem of
break-of-gauge transhipment, speed of
goods trains, work load on the rail-
ways, etc. Certain other investiga-
tions are in progress like efflective
utilisation of wagons, rationalisation
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of the existing marshalling yards, etc,
These are railway problems which
the Committee is going into so that
we may take action on them.

DEVELOPMENT OF FISHERIES

#1120, Kumari Annie Mascarene:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the financial assistance given to
Travancore-Cochin  State for the
development of fisheries so far in
1954-55;

(b) whether Government have re-
ceived any complaint from the fisher-
men in Trivandrum about the action
of Titanium acid water in the sea and
the consequent effect on fishing; and

(c) if so, the steps
matter?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) During 1954-55
a loan of Rs. 4 lakhs and a grant of
Rs 0:63 lakh have been sanctioned
from Grow More Food Funds.

taken ir__: the

For the Indo-Norwegian Fisheries
Community Development Project,
upto the end of January, 1955, equip-
ment etc. worth Rs. 7;85 lakhs was
received from Norway and about
Rs. 1;19 lakhs granted as Centre's
share of the internal expenditure on
this project. In addition, equipment
to the approximate total value of
Rs. 1,25,000 has been given under the
T.C.M. Programme during 1854-55.

(b) No complaint has been receiv-
ed in the Ministry of Food and Agri-
culture.

(¢) Does not arise.

Kumari Annie Mascarene: May I
know whether Government have re-
ceived any requisition from ' the
Norwegians inviting the attention of
the Government to obstructions caus-
ed to their fishing scheme?

Dr. P. 8. Deshmukh: No, Sir., As |
said in my reply, we have not receiv-
ed any communication.
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Kumari Annie Mascarene: Is the
Government aware that the money
granted by the Centre is not utilised
for the fishermen for deep sea fishing,
but only for inland fishing?

Dr. P. S. Deshmukh: We have no
reason to believe that the money is
being utilised for anything else except
for what has been embodied in the
project.

Kumari Annie Mascarene: May I
know whether the Government takes
any interest ir. seeing that the fisher-
men are not prevented from follow-
ing their profession?

Dr. P. S. Deshmukh: Government
takes every interest in this. In fact,
it is to help the fishermen that the
project has been approved. The Cen-
tre aiso contributes its own funds.

Porpy Seeps as Foop

*1121. Dr. Satyawadi: Will the
Minister of Health be pleased to
-state:

(a) whether any research has been
undertaken to estimate the nutritive
-value of poppy seeds;

(b) if so, the result thereof; and

(c) the areas in the country where
‘poppy seeds form part of staple
food of the people?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) Poppy seeds are a rich source
-of mineral matter, particularly of
calcium. They also have a fair
-amount of protein value.

(c) Poppy seeds do not form part of
‘the staple food of people in any part
-of the country. However, they are
used in curry and condiments in some
parts of India.
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Shrimati Kamlendu Mati Shah;
May I know whether it is true that
poppy seed is a staple food in some
parts of Garhwal and Himachal Pra-
desh and they depend mainly on this
food.

Rajkumari Amrit Kaur: Poppy
seeds, as I have already said, are not
the staple food of any people in any
part of the country even though they
do use them,
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Shrimati Renu Chakravartty: May I
‘know if the headquarters of both the
international and national airlines
will be located in this building and
whether it will also house the region-
al headquarters?

R ww wrgr ;AT qUTEE
P & qwet 2 T e €

Shri N. M. Lingam rose—

Mr. Speaker: Next question,

COMMUNICATIONS WITH ANDAMANS

#1123, Shrimati Tarkeshwari Sinha:
Will the Minister of Communications
be pleased to state:

(a) whether Government propose
to link Andamans with the Indian
mainland by an Air service;

(b) if so, whether preliminary
negotiations with Air services of
India have been completed; and

(c) the type of aircraft to be used
for this purpose?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). Government have under consi-
deration certain proposals for the
operation of an air service to Anda-
mans.

(c¢) The type of aircraft to be used
for the service is being investigated.
No final decision has been taken.

Shrimati Tarkeshwari Sinha: Can
the Government give us an idea of
the estimated cost involved in the
operation of this service which is
under the consideration of the Gov-
ernment?

Shri Raj Bahadur: It is difficult to
give any idea of the cost of operation
of the service at this stage, because
we have got to select a proper type
of aircraft which can be operated be-
tween Dum Dum and Andaman Is-
lands, and various other factors have
to be taken into accoupt which are
yet in an embryonic stage,
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Shrimati Tarkeshwari Sinha: May 1
know whether this service will be
operated by the Indian Airlines
Corporation, or, will the responsibili-
ty be given to some other service?

Shri Raj Bahadur: That matter is
also under consideration.

Shrimati Kenu Chakravartty: May
I know whether the service contem-
plated is only for passenger traffic or
also for freight?

Shri Raj Bahadur: This will be for
both.

Shri §. C. Samanta: May I know
how many places have already been
surveyed for connecting?

..The Minister of Communications
(Shri Jagjivan Ram): There is only
one place where an amphibian air-
craft can land and if ever a service is
started to the Andamans, the aircraft
will land at that place.

Shri 8. C. Samanta: Is it Port Blair?

Mr. Speaker: We will go to the next
question.

THEFT ON RUNNING TRAINS

*1124. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) the number of cases of thefts
and pilferages from running wagons
between Howrah and Khargpur which
are pending in courts at present;

(b) when those cases occurred; and

(c) for how long they have besen
pending in courts?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Two.

(b) and (c). These two cases occur-
red on 14th February 1954, and 21st
April, 1954; charge sheets were sub-
mitted on 28th May, 1954, and 12th
August, 1954, respectively, and the
cases are pending in Courts since
then.

Shri B. C. Samanta: Is it not a fact
that the duration being long after the
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first enquiry report and the final re-
port, there is a possibility of the cases
being misdirected or misrepresented
in the Court?

Mr. Speaker: I think it would be
risky to put questions on the merits
of a case which is sub judice now.

Shri 8. C. Samanta: Is it not a fact
that the accused persons concerned in
these cases are really culprits, that
whenever they are in custody no such
incidents happen and when they come
out such incidents happen?

Shri Shahnawaz Khan rose—

Mr. Speaker: I do not think he
should answer this question.

Shri Krishnacharya Joshi: What is
the punishment awarded in such
cases?

Mr. Speaker: That is too general.
The question should be specific.

Shri N. B. Chowdhury: May I know
whether the pilferage between
Howrah and Khargpur is on the in-
crease or decrease, taking into account
the last three years?

Shri Shahnawaz Khan: I do not
kave the figures for the last three
years, but I have figures for 1953-54.
There is a decrease in 1954 compared
to 1953. In 1953 there were 147 cases
of thefts and pilferage, in 1954 there
were only 100 cases.
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The individual Railway Administra-
tions fix the prices of the eatables
sold within Railway premises and in
trains.

(b) and (c). Periodical revision of
the rates is undertaken whenever this
is warranted due to variations in the
prices for food stufls.

The prices are fixed having regard
to those prevailing in the outside
market.

Pandit D. N. Tiwary: May I know
whether the Government is aware
that large-scale sub-letting is practis-
ed and consequently prices of food-
stuffs on our platforms go high, and
also the quality of the food deterior-
ates?

Shri Alagesan: I do not have any
information in my possession regard-
ing that, but I can say that recently
we standardised the prices in the
refreshment rooms, and they are as
follows:

Southern Railway 10 annas
Ex-B. N. Railway 14 annas.
Other Railways 14 annas.

Mr. Speaker: I do not think he
wants details. His question is that be-
cause of the practice of sub-letting,
the prices go high, whatever they may
be, and the quality deteriorates. Is
that a fact?

Shri Alagesan: Yes, Sir. Certainly,
sub-letting means deterioration in
quality and also their putting up the
prices. The prices are fixed, but
though there may be deterioration in
the quality. The difficulty with sub-
letting is that it is very difficult to
prove it, and when such cases are
found out, the contractor is dealt with
severely.

Pandit D. N. Tiwary: May I know
whether any complaint has been re-
ceived by the Government from Sone-
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‘pur station on the North-Eastern Rail-
‘way and Moghalsarai also about sub-
" letting?

Shri Alagesan: Not to my know-
:ledge.

FERTILIZERS

*1128. Shri Jethalal Joshi: Will the
:Minister of Food and Agriculture be
- pleased to state:

(a) the quantity of fertilizers pro-
+duced in India during 1954; and

(b) by how much it fell short of
‘the demand?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Among the
- warious kinds of fertilisers, both nitro-
genous and phosphatic, only sulphate
-of ammonia and superphosphate are
produced in India. The production of
sulphate of ammonia and superphos-
- phate in 1954 was 3,40,222 tons and
1,05,056 tons, respectively.

(b) In the case of sulphate of am-
monia, the deficit during 1954 was of
the order of 74 lakh tons. The local
production of superphosphate is suffi-

-cient to meel the demand.
A

Shri Jethalal Joshi: May I know if
the Government can say just how
much appreciable increase there has
been in the demand for fertilisers
from agriculturists during the last two
vears?

Dr. P. S. Deshmukh: I am very
happy to say that there has been a
very appreciable increase in the de-
mand, and if my hon. friend would
like the figures, I can tell him that
whereas in 1952 our consumption of
Ammonium  Sulphate was 2,76,238
tons, in 1953 it was 4,286,534 tons and
in 1954 it is likely to be above 55
lakh tons.

Shri Jethalal Joshi: May I know if
there is a proposal to start another
factory for nitrogenous fertiliser in
view of the increased demand for
“these fertilisers, and if so, where?

Dr. P. S. Deshmukh: Yes, Sir, but
“that would be a proper question to
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address to the Commerce and Indus-
try Ministry.

Ar
Shri R. 8. Diwan: May I know whe-
ther the shortage which the hon.
Member referred to is in comparison
with the total demand of agriculturists
in India, or the demands which have
been actually made by the States?

Dr. P. §. Deshmukh: There was
actual shortage and in some places
even blackmarket was resorted to as
a result of the shortage due to demand
from the cultivators.

RariLway Accments ENQuiry Com-
MITTEE REPORT

*1129. Shri Ganpati Ram: Will the
Minister of Raillways be pleased to
state:

(a) whether it is a fact that the
Railway Accident Enquiry Committee
observed in their report that the
existing flood-lighting arrangements
for night examination of trains, and
working facilities "in regard to tools
and plants and supply of spare-parts
are not adequate for proper examina-
tion and maintenance of the rolling
stock; and

(b) if so, the steps taken by Gov-
ernment to improve the situation?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) A statement in this respect is
attached. [See Appendix VI, annex-
ure No, 47].
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WaTER TROUGHS FOR ANIMALS

*1132. Shri Anirudha Sinha: Will
the Minister of Rallways be pleased
to state:

(a) whether any action has been
taken by the Railway Administration
for the construction of water troughs
and shelters for animals on Railway
stations in the country; and

(b) if so, the names of Railway
stations where such water troughs
and shelters- have been constructed?

The Parllamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The information is being col-
lected and it will be laid on the Table
of the House in due course.

Shri Anirudha Sinha: May I know
whether it is a fact that some time
in 1951 Government had given an as-
surance on the floor of this House in
respect of the construction of water
troughs and shelters for animals at
railway stations, and if so, to what
extent that assurance has been imple-
mented?

Shri Shahnawaz Khan: That as-
surance. has been implemented in res-
pect of a large number of stations. It
is a long list. Shall I read it?

Mr. Speaker: No.

Shri Shahnawaz Khan: It is being
implemented.

Shri Anirudha Sinha: What time
would it take for the railway adminis-
tration to construct these things at
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those stations where they are very
urgently needed?

Shri Shahnawaz Khan: As I just
said, the assurance has been imple.
mented in respect of a large number
of stations, and where any necessity
arises, we shall provide additional
ones,

Shri Anirudha Sinha: What is the
number of stations?

The Minister of Railways and Trans-

port (Shri L. B. Shastri): It should
be over 80.
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Mr. Speaker: He is trying to argue.
Let us go to the next question.

New RaiLwavy LINE

*1133. Shri Bogawat: Will the
Minister of Rallways be pleased to
state:

(a) whether any suggestion has
been made by the Bombay or Hyder-
abad Government for the construction
of a railway line from Parliwaijinath
to Poona via Bir and Ahmednagar;
and )

(b) if so, the action taken in the
matter?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Shri Bogawat: May I know whether
there was a deputation from the
Hyderabad State in regard to the
construction of this railway line, say-
ing that as there is no railway line in
part of Osmanabad, Bir and Ahmed-
nagar and Poona, and as there I&



1059 Oral Answers

heavy traffic in this route, a link with
Poona, Bombay, Nagpur and Hyder.
abad is necessary?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): I could not
follow the question.

Mr. Speaker: Thereis great traffic
in certain parts of Ahmednagar dis-
trict in Bombay, and his argument
seems to be that there is need for a
railway line being constructed there.
Is that not so?

Shri L. B. Shastrl: That may be so,
but we expect that either the Hyder-
abad Government or the Bombay
Government will take up this ques-
tion,

Shrl Bogawat: May 1 know whether
the Hyderabad Government has made
such a proposal in regard to the line
from Parliwaijinath up to Bir? May
1 also know whether there was a for-
mer proposal by the G.I.P. Railway
to take up the line from Ahmednagar
to Parliwaijinath, via Paithon as
there are very big fairs at Amba,
Paithon, Alandi, and certain other
places, just like the one at Pandar-
pur?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): There
is a proposal for the construction of a
railway line from Jalna to Sholapur
vpia Bir and Osmanabad. There is also
another proposal for the construction
of a railwhy line from Parliwaijinath
to a station on the proposed Jalna
Sholapur line, and its further exten-
sion up to Ahmednagar. So. these
two proposals are there.

Shri Krishnacharya Joshi: May I
know whether the people of the State
have recently made a representation
on this matter, and if so, what action
has been taken by Government on the
same?

Sbri L. B. Shastri: That is true. I
have received a representation only a
week back. And we will consider
that along with the second Five Year
Plan programme.

710 L.S.D.
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RussiaAN TRACTORS

*1134. Shri Gadilingana Gowd: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to starred question No. 1012 on the
10th December, 1954 and state: )

(a) what is the opinion of techni-
cians about the suitability of Russian
Tractors to Indian soil;

(b) whether they have been found
useful to agriculturists; and

(c) whether any arrangements have
been made to enable the agriculturists
to import them?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b).
Russian tractor Model XT3-7 has been
tested by the Indian Agricultural Re-
search Institute and the Central Trac-
tor Organisation and its performance
has been found satisfactory. In view
of this, the tractor is likely to be use-
ful to agriculturists.

(c) Government is not importing
more Russian tractors for sale to agri-
culturists. An Indian firm which
applied for an import licence for these
tractors has been given a licence and
the tractors after import will be avail-
able for sale to agriculturists. Two
individual agriculturists who applied
for import licence for one tractor each
are being given the necessary licences.

Shri Gadilingana Gowd: What is the
H.P, and the landing cost of these
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*1136. Dr. Rama Rao: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that
Annavaram Devasthanam Authorities
wanted to construct a choultry near
the Annavaram Railway Station re-
cently (Southern Railway) for the
benefit of pilgrim passengers;

(b) whether it is a fact that the
site proposed was not Railway land;

(c) whether it is a fact that the
Railway Authorities objected to the
construction of the choultry near the
station and if so, the reasons therefor;
and

(d) whether the objection was
subsequently withdrawn?

The Parliamentary Becretary to the
Minister of Railways and Transport
(S8hri Shahnawaz Khan): (a) and (b).
Yes Sir.

(c) and (d). Construction of the
choultry near the station was object-
ed to with a view to leave certain
space between the Railway boundary
and the nearest edge of the proposed
building. This objection has not so
far been withdrawn as the Railway
Administration have not completed
their investigations in the matter.

Dr. Rama Rao: What is the
objection of the rallway authorities to
a choultry being constructed on land
other than railway land, especially
when there is not a single shelter or
house nearby for the passengers?
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Shri Shahnawaz Khan: The rail-
ways are very much concerned with
the proximity of buildings that are
constructed near the railway lines,
And it was on this basis that the
objection was raised. I might tell the
hon. Member that since a representa-
tion has been made to the Railway
Board, the matter is being looked into,
ang perhaps! the objection might
possibly be withdrawn,

AVERTED COLLISION ON 6TH FEBRUARY,
1965

*1137. Shri P. G. Sem: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
Kafihar bound train from Rautara
and Rautara bound train from Katihar
i,e., the Up and Down trains both
were about to collide somewhere near
Delan Station on the evening of 6th
February, 1955;

(b) whether it is a faet that the
line clear was given simultaneously to
both these trains; and

(c) if so, how this happened, and
how a major catastrophe was averted?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) to (¢).
At about 17:40 hours on 6th February
1955. No. 554 Down Passenger from
Rautara and No, 563 Up Passenger
from Katihar entered the same Kati-
har-Rautara section from opposite
directions due to failure of the Token
Instruments which enabled the Assis-
tant Station Master on duty at each
of these stations to extract a token
each for the two trains permitling
them to be on the same section at the
same time,

According to the finding of the
Committee, which held an enquiry,
the averted collision was prima facie
due to the Assistant Station Masters,
Katihar and Rautara.—

(i) Operating their respective
Token Instruments when the
token circuit between Katihar
—Rautara was interrupted,
which was contrary to rules,
and
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(ii) extracting tokens from the
Katihar-Rautara token instru-
ments at both ends, without
observing the procedure laid
down for the purpose, in the
General and Subsidiary Rules
of the Railway.

A collision was, however, averted
by the vigilance of the Drivers of the
trains who brought their respective
trains to a halt about a mile apart.

Shri P. G. Sen: Were the state-
ments of the drivers taken?

Shri Shahnawaz Khan: Certainly,
their statements must have been
recorded.

Shri P. G. Sen: What was the inter-
cepting distance between the two
engines ?

Shri Shahnawaz Khan: One mile,
1 think.

Mr. Speaker: He said that earlier.

Shri P. G. Sen: Is it a fact that the
passengers who were on the carriage.
tops raised a hue and cry, and then
the trains were stopped?

Shri Shahnawaz Khan: The drivers
saw the lights from the opposite
directions. There is a lot of objection
to passengers travelling on roofs, but
here is one advantage in that.

The Deputy Minister of Railways
and Transport (Shri Alagesam): We
should be glad that the accident has
been averted.

ANSWERS TO QUES-

TIONS

WRITTEN

SHORTAGE OF WAGONS

*1092. Shri M. R. Krishna: Will the
Minister of Rallways be pleased to
state :

(a) whether it is a fact that Paper
Mills in the country are experiencing
considerable difficulty in obtaining
wagons for the transport of their raw
materials and finished products; and

(b) the category of preference given
to this industry in the matter of allot-
ment of wagons?
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) During
the last two or three months, some
difficulty has been experienced in
the case of certain Paper Mills., Every
endeavour is, however, being made
to meet the outstanding demands as
expeditiously as possible.

(b) A statement is laid on ‘the
Table of the House. [See Appendix
VI, aninexure No. 48.]

New MARKET 1IN DELHI

©1094. Shri Radha Raman: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
Delhi Improvement Trust is proposing
to build a market at the Junction of
the Najafgarh and Rohtak Roads for
the supply of raw material to the
Industries nearby;

(b) the amount sanctioned therefor;

(c) when the construction is ex-
pected to start; and

(d) what are the other construc-
tions proposed to be undertaken by
the Trust during the current year?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes, a proposal to
this effect is under the consideration
of the Trust.

(b) and (c). Do not arise,

(d) None, if by the current year is
meant the current financial year.

TRAINING IN AGRICULTURAL STATISTICS

*1095. Shri Gidwanl: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to
Starred Question No. 473 on the 3rd
March, 1955 and state the approxi-
mate cost of the scheme for training
in agricultural statistics to be im-
parted at the Training Centre in
Agricultural Statistics?

The Mipjster of Food apd Agricul-
ture (Shel A, P. Jain): About
Rs. 21,000,
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Ra1L LiNks BETWEEN INpIA AND Pakis-
TAN

e1301, J Shri Randaman Singh:
*\ Shri Krishnacharya Joshi:

Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to open some more rail links between
Indla and Pakistan; and

(b) if so, the names of the routes
on which the traffic is proposed to be
resumed?

The Parliamentary Secretary to the
Minister of Railways and Transport
(S8hri Shahnawaz Khan): (a) and
(b).There is already a link between
Amritsar and Lahore. and the ques-
tion of opening further links will be
considered at the appropriate time
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TRAINING CENTRES FOR AGRICULTURAL
STATISTICS

*1106. Shri Ibrahim: Will the Min_
ister of Food and Agriculture be
pleased to refer to the reply given to
starred question No. 473 on the 8rd
March, 18955 and state the number of
trainees to be trained at the Training
Centre in Agricultural Statistics?

The Minfster of Food and Agricul-
ture (Shri A. P. Jain): Twenty-one
(21).
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Strike BY Dock WORKERs

*1107. Shri Tushar Chattetrjea: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that there
is a dispute between the employees
and the authorities of the Calcutta
Port Commissioner and that the Cal-
cutta Port Commissioner Workers’
Union has submitted to the Calcutta
Port Authority notice for starting
mass-hunger strike for redress of their
grievances; and

(b) if so, the points of their
grievances and the steps taken by
Government in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). The Calcutta Port Commis-
sioners Workers' Union put forward
certain demands relating to recogni-
tion, pay scales and allowances, pro-
motions, classification, gratuity, leave
and holidays, working hours, housing,
etc. The Union threatened to resort
to a mass hunger strike if these de-
mands were not settled within 14
days from the 24th January, 1955.
The Commissioners had already taken
action on matters such as pay scales
and classification. The question f re-
cognition of the Union will be de-
cided by the Commissioners after the
results of the enquiries in progress
regarding the membership strength
of the Union are available.

COOPERATIVE MOVEMENT

*1108, Thakur Jugal Kishore Sinba:
Will the Minister of Food and Agri-
culture be pleased to state the steps
that have been taken or are being
taken for the expansion of Co-
operative Movement in India?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): The expansion
of Cooperative Movement In the
country is primarily the coacern of
State Governments, although the Cen-
tral Government also helps in the
direction. Such help from the Central
Government includes provision of
finance for special purposes connected
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with the medium and  long-term re-
qu.rements of agriculture,
to cooperative farming experiments
and provision of facilities for co-
operative training and education.

EmMpLOYEES OF THE CIvIL AVIATION
DEPARTMENT

*1110. Shri B. D, Shastri: Will the
Minister of Communications be pleas-
ed to state:

{(a) whether it is a fact that the
employees of the Civil Aviation
Department have represented to
Government against the increase of
their working hours without the
benefit of over-time allowance; and

(b) if so, the decision taken by
Government in the matter?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) Re-
presentations had been received from
the Civil Aviation employees demand-
ing that the Communication Assis-
tants, Radio Technicians and Radio
Operators engaged in actual opera-
tional duties should be granted over-
time allowance for performing guiies
in excess of their normal weekly duty
of 42 hours whereas over-time al-
Jowance as sanctioned was admissible
only for duty performed in excess of
45 hours_in a week. ’

(b) Government have accepted the
demand and orders have been issued
accordingly.

PASSENGER AMENITIES

*1111. Ch. Raghubir Singh: Will the
Minister of Railways be pleased to
state :

(a) whether it is a fact that the
bona fide First and Second class pas-
sengers feel a great inconvenience at
Bombay (V.T.) because of the waiting
rooms being closed after 10 pm.; and

(b) if so, the reasons for issuing
such standing rules?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) and
(b). The waiting rooms are closed
between 0-30 hrs. and 4-00 hrs. to
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give the staff an opportunity to pro-
perly clean the waiting rooms. But
the matter is being reviewed to see
if gny modification of present prac-
tice is called for. '

FILARIASIS

*1112. Shri 8. K. Razmi: Will the
Minister of Health be pleased to state:

(a) the progress, if any, made so
far in controlling filariasis under the
National Filaria Control Scheme; and

(b) the total expenditure incurred
during the year 1954 on the scheme?

The Minister of Health (Rajkumar)
Amrit Kaur): (a) Actual operations
for controlling filariasis under the
Scheme are expected to start shortly.

(b) Nil
PaymeNT oF WaGEs AcT

*1113. Shri R. N. Singh: Will the
Minister of Labour be pleased to
state whether any proposal to bring
lorry workers also (like bus workers)
under the Payment of Wages Act, is
under the consideration of Govern-
ment?

The Minister of Labour (Shri
Khandubhai Desai): The Payment of

"Wages Act, 1936, is proposed to be

amended to enable its application to
the persons employed in public motor
transport services for carrying goods
or passengers.
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DeLIVERY OF MaILs

*1117. Shri 8. V. Ramaswamy: Will
the Minister of Communications be
pleased to state whether any steps
are being taken by Government to
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pee that letters from Delhi to places
covered by the Nilgiri Express
(Madras State) are delivered within
twenty-four hours of their posting in
the same way as letters posted at
places covered by the Nilgiri Express
are being delivered in Delhi within
twenty-four hours of their posting?

The Deputy Minister of Communi-
cations (8hri Raj Bahadur): All im-
portant places are served within 24
hours. It is not possible to cover
some of the offices for want of suita-
ble trains or bus Services or because
the number of articles for a particu-
lar office is too small to warrant any
special arrangement being made at a
reasonable cost.

PROHIBITION

*1119. Shri Madhao Reddi: Will the
Minister of Transport be pleased to
state :

(a) whether it is a fact that pro-
hibition rules in some of the States
were relaxed to give facilities to the
American tourists who visited the
country recently;

(b) if so, the reasons therefor; and

(¢) whether Government will ex-
tend such facilities to tourists of other
countries as well?

The Depuiy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) The principle of making some
relaxation in this respect in the case
of foreign tourists is generally ac-
ceptable to the State Governments
within the framework of their policy.

(c) Each case has to be considered
on its merits.
StEAM BOAT SERVICE FROM LACCADIVES
*1125. Shri Damodara Menon: Will

the Minister of Transport be pleased
to state:

(a) whether there is a proposal to
start regular steam boat service be-
tween Laccadives and the mainland of
India; and

(b) whether the Government of
Madras have approached the Central
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(_.?r_ovemment for financial aid for start- respect from the Medical Graduates
‘ing a regulgr steam boat service returnmed from U.S.A., and

between Laccadives Islands and

India’s mainland?

The Deputy Minster of Rallways
and Transport (Shri Alagesan): (a)
and (b). Yes, Sir, The matter is re-
¢ceivipg attention,

POSTAL STAFF

*“1127. Shri U. M. Trivedi: Will the
Minister of Communications be pleas-
ed to state:

(a) the number o! clerks recruited
in the Rajasthan Circle during 1954;
and

(b) the number among them
belonging to Chitorgarh and Mandsaur
Districts?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 214,

(b) Chitorgarh Mandsaur
District, District,
2 4

CATERING ON RAILWAYS

*1131. Shrimati Ila Palchoudhury:
Will the Minister of Rallways be
pleased to state the total cost of the
mobile trolley—a miniature kitchen
on wheels which has been introduced
at the Moghalsarai Station as an
experimental measure?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): The
cost is Rs. 1,000/-, approximately for
each trolley.

PosT-GRADUATE STUCENTS IN US.A.

*1135. Pandit Lingaraj Misra: Will
the Minister of Health be pleased to
state :

(a) whether it is a fact that the
Indian Medical Council does not
recognise the Degrees of the Uni-
versities of U.S.A. and, as such, the
Indian Medical Graduates with Post-
QGraduate Degrees from UBSA. are
finding themselves at a disadvantage;

(b) whether~ Government have
received any representation in this

(c) it so, the steps taken in the
matter?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). Yes.

(¢) The matter is under considera-
tion.
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ANTI-LEPROSY FIELD CENTRE

Shri Radha Raman:
*1140. { shri 8. K. Basmi:

Will the Minister of Health be
pleased to state: -

(a) whether it is a fact that a fleld
centre is proposed to be set up for
anti-Leprosy work in India by the
Belgian Anti-Leprosy Association in
close collaboration with the Govern-
ment ;

(b) if so, whether the place and the
nature of the work to be undertaken
has been decided upon,; and

(c) if so, the steps taken so far in
this direction®

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) and (¢). No final decision has
so far been taken in this respect.

Vistt oF MepIcAL SPECIALISTS TO INDIA

*1141, Pandit D, N, Tiwary: Will
the Minister of Health be pleased to
state:

NN

(a) whether it is a fact that four
medical specialists have come to
India to demonstrate the new techni-
ques in diagnosis and treatment;

(b) if so, the names of the places
they have visited; and

(c) whether they have given any
new advice on the subjects?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Four Medical

Professors have just concluded a

visit of 2} months under the Colombo
Plan.

(b) Delhi,
Jaipur,

(¢c) They lectured and gave
demonstrations in their specialities.
PouLTRY DEVELOPMENT CENTRES

*1142. Sardar Hukam Singh:
Th. Lakshman Singh Charak:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government propose

Lucknow, Gwalior and
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to launch a countrywide scheme for
establishing poultry  development
centres in the various States during
the Second Five Year Plan;

(b) if so, whether these centres
would be spread over all the States
or any particular States have been
selected for the scheme; and

(c) whether the country’s present
annual requirements of eggs have
been estimated?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) These centres would be spread
over all the States,

(c) It is difficult to estimate
country’s present annual require-
ments of eggs. The present per
capita consumption is only four eggs
annually, as compared with 400 in
U.S.A.,, UK, Denmark, etc.
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ALLOTMENT OF IRON, STEEL AND CEMENT
TO MADHYA PRADESH

*1144. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of iron, steel and
cement allotted to Madhya Pradesh
during the current year to meet the
requirements of cultivators;

(b) the demand actually made by
the State; and

(¢) whether the Central Govern-
ment receive any report from the
State Government after the distribu-
tion has been made?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) and (b).
The demand and allocation during
the year 1954-55 in vrespect of
cement and iron and steel were as
under:—

Cement Iron and Steel

Demand 32,066 tons 9,012 tons
Allocation 16805 ,, 7,031

(¢) No report has been received
from the State Government regard-
ing iron and steel. As regards
cement, the reports received during
'1954-55 were incomplete.

RECLAMATION OF LAND 1IN BHOPAL

*1145. Shri Gidwani: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total area of fallow land
reclaimed so far by the Central
Tractor Organisation in  Bhopal
State;

(b) the total cost of these opera-
tions; and .

(c) the total quantity of additional
foodgrains that will be produced as
a result of reclaiming this land?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 1,57,833
acres of kans infested land which
was lying fallow. In addition, 4783
acres of jungle land has been cleared
and made fit for cultivation.

(b) Rs. 1,00,18,307.

17 MARCH 1955

Written Answers 1076

(¢) The annual production of food-
grains on these 162,616 acres is esti-
mated at 47,653 tons at 8 mds. per
acre,

NaTiONAL HIGHWAYS UNDER SECOND FIVE
YEAR Prax

*1146. Shri D. C. Bharma: Will the
Minister of Transport be pleased to
state the steps so far taken to finalise
the National Highway Schemes for
inelusion in the Second Five Year
Plan?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): The
State Governments have been ad-
vised of the lines on which proposals
for inclusion of works in the Second
Five Year programme for the deve-
lopment of National Highways should
be framed. Detailed proposals from
many of the State Governments are
still awaited.

BRIDGE OVER JIA BHORELI

*1147. Shri K. P, Tripathi: Will
the Minister of Transport be pleased
to state:

(a) whether the Government of
Assam has drawn any part of the
loan or grant for constructing the
bridge over the river Jia Bhoreli; and

(b) if so, how much?

The Deputy Minister of Railways

;nd Transport (Shri Alagesan): (a)
es.

(b) Rs. 10,500/-.
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MiINING DisasTER AT NEwWTON CHIKLI
COLLIERY

*1149, Shri Ibrahim: Will the
Minister of Labour be pleased to
state the steps taken by Government
for the rehabilitation of families of
coal miners who lost their lives in
the disaster at the Newton Chikli
Colliery in Madhya Pradesh on the
10th December, 19547

The Minister of Labour (Shri
Khandubhai Desal): A statement is
placed on the Table of the Lok
Sabha, [See Appendix VI, annexure
No. 51.]

FaMiLy PLANNING CENTRES

*1150.' Chaudhri Muhammed Shaffee:
Will the Minister of Health be pleased
{o state:

(a) the number of Family Plan-
ning Centres run by Government at
present;

(b) the number of persons who
have taken advantage of these
Centres;

(c) the progress of work in these
Centres:

(d) the number of persons employ-
ed in them during 1954; and

(e) the total expenditure incurred
on the income derived from these
Centres?

The Minister of Health (Rajkumari
Amrit Kaur): (a) One since the
1st March, 1955; two before that
date.

«b) 2,201,

(¢) A statement is laid on the
Table of the Sabha. [See Appendix
V1, annexure No. 52.]
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(d) 23.

(e) The total expenditure incurred
upto the end of February, 1955, an
the maintenance of the two centres
amounted to Rs. 1,56,000/- approxi-
mately. No income was derived from
these centres.

EMPLOYEES STATE INSURANCE SCHEME

*1151. Th, Jugal Kishore Sinha:
Will the Minister of Labour be
pleased to state the steps Government
propose to take to obviate delays in
fssuing certificates to insured workers
under the Employees’ State Insur-
ance Scheme for obtaining costly
medicines, X-Ray plates, blood tests,
etc, which often result in loss of
wages?

The Minister of Labour (Shri
Khandubhai Desai): The provision
of medical care to insured persons
under the Employees’ State Insur-
ance Scheme is the responsibility of
the State Governments, and, there-
fore, necegsary arrangements for
supply of costly medicines, X-Ray
etc., are made by them. If any de-
fects are noticed in these arrange-
ments, the Corporation brings them <
to the notice of the State Govern-
ment for taking remedial measures.

Rainway EMPLOYEES

*1152. Ch. Raghubir Singh: Wil
the Minister of Railways be pleased
to state:

(a) whether it is a fact that there
is a standing order:that the appoint-
ment of Railway Conductors on the
trains should be made from Travel-
ling Ticket Checking Staff:

(b) if so, whether this order has
been implemented;

(c) whether it is a fact that this
order has no! yet been ipmlemented
on the Northern Railway especially
in the Allahabad Division: and
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(d) if so, the reasons therefor?

The Depuiy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes, Sir. The category of
Conductors is now included in the
cadre of Special or Travelling Ticket
Examiners, as decided by the Gov-
ernment on the recommendation of
the Joint Advisory Committee.

(c¢) and (d). Out of the ten Con-
ductor Guards in the Allahabad
Division, four have been replaced
and the remaining six will be re-
placed as and when vacancies occur.
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Rarrway LOCOMOTIVES

*1154. Shri R. N. Singh: Will the
Minister o? Rallways be pleased fto
state the total number of Broad
Gauge goods locomotives manufac-
tured by the Chittaranjan Locomo-
tive Factory during January 19557

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Ten
locomotives.

TESTS FOR RAILWAY SIGNALLERS

*1155. Shri Tushar Chatterjea: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
signallers of Howrah Division on the
Eastern Railways are,_,subjected to a
special test known as Biennial Test,
in addition to their normal Efficiency
Test as prescribed by the Central
Pay Commission;

(b) if so, the reasons therefor; and

(¢) whether similar test is in vogue
for signallers in other Railways?
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) The special Biennial tests are
given to ensure efficient telegraph
working.

(c) Similar Biennial testg are in
vogue for signallers on all Railways
except the Central Railway where
annual tests are in force.

FIsHERIES DEVELOPMENT

*1156. Kumari Annie Mascarene:
Will the Minister of Food and Agri-
culture be pleased to state the nature
of the work done under the Nor-
wegian Aid Programme for develop-
ing fisheries in Travancore-Cochin
State?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The work
done under the Norwegian Aid Pro-
gramme comprises:—

‘(i) improvement of fish catches
by mechanised and other
improved methods and by
training local fishermen;

(ii) better distribution of the
catches by the provision of
storage and transport facili-
ties;

(iii) improvement in the health
and sanitary conditions of
the fishermen community;
and

(iv) undertaking such other work
as will bring about a higher

standard of living for the
fishing community in the
project area,

K.E.M. HospIiTAL, BoMpAY

*1157. Dr. Satyawadl: Will the
Minister of Health be pleased to
state:

(a) the number of doctors trained
so far at the Polio Centre in the
K. E. M. Hospital, Bombay, started
with the help of the World Health
Organisation and the number under
training at present; and
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(b) the number of patients treated
in this Centre during 19547

The Minister of Health (Rajkumari
Amrit Kaur): (a) There is no Polio
Lentre attached to the K. E. M. Hos-
Jpital, Bombay.

(b) Does not arise.

REQUIREMENT OF STEEL

¢1158. Shri T. B. Vittal Rao: Will
‘the Minister of Railways be pleased
lo state:

(a) the average quantity of steel
required annually by Railways;

(b) the total quantity actually
:allocated to different Rallways dur-
ing the year 1954-55; and

(¢) out of this, how much is im-
ported?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
:3'5 lakhs tons based on the last two
years. This will considerably in-
.crease in the coming years.

(b) 3;5 lakh tons. But, the actual
supplies take long to materialise and
the receipts are very much behind
.allocation.

{2} 1;4 lzkh tons,
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YEMMIGANUR WEAVERS’ COOPERATIVE
PRODUCTION AND SALES SOCIETY

*1160, Shri Gadilingana Gowd:
Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to starred question No.
1621-A on the 23rd December, 1954
regarding the Yemmiganur Weavers'
Co-operative Production and Sales
Society and state:
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(a) whether the enquiry under
Section 38 of the Madras Co-opera-
tive Societies Act has been held; and

(b) if not, the reasons therett;r?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The infor-
mation promised in reply to the pre-
vious question on the subject is laid
on the Table of the Sabha, [See
Appendix VI, annexure No. 53.]

(a) No.

(b) The reasons are given in the
statement placed on the Table of the
Sabha. [See Appendix VI, annexure
No. 53.]

Beps ror T. B. PATIENTS

*1161. Dr. Rama Rao: Will the
Minister of Railways be pleased to
state:

(a) the total number of beds main-
tained by the Railway Authorities
for T. B. patients at present;

(b) how many of them are in their
own institutions and where; and

(¢) how many of them are in other
institutions and where?

The Deputy Minister of Raillways

and Transport (Shri Alagesan): (a)
136.

(b) 40 in Railwdy Hospitals at
Pattabiram and Golden Rock.

(c) 96 as per statement laid on the
Tahle of the House. [See Appendix
VI, annexure No. 54.]

STRIKE BY CALCUTTA Dock WORKERS

. [ Shri Raghunath Singh:
*1162. Shri Sarangadhar Das:
)t Dr. Ram Subhag Singh:

Will the Minister of Transporli be
pleased to state:

(a) whether it is a fact that a large
number of dock workers of Calcutta
and crew of steamers plying between
Bengal, Bihar and Assam went on
strike during January, 1955 thereby
dislocating the river transport of
cargo;

(b) if so, the period for which the
strike continued and the names of

17 MARCH 1955

Written Answers 1084

States where the transport of goods:
by waterways was affected;

(c) the main demands of the:
workers; and

(d) the action taken by Govern-
ment to meet the situation?

The Deputy Minister of Rallwayr
and Transport (Shri Alagesan): (a)
Yes, there was a strike of the crews
of inland steam vessels plying in the
States of West Bengal, Bihar, and
Assam in January, 1955. The dock
workers of Calcutta were not in-
volved in this strike.

(b) The strike lasted for 12 daye
and affected the transport of goods
by river in the States of West Ben--
gal, Bihar and Assam.

(¢) The main demand of the
strikers related to reinstatement of’
certain retrenched personnel.

(d) The strike was called off as the
result of a negotiated agreement be-
tween the employers and employees
concerned.

Buses

*1163. Sardar Hukam Singh: Will
the Minister of Transport be pleased’
to state:

(a) the average number of buses
that remain daily in the D.T.S. sheds-
due to one defect or another; and -

(b) the percentage of buses under
repairs that remained off the road im
Delhi during the last six months?

The Parllamentary Becretary to the-
Minister of Railways and Transport:
(8hri Shahnawas EKhan): (a) 54.

(b) The percentage for the six
months ending the 3lst December,
1954, was 20,75.

Dock WORKERS EMPLOYMENT ReGULA-
TION Scm:a;:s

— (=« Shri Gidwani:
‘1164, { Shri Madhao Reddi:

Will the - Minister of Labour be
pleased to state when the Committee
appointed to inquire into the working
of the Dock Workers (Regulation of
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Employment) Schemes at the d}ﬂgr-
eni ports is expected to submit its
report?

The Minister of Labour (Shn
Khandubhai Desai): The Committee
will take about six months' time to
submit its report.

Bonus To TEA LABOUR

#1165. Shri K. P, Tripathi: Will the
Minister of Labour be pleased to
state:

(a) the names of the States where
Tea Labour is paid bonus out of the
annual profits;

(b) whether there has been any
demand for bonus in the remaining
tea producing States; and

() if so, the steps, if any, taken
in the matter?

The Minister of Labour (Shri
Khandubhal Desai): (a) According
to available information, profit bonus
is paid to tea labour in the States
of Madras, Travancore-Cochin,
Coorg, Bihar and Uttar Pradesh.

(b) and (c). A demand for bonus
has recently been raised by the
workers in Upper Assam area and
the State Government is considering
it.

CoasTAL CATTLE

*1166. Shri Bhagwat Jha Azad:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
cattle of the coastal areas are short
in stature and weak as compared to
the cattle of the other parts of the
country;

(b) if so, the causes thereof; and

(c) the steps taken to improve
their health and productivity?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) The causes are mainly climatic,
nutritional and parasitic infestation,
as revealed by the preliminary in-
vestigations conducted by the Indian
Council of Agricultural Research.
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(c) As the results of preliminary
investigations were not conclusive,
further investigations are in progress
under schemes financed by the Indian
Council of Agricultural Research.

MintMuM WaGES Act

*1167. Kumari Annie Mascarene:
Will the Minister of Labour be
pleased to state:

(a) whether the Minimum Wages
Act, 1948 has since been enforced in
all the States; and

(b) whether Government have
received any complaint regarding its
non-implementation?

The Minjster of Labour (Shri
Khandubhaj Desai): (a) Yes,

(b) No.
PASSENGER COACHES
*1168. Shri K. C. Sodhia: Will the

Minister of Railways be pleased to
state: )

(a) the total number of three-
tiered passenger coaches with the In.
dian Railways at present;

(b) who was the Authority which
sanctioned the design of these
coaches; and .

(¢) whether this type of coaches
are still being manufactured or im-
ported?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
100 Broad Gauge and 8 Metre Gauge.

(b) Railway Board.

(c) No, Sir.
ILO‘N TO ANDHRA FOR BRIDGES

*1170. Shri Gadilingana Gowd:
Will the Minister of Tramsport be
pleased to state:

(a) the amount of grants or loans
applied for by the Andhra Govern-
ment during 1954 for the construction
of bridges and under-bridges;

(b) the amounts sanctioned so far;
and

(c) the amount
bodies?

meant for local
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The Deputy Minister of Railways
and T (Shri Alagesan): (a)
No request has been received from
the Andhra State Government for
grants or loans for the construction
of bridges and under bridges.

(b) and (c). Do not arise.
RADI0-PHOTO SERVICE

*1171. Dr. Rama Rao: Will the
Minister of Communications be
pleased to state:

_(a) the recurring and non-recur-
. ring expenditure that is being- in-
curred on the Radio-Photo Service
annually;

(b) the rates charged; and

(¢) whether there are any foreign.
ers working in this service?

The Deputy Minister of Cemmuni-
cations (Shri Raj Babhadur): (a) Re-
curring—Rs, 34,767-0-0 uannually,

Non-recurring—Rs. 94,456-0-0.

(b) A statement showing the rates
charged is laid on the Table of the

Lok Sabha. [See Appendix VI, an-
nexure No. 55].
(c) No.

Prices oF Rice 1N TRIPURA

310. Shri P. C. Bose: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
prices of rice have fallen to very low
levels in certain places in Tripura;
and

(b) how the prices prevailing at
present in Tripura compare with the
average prices of rice in the coun-
try?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir;
the price of rice has declined in Tri-
pura, particularly in the interior.

(b) The price of common rice In
Agartala during February, 1855 was
Rs. 10/8/- per maund as against
Rs. 13/- to Rs. 15/- ptevailing in
other parts of the country.
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LocusT SWARMS

312. Shri P. N. Rajabhoj: Will the
Minister of. Food and Agriculture be
pleased to state:

(a) the number of locust swarms
which came to India during the
period from January, 1954 to Feb-
ruary 1956;

(b) the measures taken by the
Central Government to combat the
menace; and

(c) the estimated loss incurred?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) to (c).
A statement is laid on the Table of
the Sabha. [See Appendix VI, an-
nexure No, 58],

WATER SUPPLY SCHEME FOR AGARTALA

313. Shr! Biren Dutt: Will the
Minister of Health be pleased to
refer to the reply given to starred
question No. 1213 on the 15th Decem-
ber, 1954 and state;

(a) whether the scheme for water
supply for Agartala town has since
been furnished by the Chief Commis-
sioner of Tripura; and

(b) if so, when the
work is likely to start?
The Minister of Health (Rajkumarl
Amrit Kaur): (a) No, but at the
request of the State Government a
Water Supply and Drainage Scheme

construction
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for Agartala Town is under prepara-
tion by the C.P.W.D. in consultation
with the Central Water and Power
Commission.

(b) As early as possible.

LocAaL SELF ADMINISTRATION IN
TRIPURA

* 814, Shri Biren Dutt: Will the

Minister of Health be pleased to
state:
(a) whether the Chief Commis-

sioner of Tripura has sent a proposal
for introducing the West Bengal
Municipal Act in the State;

(b) what are the specific amend-
ments suggested; and &

(c) whether it is proposed to en-
force this Act during the current
vear?

The Minister of Health (Rajkumarl
Amrit Kaur): (a) Yes.

(b) No specific amendments have
been suggested but the entire
Bengal Municipal Act is sought to
be introduced without any alteration
except such technical modifications
as may be necessary.

(e) The matter is still under consi-
deration.

AIR SERVICE TO MADURAI

315. Shri K. 8. Gounder: Will the
Minister of Communications be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to provide an Air
service to Madurai with direct con-
nection to and from Madras;

(b) if so, when this proposal will
mature; and

(c) the details of the service?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) Yes,
Sir. .

(b) No exact date for the com-
mencement of such a service has yet
been fixed, as it is dependent on the
arrival of new Heron aircraft from
England.
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(c) I lay on the Table of the Lok
Sabha a statement giving the re-
quired information, [See Appendix
VI, annexure No. 57]. ’
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PograL INSURANCE PoLICIES

317. Sardar Hukam Singh: Will the
Minister of Communications be
pleased to state:

(a) the number of displaced Gov-
ernment servants having Postal Life
Insurance Policies in India (undivid-
ed) who migrated to India after the
31st March, 1048;

(b) the amount involved in these
policies; and

(c) whether it is a fact that the
Governments of India and Pakistan
have both refused to undertake res-
ponsijbilities for such policies?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) and
(b). Information is being collected
and will be placed on the Table of
the Lok Sabha.

(c) According to the Indo-Pakistan
Agreement, the Pakistan Govern-
ment assumed liability for such
policies except for the policies held
by optees for service with the Gov-
.ernment of India. Liability in res-
pect of these optees iz that of the
Government of India.

The question of granting facilities
for the payment of premia by the
holders of such policies and of the
settlement of the policies on maturi-
ty is at present under negotiation
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between the two Governments.
REp BLoOD MALTAS

318. 8hri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of the areas where
Malta varieties of oranges are grown
at present;

(b) whether it is a fact that the
Blood Red variety is very popular
with the cultivators;

(c) it so, the reasons therefor;

(d) how many varieties were ex-
perimented in respect of both tree
vigour and cropping;

(e) when and where were these
experiments conducted; and

(f) the financial and technical
assistance given by the Indian Coun-
cil of Agrioultural Research for the
investigations on the Malta varieties
of oranges?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Malta
oranges are mainly grown in the
Punjab, PEPSU, U.P,,  Bombay,
Hyderabad and Andhra States,

. (b) Yes, in the Punjab, PEPSU and
P.

(c) The main reasons for the popu-
larity of Blood Red variety are part-
ly psychological and partly the pro-
per blend of sugars and acidity in
the fruit.

(d) to (f). A statement is laid on
the Table of the Lok Sabha. [See
Appendix VI, annexure No, 58].

THErTs

319. Kumarl Annie Masearens: Will
the Minister of Raillways be pleased
to state:

(a) whether some cases of theft
were reported to the Railway Police
by some Members of Parliament on
their return journey from Delhi in
December, 1954;

(b) whether any enquiries were
made by Government; and

_—_—
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(c) if so, the results thereol?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
One such case was reported.

(b) Yes.

(c) Police investigation made into
the case has not resulted so far in
tracing the culprits or the stolen pro-
perty, Further investigations' are,
however, in progress.

TICKETLESS TRAVELLING

320. S8hri D, C. Sharma;: Will the
Minister of Rallways be pleased to
state:

(a) the number of special drives
carried out to prevent ticketless
travelling on the Northern Railway
in the year 1854-85 so far;

(b) the number of persons prose-
cuted for travelling without tickets
during that period;

(¢) the number of persons convict-
ed; and

(d) the number of persons sent to
jail?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Infor-
mation is not readily available for
the financial year 1954-55, but the
following flgures relating to the
calendar year 1884 are furnished:

(a) 4,595.
(b) 24,749,
(e) 15,032.
(d) 7,715.

GoOSADANS

321. Shr! D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Punjab Government have submitted
a scheme regarding Gosadans;

(b) if so, the names of the plnt.:ea

where Gosadans are proposed to be
established: and

(¢) when they would be opened?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, the
scheme was sanctioned in Novem-
ber, 1954

(b) One at Bet Area of Mattewara,
in Ludhiana District and the other
at  Government Livestock Farm,
Hissar.

(¢) As soon as the construction of
cattle sheds and staff quarters is
complete,

ROADWAYS IN PUNJAB

322. Shri D. C. Sharma: Will the
Minister of Transport be pleased to
state:

(a) the amount of grant given to
the Punjab Government for the
development of roads (road-wise)
during the year 1953-54;

Japan [[ns 3aie UYdiym Jo sjuawdolaa

-edas peol UyoBd J0J GQ-HCEI Aurinp
(¢) the names of the roads the de-
rately; and .

(¢) the names of the roads the de-
velopments of which are still under
consideration

The Depuly Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). A statement giving the re-
quired information is attached. [See
Appendix VI, annexure No. 59.]

(c) Improving and metalling of the
Luri-Aut road in Kangra District.
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DELH1I TRANSPORT SERVICE

325, Shri Gidwani: Will the Minis-
ter of Tramsport be pleased to state:

(a) the number of D.T.S. buses
plying in the Delhi State on the 31s
January, 1955; :

(b) the number of passengers taken
per day during the month of January
1655; and

(c) the amount of bus fare per
mile per passenger charged?

The -Deputy Minister of Rallways
and Transport (Shri Alagessn): (a)
218.

(b) 1,20,084.

(c) For the first two miles—One
anna per mile,

For the 3rd and 4th miles—Six ples
per mile.

For the 5th mile—One anna per mile.

For the 6th mile and every subse-
quent mile—Six ples per mile,
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CALcUTTA PORT

229. Shri K. P. Tripathi: Will the
Minister of Transport be pleased to
state:

(a) whether any applications have
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been received reguesting permission
to construct ware-houses for storage
of tea in the area of Port Commis-
sioners Calcutta; and

(b) if so, the decmon taken in the
matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No.

(b) Does not arise.

RECRUITMENT ON RAILWAYS

330, Shri U. M, Trivedi: Will the
Minister of Rallways be pleased to
state:

(a) the number of employment
notices issued by the Bombay Rail-
way Service Commission during the
year 1054; '

(b) the number of persons who
applied in response to these notices;

(c) the number of candidates cal-
led for interview:

(d) the number among them for
whom passes were issued; and

(e) how many out of them were
recruited?

The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
27.

(b) 1,36,550.
(e) 8,283,
(d) 5,850,
(e) 2,841.

THEFT OoN RAILWAYS

331, Shri Kelappan: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of cases of theft
from wagons and brake-vans durmg
1054-55 so far; and

(b) the amount that Railways had
to pay as damages during the same
period?
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). Information is being col-
lected and will be placed on the
Table of the House in due course.

WaTcu AND WARD STAFF

332. Bhri K. C. Sodhia: Will the
Minister of Raillways be pleased +to
state: ’

(a) the total strength of officers
and other staff in the Watch and
Ward Department on the Central
Railway at present;

(b) the corresponding strength
during 1951-52, 1952-53 and 1953-54;

(c) the total loss to Railway pro-
perty and goods due to thefts on the
Central Railways during the above
period;

(d) whether any of the Watch and
Ward men were proceeded against
for theft during these years (i) de-
partmentally (ii) in courts; and

(e) if so, their number?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (e). A statement is herewith at-
tached. [See Appendix VI, annexure
No. 62].

"VILLAGE ROADS IN ANDHRA

333. Shrl Gadilingana Gowd: Will
the Minister of Transport be pleased
to refer to the reply given to Starred
Question No. 1520 on the 30th Sep-
tember, 1054 and state:

(a) the names of the roads for
which grants were made ¢o Andhra
State under the Village Road Deve-
lopment Co-operative Scheme; and

(b) whether the roads for which
these grants were given have been
constructed?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
A statement giving the required in-
formatlon is attached. [See Appen-
dix VI, annexure No, 63].

(b) The works are in progress.
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334, Shri Gadilingana Gowd: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No. 1522 on the
30th September, 1954 and state:

(a) the state-wise distribution of
the amounts grantéd by the Central
Qilseeds Committee; and

(b) whether Government will lay
on the table of the House a state-
ment showing the schemes for which
grants or loans were granted to
Andhra State?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A state-
ment showing the State-wise break-
up of the financial  assistance render.
ed by the Indian Central Oilseeds
Committee since its inception is placed
on the Table of the Sabha, [See
Appendix VI, annexure No. 64].

(b) The information is being col-
lected and will be placed on the
Table of the Sabha when ready.

UNAUTHORISED TRANSMITTERS

335. Shri Gadilingana Gowd: Will
the Minister of Communications be
pleased to refer to the reply given to
unstarred question No, 601 on the
22nd September, 1954 and state:

(a) whether the information relat-
ing to the detection of unauthorised
transmitters has since been received
from all the States;

(b) the number of such transmit-
ters seized and the action taken
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against the persons possessing them;
and

(c) whether there are any ex-
service-men among these persons who
possessed unauthorised transmitters?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a
Replies from all State Governments
except Punjab Government have since
been received,

(b) (i) Ten from 1-1-*4 to 15-8-54

(ii) The persons found possess-
ing unauthorised transmitters were
challaned by the Police and they

are sianding trials in the Courts
of Law.

(¢) No.
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LOK SABHA
Thursday, 17th March 1955

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
follcwing two messages received from
the Secretary of Rajya Sabha:-

(i) In accordance with the provisions
of rule 101 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the
Lok Sabha, that the Rajya Sabha, at
its sitting held on the 15th March,
1955, agreed to the following amend-
ments made by the Lok Sabha at is
sitting held on the 28th February 1855,
in the Drugs (Amendment) Bill, 1854:

‘l. That in the Enacting Formula,
for “Fifth Year” substitute “Sixth
Year”,

2. That at page 1, line 4, for “1954"
substitute "1855".'

(ii) In accordance with the provi
sions of rule 101 of the Rules of Pro
cedure and Conduct of Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha,
at its sitting held on the 15th March,
1855, agreed to the following amend-
ments made by the Lok Sabha at its
sitting held on the 28th February,
1955, in the Dentists (Amendment)
Bill, 1954:
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‘l. That in the Enacting Formula,
for “Fifth Year” substitute “Sixth
Year”.

2. Taat at page 1, line 4, for “1954"
substitute “1955".'

LEAVE OF ABSENCE

Mr. Speaker: The Committee on
Absence of Members from the sittings
of the House in its Eighth Report has
recommended that leave of absence
may be granted to the following
Members for the periods indicated in
the Report:

1, SBhri Bhajahari Mahta

2. Dr. Satyaban Roy

3. Dr. Edward Paul Mathuram

4. Dr. N. M. Jaisoorya, and

5. Shri B Shiva Rao.

I take it that the House agrees witl
the recommendations of the Com.
mittee,

Leave was granted

Mr. Speaker: The Members will be
informed accordingly.

GENERAL BUDGET FOR 1985-56
GENERAL DISCUSSION

Shri T, 8. A, Chettlar (Tiruppur):
Before I go into the various points
pertaining to the Budget, may I point
out to you one matter regarding the
time allotted for discussion on the De-
mands for Grants? I do not know
whether this matter is usually placed
before the Business Advisory Commit-
tee, but I find that of the certain suh-
jects which are usually discussed,
Education is not there for discussion
this year in connection with the De-
mands for Grants. I should think that
Education is a very important matter,
though it is primarily a State subject.
We are spending nearly Rs. 18 crores
this year on Education and companing
it  with the total expenditure of
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Rs. 296 crores we spend under civil
heads, it works out roughly to 6 per
cent. I should think that a subject
which demands so much money and
which is so important should be in-
cluded among ithe subjects to be dis-
cussed separately in connection with
the Demands for Grants. I find also
that certain subjects have been given
proportionately larger amount of
time and I hope this matter will be
considered and some time will be
given for Education and such other
subjects which have been vmitted this
year,

[SarpAr Huxkam Sincu in the Chair.]

Now, 1 would like to raise a few
points. We who have had the oppor-
tunity to fight for freedom have the
opportunity to build a new India today»
and it is fortunate that we are able to
see before us a new India coming into
shape. Certain items in planning for
which money has been provided have
helped in the achievement of some of
the aspirations of our people. Com-
munity Projects, National Extension
Service, local works, expansion of
education etc. have contributed to-
wards this, but while these have con-
tributed considerably to the achieve-
ment of certain objectives, these also
have kindled in the minds of people
a greater desire for improvement.
We see in the country that people are
on the move, people want to do things,
people want to achieve things, and we
must discuss the Budget today from
the point of view of how much we are
able to contribute towards these achi-
evements. It is heartening to see
that the tempo of expenditure has in-
creased and in the coming year, which
is the final year of the Plan, we will
see a large amount being spent so
that in many subjects in many areas
the targets will be reached.

Now, I would like to put before you
certain facts about South India from
the point of view of the Plan, In South
India, we have flve States, namely
Madras, Mysore, Travancore-Cochin,
Andhra and Hyderabad, These States,
constitute 17 per cent. of the land in
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this country and 26 per cent. of the
population of this country. Under the
Plan, the total provision for the five
States of South India was Rs, 267
crores. Of this, an expenditure 9!
only Rs. 138.7 crores was incurred in
the first three years, as against a pro-
vision of Rs. 161 crores. It is expected
that Rs. 56.3 crores will be spent in
the fourth year. During the first four
years, these States were expected to
con‘ribute Rs, 119 crores from current
revenues towards the Plan expenditure
but as against this, only Rs. 21 crores
were contributed. Many of the States
had resorted to additional taxation,
but this is estimated to have yielded
only Rs. 7} crores in the first three
years and Rs. 8 crores in 1854-55 as
against the flve year target of Rs. 69
crores. So it will be seen that the
States’ normal budgetary resources, in-
cluding Central assistance, could only
finance 51 per cent. of the Plan
expenditure during the first three
vears, and 48 per cent. in 1954-55 is
being financed by the Centre.

This raises a very important ques-
tion, about the finances of the States
themnselves. We find that many of the
offers made by the Centre for things
like education and certain other nation
building activities are on a sharing
basis, but we also find that many of
the States are nct able to take advan-
tage of these offers of the Government
of India because they are not able to
find from their own resources their
share of the expenditure to be contri-
buted towards the schemes. I would
like to ask this House whether this
Plan will be a success from the human
point of view unless we provide proper
resources to the States which are in
charge of nation-building activities,
We know that under the division of
subjects, many things like health,
education and others, which are really
nation-building activities, are within
the sphere of the States, and we know
that without resources many of the
States are not able to take advantage
of the offers made by the Government
of India in regard to these activities
on a sharing basis. For example, on
the question of elementary and basic
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education, 30 per cent. ig being offer-
ed by the Government of India, but
many cof the States are not able to
find the balance 70 per cent. The
great question before us, before this
House and, if I may say so, befora
the people who will plan the Second
Five Year Plan, will be how to pro-
vide the resources to the States in
this matter. I would like the Gov-
‘ernment of India to take this matter
into consideration and see how this
can be provided.

Coming to the problem of finding
fresh sources of taxation, in a country
like ours, where the taxable capacity
is small, it is very difficult to find
fresh sources of taxation. Even the
Taxation Inquiry Commission—whose
Report we have not had liesure to
read well, and which, I hope, the
House will have an opportunity some
time to discuss separately—has not
been able to devise or suggest to us
new methods of taxation. I would
like to repeat what I have said else-
where—and I suppose I, have said it
here also once before—that while we
do not have taxable capacity, we have
unlimited capacity of manpower. All
economists know that labour is wealth.
I have suggested before, and I would
like to suggest again, that a labour
tax of about two weeks on all adults
will help in the maintenance and up-
keep of our village roads, buildings,
hospitals ete. Construction of school
buildings and new roads by labour
can release a large amount
of money which is being spent
on them now. I believe, to this ex-
tent these labour  taxes levied
on all adults, to begin with on men
only, will open to us large resources
which can be utilised. I know there
are people who say that labour exact-
ed by laws cannot be efficlent and
cannot be willingly forthcoming. May
1 ask a question? Is income-tax being
paid willingly? Are there not people
who evade tax? Has it not been said
in this very House that nearly 50 per
cent of the income-tax is being evaded
and yet we levy income-tax and we
have found it to be a source of in-
come? Even so, if this labour tax is

17 MARCH 1855

for 1955.58 2326

levied and given to the States to be
used for local boards, it will provide
a large opportunity for maintaining
lucal works and local institutions such
as school buildings etc. We are try-
ing to plan for a socialistic State, a
socialistic society. We have also local
works to give an opportunity for pub-
lic co-operation in the shape of
labour. I know this will be an
answer that will be given to me,
But, knowing things as 1 do, going
about the country as I do the amount
of labour that is contributed in local
works is not much. Believe me, I
know that money is being contribut-
ed where money is available, where
the people are rich but in places
where the people are not rich this
opportunity is not being taken ad-
vantage of. If we want to create a
society in which we want to davelop
reSpect for work, for labour, I should
think the people should have an op-
portunity to work.

People who do not want to do labour
for other reasons may be allowed to
commute that labour into money. I
think this is a matter which is emi-
nently fit for India because we have
tremendous man-power and we have
no money and this man-power
can be utilised and should
be utilised in the way which I have
suggested, I hope this point will be
seriously considered.

Acharya Kripalani (Bhagalpur cum
Purnea): Does the Finance Minister
also labour?

Shri T. 8. A, Chettiar: 1 would like
to suggest another thing. What we
want to do is to raise the purchasing
capacity of the people. What is hap-
pening today? It is true that the pur-
chasing capacity of the people is rising
in places where the two million odd-
acres of land have been made fit for
cultivation, where we have found
water for irrigation. The standard
of production has gone up. So also in
places where some industries have
been set up, the standard of life has
gone up. But, in the large majority
of areas where there is no fresh irri-
gation project or where there is no
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industry, there has not been a rising
of the standard of life.

In this connection, 1 would like to
put before you the case of Madras it-
self. The development of Madras in
future will depend to a large extent
not upon irrigation sources because we
have no more irrigation sources any-
where. All the rivers have been uti-
lised. - Andhra has got large rivers
which are still unutilised. There may
be other States which have large ri-
vers which are yet unutilised but in
places where there are no more water
sources to be utilised we have to de-
pend upon industry, in order to find
work for the people. We have got
schemes in the Five Year Plan for
many industries, for cottage and
small scale industries also. I also
know that certain other industries
have been suggested. But if these are
to be utilised effectively, I think we
must have people who are well trained
going about in each district and
finding out the possibilities of village
industries in each village. That can-
not be found from the Centre and
that can be found from the local areas
only with the co-operation of the
people there. There is so much of
material going to waste. There are
many industries, what are called agro-
economic industries, industries based
on agriculture out of which many
things can be done and we can develop
the purchasing capacity of the people
by giving them work. Unless we do
that. the other industries which depend
upon the internal market cannot be
developed. I should think it is not
enough that we plan from here. Every
district must have some well-trained
people who will go and study the mat-
ters in each of the villages and then
suggest, if necessary, to suggest to the
people as to how things can be done.
This is the only way in which we can
industrialise this country, not merely
by large-scale industries but by a large
number of small scale and cottage in-
dustries and we must be able to make
power available wherever it can be
made available,

I now come to the important ques-
tion of unemployment. It was said
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sometime ago that we would find two
millions jobs every year. In villages
and in the towns everybody thought
that in the very near {uture every
body is going to be employed. It is un-
fortunately true that we find many
young men from our colleges suffering.
I am not talking about the uneducated
who can suffer and suffer uncomplain-
ingly. But, I am talking of
the educa‘ed whom frustration will
turn into very wrong and bad and
unsocial channels. Today, I know
there is a difference from what it
was flve years back. Today large
numbers of graduates are unemploy-
ed. The test is this. Five years back
we never got applications for training
colleges. Having personal experience
of running training schools and train-
ing colleges, today we find 300 appli-
cations for 60 seats where we found
five years back not even 50 applica-
tions. I am not going into the ques-
tion of Employment Exchanges. Every-
where where there are applications for
jobs, that will give you an indication.
Even for admission into the Training
Colleges which are not considered to
be very remunerative there are 300
applications for 60 seats. Now, we
reject many of them. What will be the
result? The result will be frustration,
In this country we want men and
women who will be strong, who will
be happy and upon whom we can
build our future. If these young men
and women are to be frustrated, that
is something very sad. I should think
that if employment is given to them
this frustration will go. Employment
can be given only in the projects like
srrigation projects and other projects,
which are of a temporary character
which may last for 4 years or 5 years.
But, to that extent at least we can give
them. Secondly we can give them em-
ployment in large and small industries
spread over and distributed in the vil-
lages and townsg and certainly a large
portion of them should be small-scale
and cottage industries in their own
places Social services provide the lar-
gest number of employment to people.
In the well-developed countries like
America and England we find that a
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number of the people for whom ser-
vices are being provided cater to the
social services and that means we
must take up the expansion of educa-
tion boldly and courageously. I do
not want to take much time of the
House for you seem to be going to
ring the bell.

The Minister of Finance (Shri C. D.
Deshmukh): Do you want to capitalise
cducation?

Mr. Chairman: The hon. Member
has judged me correctly for I am
going to ring the bell.

Shri T, S. A. Chettiar: The Finance
Minister is asking me whether I am
suggesting to take up education as a
capital project. I suggest that while
building of schools can go to the capi-
tal side, there is a large item which
will be recurring, the pay of school
teachers etc. I should think that unless
we take up also the social services, it
will be impossible for us to provide
jobs to the 200 million and odd people
to whom we want to provide jobs.

Shri Asoka Mehta (Bhandara): Mr.
Chairman, it gives me no pleasure to
express my dissatisfaction not only
with the Budget as a whole but with
the various speeches that the Finance
Minister has made in support of the
Budget. We are fortunate in having
an able and a brilliant person as our
Finance Minister and I had hoped that
he would be giving us an account of
his stewardship which would be
worthy both of the stage that we
have reached in the progress of our
country and of the ability with which
he has been handling the affairs.
But I find that the part A speech has
been sorely disappointing. It is a
speech which perhaps I too could
have written or my friend, Dr. Krish-
naswami, could have written sitting in
our own library. With all the resour-
ces at the command of the Finance
Minister, I expected him to give a
much deeper, a much fuller and
more incisive picture of our economic
life than has been presented in the

feeble speech that he made the other
day.
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Secondly, I was surprised to find
the Finance Minister, a distinguished
economist as he is telling in his reply
in the Rajya Sabha: “When we are all
aware of the social objectives of the
country and of our Government., Why
do you look for the objectives in the
Budget? Those objectives are ensh-
rined in our Plan and Budget is not
the place to look for them.” I find in
a recent book A Survey of contem-
porary Economics. an authoritative
book published for the American Eco-
nomic Association, the following pas-
sage and this is what it says about
the budget process:

“The function of the budget pro-
cess is to make a consistent whole
of the entire policy of the govern-
ment and to achieve balance
among the various objectives of
policy. Fiscal policy, on the other

hand, is more directly related
to the attainment of economic
goals.

The main objectives of poliey,
in my opinion, are national secu-
rity, social security, economic and
social progress, and political stabi-
lity. That some of these compete
with each other, while others com-
plement each other, is a proposi-
tion that we can easily illustrate.”

These are the basic ingredients or
fundamental components with which
the Budget proposes to deal, and
surely one is entitled to expect the
Finance Minister to explain the budget
process, the relationship between the
process and the new objectives that we
have accepted.

I would have liked, if I had more
time, to go into this question of bud-
geting, but I am sure the Finance
Minister is aware of the recent think-
ing that has been going on in the sub-
ject, particularly of the various recom-
mendations made by the Committee
on Forms of Government Accounts in
the U, K. and the Commission on Re-
form of Executive in the United
States. For lack of time it will not be
possible for me to go into the details
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of these recommendations and to sug-
gest suitable changes that we have to
adopt, but may 1 request ithe Finance
Minister that he should invite infor-
mally the Consulative Committee that
is functioning today to sit down with
him some time when he is a little free
and explore the possibilities of recast-
ing the forms of Government ac-
counting so as to make it possible to
integrate them with social accounting
and also to consider how far we can
make use of the new idea of perfor-
mance budgeting that is becoming
popular in Some countries of the

world?

Before I come to the criticism that
I have to make of the Budget, I would
like to make a few observations on
the more important part of the Budget,
to which I am afraid, sufficient atten-
tion has not been given so far, an_d
that is deficit financing. If there is
anything that is of crucial importance
1o the Budget that has been presente_d
by the Finance Minister, if there is
anything that indicates his mind and
the mind of his Government, it is that
we are likely to forge this deficit ﬁpa-
ncing as the main means of organising
and development of our economy. I
am not opposed to deficit financing,
but deficit inancing has to be embark-
ed upon by providing necessary s.afle-
guards, and I find that the requisite
institutional, organisationa! and other
safeguards that need to be taker_i have
not been taken. I know the Finance
Minister is very anxious that tht.a'e
should be a continuous matching of in-
creased output and increased purchas-
ing power. That is the way he hopes
to undo the mischief that the letting
loose of deficit financing is likely to
create in our econnomy. I am also
aware that he does not look at finance,
to use the favourite expression of our
Prime Minister, as a “static pool” but
looks at it as a “dynamic tool”, For
him finance is a dynamic and an active
tool. The question is that if the credit
that is to be created is to become pro-
ductive, it has to be well-timed, it has
to go into right hands and there
should be a right method of organisa-
tion. But what do facts reveal? What
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do we find in the Explanatory Memo-
randum at page 89, to pick up an
illustration at random?

“It has now been decided to ex-
tend the three-year period upto
one more year, without additional
expenditure.”

When I was young, I had heard of
the Soviet effort at realising the five-
year Plan in four years, but this is the
first time that I have heard that
a three-year plan is to be achieved in
four years. Why is it that we are not
able to keep to our time schedules?
(Interruption),

Mr, Chalrman: Let the hon. Mem-
ber not be disturbed. Let him pro-
ceed.

Shri Asoka Metha: He can have his
say later on after I finish. I am not
able to understand this. On the one
hand you are thinking in terms of
large-scale deficit financing while on
the other hand the entire machinery
of controls has been demolished. You
are going in for large-scale deficit fin-
ancing and yet you have not the re-
quisite hold ‘on the organisational and
institutional set-up in the country or
in your administration. How are you
going to safeguard against the mis-
chief that is likely to emerge because
of deficit financing? Again,  deficit
financing is likely to create certain
other difficulties. It might really
strengthen the private sector vis.a-vis
the public sector. I find in the Quar-
terly Economic Report:

“It is in terms of this large
new market which is bound to
provide plentiful finance that the
future of the private sector
must be viewed. The problem of
shortage of finance can be over-
come in much the same way in
which it was dissipated by Gov-
ernment expenditure during the
war. If the private sector can lay
its hands through the mechanism
of Government orders on new
finance, it need not fear that Gov-
ernment regulation will prevent
its development. And if it can
set by Rs. 1,500 crores in thege
five years, it will be able to exhibit
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much more self-reliance when the
Third Five-Year Plan begins.
By that time, the atmosphere is
also likely 1o be better; it is cer-
tain that the public sector will
then have been convicted of hav-
ing bitten off more than it could
chew.”

The Hindustan Times, in its editorial
observations on the Budget, said
that the capitalists were not worried,
that the businessmen were not wor-
ried about increased taxation so long
as they were permitted to have lar-
ger markets and higher proMts, What
safeguards are being taken
against the advantage that is
likely to be taken of deficit financ-
ing by big business? The big busi-
ness is likely to become bigger
business, The big business have all
become bigger business in the last
five years. I had expected from the
Finance Minister some kind of assess-
ment of what has happened during
the four-year period of the Plan to
business: how far the big business has
become bigger business, and how far
the public sector has been able to oc-
cupy strategic positions in the various
industries and the economy as a
whole. These are the things with
which we are concerned, these are
the things on which public opinion
should be educated partleilarly when
we are embarking upon deficit finan-
cing on such a large scale.

Then, again, I find that the Finance
Minister, as my Leader pointed out,
has picked and chosen a few of the
vartous recommendations of the Taxa-
tion Enquiry Commission. Before I
go into that, I should like to congra-
tulate the Finance Minister for having
plugged to a considerable extent the
various loopholes in the income-tax
system. That is a very creditable
performance. 1 know that pressure
is being brought to bear to unplug
those holes, but I am sure he has the
strength and the will to see that this
pressure will fail to yield results. I am
also happy that the tax structure has
been revised; in a way it has been
partially rationalised also. But
we find that the . Finance Minister
pointed out in the other House that
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there are only 161 persons who have an
income of over Rs. b lakhs. We
become more and more socialistic as
higher and higher income ranges are
reached. But these 161 persons receive
Rs. 4 crores after paying income-tax
It means every single person receives,
after paying income-tax, something
like Rs. 2,50,000 a year which is seven
or eight times the maximum or ceiling
on income recommended by the
Taxation Enquiry Commissicn. They
may be only 161 but the question of
principle remains. After all in England
there is a kind of ceiling; nobody is
permitted to have or is likely to have
a spendable income of more than
£7,000 or £8,000 a year. But here,
161 persons according to the show-
ing of the Finance Minister himself,
will have a spendable income of
Rs. 2,50,000 after paying income-taxes.

Various recommendations  were
made by the Taxation Enquiry Com-
mission and they are to be viewed to-
gether; they are linked together. For
instance, the distinction between earn-
ed and unearned income was to end at
the income level of Rs. 24,000 but the
Finance Minister, I think, has continu-
ed it till Rs. 42,000 Then again,
higher super-tax rates were not sug-
gested by the Commission because the
new device suggested, namely, that
of deposit. If this device of deposit
was not going to be accepted by the
Government or was not going to be
considered by the Government,
perhaps the Taxation Enquiry
Commission would have recom-
mended higher rates as far as super-
tax was concerned. Unless these
things are taken together the net re-
sult is that it ceaser to be a rational
income-tax structure.

I was also surprised to find that as
far as the development rebate is con-
cerned, the Finance Minister has been
putting up a defence which is not
very satisfactory. Firstly, 1 would like
to invite his attention to the figures
that have been given by the Eastern
Economist. It has given the figures
of capital formation in different sec-
tors. It has pointed out on page 353
that in 1950-51, private investment in
organised enterprises was Rs. 55
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crores; in 1053-54 also private invest-
ment in organised enterprises was Rs.
55 crores. If these figures are correct, I
do not know what is likely to be gain-
ed by this kind of development rebate.
The Finance Minister has said that
after all the development rebate can-
not be used as a means of directing
investment into different channels.
But I find that in a brilliant exposition
of the British Public Finances, Mrs.
Hicks has pointed out: “Experience
so far gathered suggeSts that firms
are extremely sensitive to variations
in initial allowances; so that there is
reason to hope that a new governor
of the rate of investment has been
discovered,” This brilliant and out-
standing authority on public finance
calls the variations of the rate of
depreciation “a new governor” of the
rate of investment. A new governor
has been discovered but our Finance
Minister has perhaps yet to make the
discovery.

There are certain stubborn problems
at which the Finance Minister has
been looking in his wusual fashion.
Take *he question of fall in agricul-
tural prices. I was told by a Mem-
ber of the Planning Commission that
the fall in agricultural prices should
not worry us because there has been
a corresponding increase in the output.
It is of course very difficult to find
out what the marketable surplus is
today. These are problems which
the Finance Minister alone can solve;
1 do not have the requisite facilities
with me. Even in a crude fashion, if
you try to compare the production and
price index in 1850 with the produc-
tion and price index today, you will
find that as far as cereal production
is concerned, the combined index has
fallen from 100 to 89. As far as pulses
are concerned, it has fallen to 56 per
cent. while, on the other hand, prices
of sugar, cement, textiles, etc. have
gone up by anything from 10 to 25
per cent. The price parity has been
seriously disturbed as far as rural
areas are concerned; it is a fact from
which we cannot get away, even if
the Finance Minister replies that we
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are trying to apply some kind of price
support. .

The built-in flexibility of the Budget
s very limited; it is much more limit-
ed in our Budget than in the other
countries of the world and in this
direction we remain backward. In
other countries progressive income
taxation, social security system and
price support provide the requisite
flexibility. We have progressive
taxation hardly any form of social
security. There 1is some kind of
price support, but it is not very
effective. Ask anyone who is
concerned with the market and he
will tell you that your price support
is purely national; it is not an actual
or a factual support. What is the use
of talking of national price support
when the government is not able to
provide it in practice, It has not in-
troduced flexibility in our economy; it
is not able to provide the protection
that is needed by our people in order
that they may progress in terms of
stability or in terms of a certain
amount of security.

The question of employment also is
there. He had pointed out in his
speech on 28th December last that in
the next Five Year Plan we shall be
spending Rs. 5000 crores and twelve
million jobs will be created which
means that there will be a job for
every Rs. 4,000. I believe already a
sum of Rs. 2,000 crores has been spent
in the last four years—both in the pub-
lic and in the private sectors. Have
50 lakhs of jobs been created? If they
have not been created, then there
is something basically wrong with
the calculations of the Finance Minis-
ter. And, it is his duty to tell us how,
if 50 lakh jobs have not been created
in the past four years even after we
had spent about Rs. 2,000 crores, he
hopes to create twelve million jobs. Is
it by some magic or miracle or some
new logic or some new “social engin-

eering”—to use the new favourite
expression of our Prime Minister?
How do you hope to create twelve
million jobs? These are questions

which are of pressing importance to
which no attention has been given, I
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find that while our industrial pro-
duction between 1849 and 1953 in-
creased by about 28 per cent. em-
ployment increased only by about four

per cent. There is no direct
relationship between increase in
production and increase in em-

ployment., What is going to be
done about it? What has been
our investment in the public sector
as far as industries are concerned? It
is: 34 undertakings and industrial pro-
jects—some constructed, some in the
planning stage and investment Rs, 38
crores. What are the private indus-
trial efforts? They are: 110 licences
were granted for the establishment of
new industries and 226 licences for
expanding the existing industries or
undertakings in the last year, With
such a low use of our industrial poten-
tial how are you going to solve the
proolem of unemployment in this
country? Either accept the advice
that my leader has given you and
think in terms of decentralised eco-
nomy or please come forward and tell
us how ¢n these meagre achievemernts
you hope to build a mighty super-
structure of the hopes and expecta-
tions that you are raising today.

In terms employment potential,
there is hardly any other activity such
as housing. But in that connection
what do we find? In 1954-55 Rs, 6
crores were provided but a little over
Rs. 2 crores was spent. Why is it that
you are not able to spend money even
on industrial housing? This year, as
against last year's provision of Rs. 6
crores, only Rs. 3.86 crores are pro-
vided. We are going down instead of
going forward. Housing is one
of the recognised methods of
creating employment in the +vforld.
Whenever there has been a desire to
create better employment, Govern-
ments the world over embark
upon housing activities but your
housing activities appear to be grow-
ing from little to less.

It has been decided that Rs. 10
crores should be allotted for expan-
sion of power facilities for small
towns and for rural electrification for
increasing employment opportunities.
I am very happy that Rs. 10 crores

717 LSD—2
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have been allotted for this purpose,
but are there technological facilities?
Are there marketing facilities? Are
there credit facilities for these power
facilities to be utilised? The Mem-
ber who spoke before me was very
eloquent about the need for electri-
fying our villages. But unless you
create the requiste institutional
wherewithals, power production will
remain unused. We have been dis-
cussing for a long time about ware-
housing facilities. When I was in
college, the Agricultural Commission’s
report was published and one of the
questions that I had to answer was
about this warehousing. I have
grown quite old by now, but ware-
housing still remains merely a ques-
tion to be answered in the question
papers. What have you been doing
about this? There is no mention
about it. How many crores are you
going to provide for this? Are yovu
going to solve this whole question of
providing support to agricultural
prices without warehousing facilities?
What are your schemes and plans?
In what way are you going to...

Mr. Chairman: The hon. Member
seems to have some grievance to-
wards me.

An Hon. Member: Through you
towards the Finance Minister,

Shri Asoka Mehta: Then again.
take steel production. We are told

that our present production is 1.1
million tons an e are going to im-
port 200 or 30 od only knows how

many—thousand tons; through the
good offices of the T.C.A. In the nexr
five years we are going to fabricate
6 million tons of which 4.4 million
tons will be finished steel. How are we
going to utilise this steel after it is
produced? Are we going to set up
any fabricating industries 1 this
country? Will the finished products
begin to pour down from these 1n-
dustries suddenly? We are repeating
the same mistake that we committed
about the dams? The dams have
been constructed but the channels
have not been completed. The ess-
ence of planning is proper co-ordina-
tion—rivetting of different things that
are separate. This rivetting I do not
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find in the Budget. There is no seri-
ous effort at integrating and welding
our economy properly. I am sorry I
have to point out these things in a
rather strong manner.

Shri C. D. Deshmukh: May 1 ask
the hon. Member if the steel i in
hand,

Shri Asoka Mehta: Steel may not
be in hand, I am coming to the point
in a minute. Some of the industries
that we have developed in order to
process steel are the various en-
gineering industries and you have
decided to levy excise duties on the
products of these very engineering
industries, Engineering industries pro-
bably form one part of the indus-
tries where the private sector can be
expected to play an important part.
If you want the private sector to
come forward and co-operate with
you, then do not create conditions
where such co-operation will be com-
pletely difficult. If you do mot want
them to co-operate with wvou, the ad-
ditional steel production that is going
to emerge will have to be utilised by
you.

These are some of the points which
I wanted to say. As you have rightly
pointed out, I have exceeded my time
and I shall not take any more. I be-
lieve I have given some indication to
the Finance Minister of the reasons
that make me feel dissatisfled not only
with the Budget tha®he has presented
but with the general report of the
economic conditions of the country
that he has given to us. I hope and
trust that in future we shall be able
to have fuller reports, so that our
discussion may become more meoan-
ingful.
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Dr. Rama Rao (Kakinada): Sir, the
Budget is said to be of & socialistic
pattern and if we do not find it in
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the Budget we are asked to look for
it in the Plan. Many of my friends
have already said that they do not
find anything either in the Plan or in
the Budget. If even under the
microscope we do not find it, I for
one do not question the authority be-
cause I have got all respect for a
specialist and like the doctor in the
story “Doctor knows best,” I would
say the Finance Minister knows it
best and let us take it that there is
the socialistic pattern in the Plan and
the budget. Sir, I hope you know the
story “Doctor knows best”. A doctor
went round the ship and reported to
the captain that so and so in so and
so cabin was dead. The captain sent
round his men to bring the body for
burial in the sea. When these people
were pulling the man reported to be
dead, he asked: “What is the matter?”
These fellows said: “We are very
sorry, my dear fellow. You are such
a good chap, but you are dead. We
are taking you for burial in the sea”.
He then asked: “What do you mean
by saying I am dead?” Then they
replied: “No, no; the doctor has said
that you are dead and we are very
sorry that you are dead.” Of course,
the man then said: “What the H....
does the doctor mean by saying I am
dead?” and then there was a long
conversation. Finally those people
told him: “You better shut up. The
doctor has said that you are dead and
the ‘doctor knows best’'”. So, the
Finance Minister must be knowing
best and I accept his statement.

Now, let us try and look for the
socialistic pattern in the Budget. My
hon. friend Shrimati Renu Chakra-
vartty referred to fall in prices of
agricultural produce. Due to the
inrportance of the subject I have to
refer to it again and point out that
the prices of agricultural produce
have fallen and are still falling to a
great extent. At the same time prices
of some of the manufactured goods
like cotton yarn are rising. I need
not quote all the figures that I have
with me, but I will just mention one
or two things. Tor instance, take
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cotton yarn. The price of 40's has
risen from Rs. 22-2-0 in January 1054
to Rs. 26 in June 1954, So alsp in the
case of mill cloth—I will give only
one instance—the price has risen from
Rs. 14-12-0 to Rs. 15-8-0 during the
same period January to June 19854.
Therefore, in the case of manufactur-
ed and semi-manufactured goods the
prices are either at the same level or
in several instances the prices have
risen whereas the prices of produce
like groundnuts and other things
have steeply fallen, I will give you
only one example to show the price
of groundnut. Between January 1954
and January 1955 the price of ground-
nuts (machine-shelled) has fallen
from Rs. 24-10-0 to Rs. 16-4-0. I need
not give any further figures because
that is not the question. The ques-
tion is, where does the socialistic pat-
tern of society come in when the
prices are falling steeply particularly
in articles like cotton and groundnuts
in areas where the peasants already
lfve on the verge of starvation? I do
not know when the Government will
come to the aid of these people, And,
what is their machinery? They have
absolutely no machinery to support
the prices of these products. Unless
they enter the market on a broad and
well planned State trading, they can.
not give any practical support, ex-
cept some crocodile tears, to these
cash crops. So, I urge that the Gov-
ernment, to prove that there is a so-
cialistic pattern in the Plan and Bud-
get, must enter the market and there
must be State trading on a large
scale. They can utilise these products
in two ways. One is, they can start
their own industries to utilise these
products. Then, we are having a
number of barter agreements with
other countries. If we can enter intc
a long-term barter plan—not for &
year or six months, but for four o:
five years—with countries that are
prepared to supply us the goods we
require and take our goods, then we
can give a real, practical support to
these cash crops. So, Sir, I hope
Government will see that there Is
this element in their sorialistic pat-
tern and Plan,
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Secondly, one result of any plan-
ning can be seen in the employment
and unemployment position. I do not
think the Treasury Benches will
question the fact that unemployment
is on the increase., Therefore, they
must plan more boldly on the lines I
mentioned, that is, start State trading
and increase the public sector in in-
dustries.

In connection with these cash
crops, | may be pardoned for bring-
:ng in again the question of sugar and
sugarcane. Those Members who were
present on the previous occasion
when 1 spoke about sugar factories
will excuse me because now they have
brought in this excise. You remember,
Sir, when they reduced the price
of sugarcane the argument was:
‘the interest of the consumer must
be protected’. And, they protect-
ed the interests of the consumer
to such an extent that the pro-
ducer has gone to—I do not
know where he has gone (An Hon.
Member: To the wall)—to the wall.
Now, when they want to raise this
excise on sugar, I do not know what
happens to the interests of the con-
sumer. Here I want to refer to the
sugarcane prices. The other day the
hon. Minister of Agriculture said that
they have decided not to increase the
price of sugarcane from Rs. 1-7-0 and
he mentioned one more point that
several States are satisfled with this
Rs. 1-7-0. I do not know which are
those States that are satisfled with
this Rs, 1-7-0. Probably, they are
non-sugarcane growing States. I know
the UP. sugarcane growers, in the
presence of—I do not know whether
he presided over the meeting—Pandit
G. B. Pant, who is now the Home
Minister, passed a resolution—it must
have been sent to the Central Gov-
ernment—demanding Rs. 1-12-0 per
maund of sugarcane. Recently a re-
solution was also passed in the
PEPSU Assembly unanimously that
the sugarcane price must be Rs. 1-12-0.
In view of these facts, it is high time
that, as the Sunday Standard calls it,
the pitiable sugar policy of the Gov-
nment is revised and the lethargy
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that we find in it is given up. In this
connection, I may say that in
the Madras State, out of four per-
mits given, only one concern was
ready to take it up, and that
too a foreign concern which has
already got a sugar factory there.
If private capital is shy about sugar
factories anywhere, I do not know
how long the Central Government is
going to woo them. I suggest—I have
spoken already once—that the Cen-
tral Government should on their own
start sugar factories and they should
not wait on the private cnpital to do
the needful which they will never do.
I am sure this excise duty will affect
the industry very much. I am glad
that the Government are following a
rather determined policy as far as
iron and steel are concerned. I hope
that their plans will come into effect
and that they will follow a similar
policy with regard to many other in-
dustries.

One more sample of the socialistic
pattern we find in the proposed tax
on young industries like sewing ma-
chines, electric bulbs, electric fans,
etc. You know that the sewing ma-
chine has heen the monopoly of one
particular foreign firm. It is a matter
of satisfaction to find that several
Indian companies have been manu-
facturing either parts or the whole
machine. Just at a time when they
are standing on their feet, the Cen-
tral Government, in their socialistic
pattern, want to give a knock to
them on the head to help the foreign
industry. I hope the hon. Minister
will reconsider this matter and thelp
the Indian industries to come up and
be able to compete with the foreign
industries.

The foreign concerns have a mono-
poly or a dictating hand on the prices
of Indian products, I will give one
example. Take the Harveys in South
India. They have a textile mill; they
have their banks. The banks ad-
vance moneys in every area where
cotton is grown. At a particular
moment, they demand the money and
the price of cotton goes down. The
monopolist buys the cotton at the
price he dictates. Unless the Govern.
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ment take practical steps to give a
definite support to the cash crops, our
industries will crumble down. I hope
the Government will stick to their
policy of socialistic pattern and build
up our industries in a really national
way and not just play second fiddle
or be the handmaid of the private
sector.

Shri Dabhi (Kaira North): It is
admitted on all hands that the wvast
problem of unemployment, under-
employment and non-employment
cannot be successfully tackled unless
both the people and the Government
give encouragement to small-scale
and cottage industries to the utmost
extent possible. Even the Finance
Minister has also referred to the im-
portant role that the small scale and
cottage industries are going to play
in the next Five Year Plan. It is for
this reason that I welcome the pro-
posal of the Finance Minister to levy
an excise duty on mill cloth and to
exempt the hand-made paper from
the excise duty, and also to increase
the preference margin for the medi-
um sized and cottage groups of match
factories. 1 am aware of the fact
that both in this House and outside,
the people are against the levy of an
increased excise duty on mill cloth
on the ground that it will hit the
poor. Even Acharya Kripalani, who
pleaded so much for khadi, was op-
posed to the increase in this excise-
duty. I am sorry I cannot agree with
those friends who are against the in-
crease in the excise duty on mill
cloth. On the contrary, my com-
plaint is that the hon. Finance Min-
ister is not levying still higher ex-
cise duties on mill cloth. The ques-
tion before us is, do we or do we not
want to encourage khadi and hand-
loom cloth? If we really want to en-
courage khadi and handloom cloth, it
logically follows that we must take
every step which would encourage
khadi and handloom cloth. We know
that the greatest obstacle to the de-
velopment of khadi and handloom
cloth is the mill cloth. So, unless we
take all the steps including the levy
of a heavy excise duty on mill cloth
to protect khadi and handloom cloth
717 LSD—3
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from competition from the mill clotn,
no real encouragement would be
given to khadi and handloom cloth.
When this subject of khadi and hand-
loom cloth is being discussed on the
floor of the House, hon. Members, in-
cluding those who do not use khadi
and handloom cloth, wax eloquent
for encouraging khadi and handloom
cloth. But, when the question of
encouraging khadi and handloom
cloth comes, if even a small step is
taken by the Government, a hue and
cry is raised that it will hit the poor
people. We must worship at the
altar of only one deity. We cannot
worship at the altars of several
deities, especially when all these
deities are opposed to each other,
Whatever may be the position in re-
gard to other small-scale and big in-
dustries, I am definitely of opinion
that there is an inherent conflict
between khadi and handloom cloth
on the one hand and mill cloth on
the other. As Acharya Kripalani
said yesterday, both the lion and the
lamb cannot exist together, and if
they exist together, the lion is bound
to eat away the lamb.

As regards the poor people, now
that cotton is cheap, why do they not
spin? Let them spin and then the
cloth will not be dear to them. On
the other hand, those who cannot
spin must pay a some-what higher
price, so that lakhs and millions o
people can get employment in the
Khadi industry. So, from every point
of view, whatever the objection rais-
ed or representation made, I hope the
Finance Minister will not only do
away with this increase in excise
duty, but, on the contrary, would in-
crease it to some extent.

I have just now said that I am glad
that Government is also giving en-
couragement to the small mateh fac-
tories. I would request the Finance
Minister to give still more protection
to the small-scale match factories.
We know that at present WIMCO has
got the monopoly in this industry.
Therefore, in some areas of the coun-
try, co-operative socleties are being
started to manufacture matches, and
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their one demand is that Government
should suspend for about three
months the collection of excise duty,
so that it may help the co-operative
societies In forming the capital

The Finance Minister has put down
Rs. 3'3 crores more as the tobacco
excise during the budget year than
during the last year. We know that
this tobacco excise duty was bringing
about Rs. 9'6 crores in 1943-44, From
that it has riSen to Rs. 33'23 crores
in 1953-54. The complaint of both the
tobacco growers and tobacco mer-
chants is not that they have to pay
so much duty, but that their griev-
ances are not properly attended to.
The main grievance of these growers
and merchants is with regard to the
present system of assessment for the
purpose of levying the excise duty.
The criterion laid down for determin-
ing the rate of duty on tobacco is
what is called “capability of being
used for biris”, This is a subjective
test and so the result has been in
every area, in every zone, the Cen-
tral Excise Collector has been given
the power to decide whether a parti-
cular variety of tobacco is capable of
being used for biris or not. If they
say, if they notify that a particular
variety of tobacco is capable of being
used for biris, then the excise duty
on this tobacco is 14 annas per lb,
while, if they say that is not capable
of being used for biris, then the
lower rate of six annas per lb. is be-
ing levied. The complaint of these
tobacco merchants and growers is
this. In the words of the Taxation
Enquiry Commission, the complaint
1s that “Similar varieties are being
taxed differently in different areas,
that the classification of varieties
made as to their utility is faulty and
that frequent revisions are being made
in the classification involving uncer-
tainty and risk to business”.

I shall give only one illustration to
show how this subjective test is be=
ing misused—not consciously, but
then, how injustice is being done to
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these tobacco merchants and growers.
The Assistant Collector of Central
Excise, Ahmedabad, being satisfled
that a lot of tobacco, of 20 bags of
tobacco patti belonging to Messrs. D.
Gokuldas & Co. of Nadied, was really
incapable of being used for biri pur-
poses, gave a certificate to that effect
and therefore lesser duty was to be
levied. But then, these bags were
sent to Nagpur, and there the autho-
rities came to the con¢lusion that this
very variety of tobacco was capable
of being used for biri purposes, and
so, the result has been that the clear-
ance certificate has not been given
and all this tobacco is lying there.

Several representations have . been
made to the Taxation Enquiry Com-
misgion by the tobacco trade, and
this is what they have also suggested.
I will read their suggestion:

“A tariff classification that is
based on the ultimate utilisation
of the different varieties of the
commodity for particular pur-
poses, can be equitable only if
the payment of duty is related to
their ‘actual’ use, which is almost
impossible to enforce, rather than
to their ‘intended’' or ‘potential’
use. In the latter event, there is
room for the exercise of personal
discretion in the implementation
of the criterion. Out of the two, it
would seem that the ‘capability’
criterion has greater chance of
being applied objectively as far
as practicable, provided the initi-
al classification is made scienti-
fically, subsequent changes are
made after careful investigation
at a level which will inspire pub-
lic confidence and a procedure is
devised for the prompt disposal
of the representations made. As
there is no other workable alter-
native except charging a flat rate
of duty, it appears to us neces-
sary that all possible steps should
be taken, now that the working
of the criterion has been known
for three years, to carry out an
exhaustive review of the proce-
dure adopted. We recommend
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the appointment of an expert
committee which should include
a marketing expert in tobacco and
a representative of the trade to
go into the question fully.”

We cannot expect immediately to
take a certain decision with regard to
this point, but I appeal to the hon.
Finance Minister immediately to take
action to implement the recommenda-
tion of the Commission, so that the
dissatisfaction of the tobacco people
may be removed.

The last point which I want to
touch is this. The amount realised
from the import duty on foreign liquor
is about Rs. 238 lakhs according to the
Taxation Enquiry Commission’s Re-
port. When Government is pledged
to implement the directive principle
of prohibition embodied in the Cons.
titution, I ask why Government doet
not forego even this trivial sum and
completely prohibit the import of
foreign liquor? Even the Constitu-
tion is being amended with a view to
implementing the Directive Principles
of State Policy. So, why this attitude
of the Government in regard to the
import of foreign liquor? I know
that prohibition is a State subject and
that a committee has been appointed
to go into this questiom. But I do
not understand why Government are
still allowing the import of forelgn
fiquor. I ask Government why they
have not made any efforts to intro-
duce prohibition even in those States
which are directly administered by
them. The other day 1 asked

my hon., friend Shri Bhavanji
Khimji whether any step had
been taken to introduce  prohibi-

tion in Kutch. He said that the peo-
ple’s representatives had made cer-
tain suggestions, but those sugges-
tions were turned down by the Cen-
tral Government on flnancial consi-
derations.

We know that cocktail parties are
going on in Delhi still, in spite ot
several Members including the Prime
Minister, condemning these cocktail
parties. The hon. Home Minister also
had stated somewhere recently that
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Delhi being the capital of India, it
must serve as a model city. But no-
thing has been done so far to intro-
duce prohibition in Delhi,

I would like to ask Government
again why they have not introduced
prohibition in the Army, Navy and
Air Force. There cannot be difficulty
in introducing it in these Services.
There cannot be surely any question
of illicit distillation. On the con-
trary, I submit that it would be
easiér to introduce prohibition in the
armed services, because the discipline
is there. An argument 1s put for-
ward that the army people cannot
fight well and courageously, if they
do not drink, and that drink gives
them a sort of impetus and stimula-
tion to fight. I do not understand why
it is necessary to drink for purposes
of fighting. I was agreeably surprised
to hear the other day from Professor
W. 8. Schaffenberg, the executive
secretary of the International Com-
mission for Prevention of Alcoholism,
that Prerident Eisenhower does not
drink at all. When a General who
had defeated Germany could do with-
out drink, I do not understand why
our jawans also cannot do without
drink. We should also remember in
this connection what the wives of the
army people feel, Everyone knows
about the letter that was addressed to
Shri C. Rajagopalachari by the wife
of one of the officers, on the eve of
their departure to Korea. In this
connection I remind the Central Gov-

ernment of the Sutra- qfirgxt witewy
If the Central Government want the
States to follow this policy of prohi-
bition, then they must first make a
beginning  themselves.  Otherwise,
their advice will not have any effect
upon the other States who due to one
reason or another do not want to in-
troduce prohibition (n their terri-
tories.
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“That being the factual back-
ground, it was expected of the
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Congress leaders to have stressed
the need and urgency of removing
the defects hampering the progress
of the present Five Year Plan and
to eflect 10 per cent. increase in
national wealth for which both the
Congress and the Congress Gov-
ernments stand committed. But
the present leadership seems to be
afraid of self-introspection and
want only ignores the working of
economic laws by feeding the peo-
ple on their overdrawn pictures
of vague Creeds and still more
vague hopes of the future, We
doubt if this policy of ignoring the
hard realities of the present in the
vain hope of future prosperity is
basically sound in building the
nation on 'solid ecomomic founda-
tions,

7 fow’ 7z, afvs o omt ST oy Sy
¢

...... wherein the recorq of the
Government in spite of its F'rst
Five Year Plan has been one of

fallure during all these eight
years". '
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Shri G. H. Deshpande (Nasik Cen-
tral,: 1 rise to express my views on
the Budget proposals as they are be-
ing discussed since yesterday in this
hon. House. The criticism of the pro-
posals in this hon. House started with
the speech of the learned and revered
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Acharya. I have heard the learned and
revered Acharya in this House many
times, and whenever he rises to make
a speech, I take it for granted that there
is bound to be an amount of bitter-
ness and sarcasm in his speech. And
I was not disappointed yesteraay.
He was very vehement in his den-
unciations of the Congress for having
taken to the slogan of socialistic pat-
tern. He said that it was a vote-cat-
ching device. I am very sorry to say
that the learned and revered Acharya
has got a very great disrespect for the
Indian masSes. The Indian masses
are today not in a condition to be led
away by anybody so easily. If anybody
uses a particular phrase for simply
catching votes, he is bound to be dis-
appointed and the party is also bound
to be disappointed. The standard of
the voters in India is very satisfactory
and they are not likely to be led
away by any phrase or slogans. He
may differ from us; he may not like
that we should take to a socialistic
pattern. He may differ from us re-
garding the contents of the so-
cialistic pattern. But, he has no
right to say, it will not be pro-
per for him to say that we have
taken to this phrase simply because
we wanted to catch the votes. He
also had been to Andhra himself with
all the name and fame that is behind
him, He went there from village to
village, from city to city and tried to
convince the Andhra people of the
socialist pattern, particularly, which
is to his heart. But, alas he was not
able to convince the people. The
people ‘hought that the socialist pat-
tern for which the Congress is strug-
gling is the only socialist pattern on
which the masses of India can rely.
Acharya Kripalani wanted to mini-
mise everything that has been done
by the Congress and to minimise
everything that is laid down in this
Budget. For instance, he ridiculed
s0 many things, He was President,
once, of the Congress at Meerut. If
he will re-read his speech once, he
will surely find that many things
which he enunciated there and which
he hoped to be translated into action
by the country, he will realise today
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[Shri G. H. Deshpande].
that that has been done. The only
thing is that he was not with us in
doing that. When he delivered his
speech as Congress President at
Meerut, the food situation was very

dangerous. He himself has referred,

to that in his speech. I have got a
copy of it and I do not want to take
the time of the House by giving any
reference to it. He has said in his
speech what a dangerous situation it
is that for our food we have to depend
vn other countries. He had suggest-
ed several.remedies and he said that
these things ought to be done. If he
will calmly and quietly think over it,
he will find that the problem has been
solved and all the things which he said
ought to be done have been done. The
only thing is now he does not want
to give the credit to the Congress be-
cause he is no more in the Congress.
The food problem has been practically
solved and it has not been solved
simply because nothing was done.
My predecessor just now wanted to
say that simply because seasons were
favourable that could be done. No
doubt, the seasons were favourable
and they have helped us to a certain
extent, But nobody can deny that so
many things have been done for the
improvement of our agriculture and
it is due to the increase in food pro-
duction that we are in a happy posi-
tion today.

Now, when I look at the Budget, I
apply three tests to it. My first test
is whether there has been adequate
provision for the implementation of
the Five Year Plan in the financial
yvear or not. My second test is whe-
ther there is more provision for
nation-building activities in the fin-
ancial year than in the current year
or not. And, my third test is whether
the taxation proposals are so arranged
that a bigger burden will fall on the
rich and there would be more and
more tendency for giving relief to the
poorer classes and the poorer sections
of the Society.

I have applied all these three tests

to the Budget proposals as they are
presented to the House and what do
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1 ind? 1 find that there is very ade-
equate provision for the implementa-
tion of the Plan in the financial year.
We will have to spend a lot in the
coming year because that is the final
year in the First Five Year Plan.
The machine, no doubt, is in {full
swing and we will have to spend
large amounts on the implementation
of the Five Year Plan in the last year.
And, anybody who will go through
the Budget carefully will find that so
far as money is concerned, satisfac-
tory provision has been made. So,
on that account, there cannot be any
grievance about the Budget.

Then, let us go through the second
test, as I said. Let us try to see whether
there is more provision in it for nation
building activities then what provi-
sion was made in the current year.
Anybody who will go very carefully
through the Budget will ind that
substantially more provision for na-
tion building activities is made. A
few crores more are reserved for the
nation building activities, for educa-
tion, for sanitation, for the uplift of
the backward, and the suppressed and
depressed classes. So, how can one

say that it is not a progressive
Budget?

Just in the beginning of the speech,
the Finance Minister has taken a re-
view of the progress that has been
made in agriculture and then he has
referred to the progress of the coun-
try in the industrial sector. While
referring to that, he has made a re-
ference to our textile production and
he has said that cloth production has
increased from 4 million to 5 million
yards in 1954 and that yarn produc-
tion has also increased during the
year. The consumption of yarn by
the handloom industry reached the
figure of 78,000 bales during the first
10 months of the year as compared to
73,000 bales during the whole of the
vear 1953. My predecessor was say-
ing that this was not done and that
was not done, for the handloom in-
dustry. Let us see what has been
done for the handloom industry. The
handloom industry is progressing
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under Government's help. The hand-
loom industry has consumed 78,000
bales during ten months while during
the previous three years for {full
twelve months they had consumed
anly 73,000 bales. What is the en-
hanced production? The enhanced
production of the handloom industry
during the period is said to be 100
million yards. That must have given
more employment to a number of
weavers of handloom. That must
also have meant many more people
working on handloom and in under-
employment conditions.

[PANDIT THAKUR DAs BHARGAVA in
the Chair.]

So far as the handlooms are concern-
ed, there is no ground for any com-
plaint. Something has been done for
them and more is being done.

Then, my predecessor said, you are
going to use power. What harm is
there if we say that power should be
used? When we say that we should
have decentralised industry, that we
should have cottage industry, does it
mean that we must go on in the age-
old fashion? Should we not take ad-
vantage of the power, if power is
available in villages, if power can be
made available in the homes of the
weavers? Why is it that the weaver
should be prevented from using
power? Malegon in Bombay happenms
to be a powerloom centre today. It
was a handloom centre a few years
back, During the war, enterprising
weavers changed over from handloom
to powerloom. If the Government of
India would send a team of officers
to study this problem there, I am
sure, they will recognise that this
change-over from handloom to power-
loom has in no way given cause for
any unemployment. Not only hes it
not resulted in unemploymesmt but it
has even given niore employment and
better employment and it has given
better production also. I would re-
quest the Government of India to
send a few intelligent' officers there
te study this problem and the résulty
achieved and how this has acted so
far as employment is concerned. So,
when we say that there must b

717 1 SD—4
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decentralised industry, let it not be
said that in decentralised industries
and cottage industries power should
be taboo and that it should not be
used. The use of power must be en-
couraged. We must have decentra-
lised industry, we must have cottage
industry but we should not have any
works simply for the sake of hand-
work. We must have more and more
employment and we must look to
production and we must look to the
fact that they get better wages.

Having said that there is adequate
provision for the implementation of
the Planning in its fifth year, and
there is more allotment for nation
building activities, I would like to say
that so far as the third test which »
wanted to apply is concerned, one
will find, if he will go through the
changes in the income-tax pattern,
that rich people are taxed more, that
a slow beginning has been made that
rich people are taxed more and more
and more and more rellef is given to
the poorer sections of the society.
Some hon. Members have referred to
the fact that the recommenda-
tions of the Taxation Enquiry Com-
mission have not been taken into con-
sideration fully. But that was ad-
mitted by the hon. Finance Minister;
he said he wanted to do so, but this
year there was not enough time. If
these three tests are taken into con-
sideration, one will find that the Bud-
get is a satisfactory budget under the
circumstances,

2 P.M.

So far as the socialistic pattern of
society is concerned, it seems some
people are unnecessarily disturbed.
There were many who thought that
it was their Party’s right and they
are disturbed because the phrase is
being used by the Congress Party.
But the Congress Party was working
on those lines since long and now it
thinks that it can be put into prac-
tice and it has said that it wants to
do so. People have faith in the Con-
gress and in Andhra it has been suc-
cessfully shown that people know
thdt the Congress is serious about it
and, therefore, more and more people
are’ rallying round the Congress
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From this point of view, one may
find that if there is nothing in this
Budget, and no special reference re-
garding the socialist pattern, it is be-
cause that we have a faith that it is
through the Five Year Plans or
rather through the implementation of
the First and Second Five Year Plans
that we will bring about the socia-
listic pattern in the country. Whenl
say that even the socialistic paftern
which we believe is likely to be
realised through the Five Year Plans,
and when there is a provision for the
implementation of the Five Year
Plan, the Budget has satisfactorily
backed the socialistic pattern which
is before the country.

I would like to say one or two
words before I sit down.

I come from a region which is
known for a long time as a famine-
stricken area. I come from a
Marathi-speaking district of Bombay
and that district in Maharashtra terri-
tory is known for years together, for
centuries, as a famine area. Under
the Brilish very little work was done
for its development. Whatever little
was done was done because there
were cepeated riots and there were
repeated famines, and the then Im-
periaiist government wanted to show
that they were earnest in removing
pover'y. They did something but
that was very inadequate. Only two
yecrs ago there was a famine in my
tirritory on a very large scale, and
thanks to the Gevernment  for
the substantial aid that they gave,
but this will not do. It is no use
that we should always be under the
fear of repetition of famines. I want
the Government of India to take into
consideration my region and regions
of the same type throughout the
Indian Union wherein there are re-
peated famines, and to see that thev
are made famine-free by taking some
protective measures by which people
have some stability and will be en-
couraged to improve their own lot.

Another thing I want to say is this.

n the comstituency from which I
“ome, Nasik, there is the India Secu-
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rity Press. It is one of the important
institutions not only in the country
but in Asia. In that press Yyour
National Plan Certificates on which the
implementation of the Five Year Plan
depends are printed; currency notes
are printed; stamps are printed; and
even nost cards and envelopes are print-
ed there. The institution is going
on very well, I think there was
a suggestion a few years before
that as a lot of good quality paper is
consumed in that institution, Govern-
ment should start a paper mill to
supply paper to this big institution.
After some years, it seems that some
officers of the Government of India
were moving in that direction. Then
I got the information that the pro-
posal was to start this paper mill at
a distance of 150 miles from the
India Security Press, I think that
will not be an economic propoSition.
About 25 years before some experts
of the Government of India mention-
ed that in Nasik there was no provi-
sion for electricity and there was not
adequate water and if a paper mill
would have to be started, it would
have to be located at some distant
place. I think the Government of
India officers have not taken care to
see what development has been made
in the region during the last 25 years.
Some development has been made;
there is adequate water now and even
if tomorrow the mill is started there,
there is adequate water for it, There
is an electricity project also and the
paper mill can therefore be started
now, just near the area of he Indlan
Security Press, which will be eco-
nomically sound.

I have got nothing more to say.

Shri Satyendra Narayan Sinha
(Gaya West): I rise to support the
Budget which has been introduced by
the Finance Minister. My friend, whe
just preceded me, has lent a very
powerful support to all the proposals
made by the Finance Minister and all
that has been done so far and I think
after that powerful support, it is hard-
ly necessary for me to join in - the
chorus of pralse which has already
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been sung for the Finance Minister,
but I shall be failing in my duty if I
also do not place my appreciation on
record and express my gratification
at the all-ronud achievement and
fulfilment of the targets of the Plan,
which, in some cases, have exceeded
even the target itself. The Budget
shows that there is increased produe-
tion, both in the agricultural and in-
dustrial fields in respect of all com-
modities and materials, except sugar.
Some fear and apprehensions were
expressed in responsible quarters at
the resort to deficit financing, but not
only have the prices not risen, but
have shown a deflnitely downward
trend; the cost of living index for the
working class has also declined,
which suggests a complete disappear-
ance of inflationary pressure and a
return to normalcy from the war-time
stresses and strains. For all these, I
congratulate the Finance Minister who
has so skilfully handled the finances
of the country.

Coming to the Budget proposals,
we have to judge them in terms of
the socio-economic impact on the
community at large from the point of
view, as to how far the policy of
taxation and expenditure, as disclosed
by the Budget, takes us nearer to our
goal of socialistic pattern of society,
as re-defined and reiterated at the
Avadi Session of the Congress? 1 say
“re-defined” because there have bcen
some remarks that this is a smoke-
Screen to delude the masses which
is not correct, as I feel, the socialistic
pattern was implicit and inherent in
the welfare ideal to which our Gov-
ernment has been wedded. However,
judging from that point of view, it
is clear that the Finance Minister has
proposed deflnite measures in the
right direction. The lowering of the
minimum limit for the imposition of
super-tax and raising the rate of tax
in the higher reaches which goes even
upto 13 annas in the rupee, is clearly
intended to scale down the higher in-
comes, Then, again, the development
rebate, tax holiday and permission to
carry forward business losses indefi-
nitely—much beyond six years as
heretofore—are designed to provide
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incentive to developmental activities.
‘There are other measures intended
to encourage savings and investments,

as for example, the concession in tax-

ation given in respect of insurance

premia and investments in approved

provident fund schemes. But we

have to see whether these measures

are good enough to achieve maximum

production, full employment and

social and economic justice—founda-

tions of a socialistic pattern of socie-

ty. We have seen that production

has increased considerably in almost

every sphere and yet :mployment has

not increased nor have disparities in

wealth and income been reduced.

I do not share the view of my hon.
friend who has just preceded me that
there is no unemployment problem at
all. He said that it has been solved,
But even the Finance Minister is not
definite about it; he has no precise
information on this point. He feels
that the various indications show that
the unemployment problem is on the
increase rather than on the decrease
Employment Exchanges have also re-
corded an increase in the number of
those registered and meany of us are
meeting & large number of persons
every day, an increusingly large num-
ber of graduates, matriculates, etc
who are going about for jobs. How
can I believe my hon. friend who said
that the unemployment problem is on
the wane? So far as I have been
able to gather, there is an increase of
almost 18 lakhs of persons every year
seeking employment which perhaps
is about two-thirds of the ag-
gregate employment provided by
all large-scale organisations—both
old and new industries put to-
gether. This will give us an idea of
the magnitude of the industrial ex-
pansion which we require to provide
employment to those who are every
year swelling the ranks of the unem-
ployed. There are other assessments.
Some twenty years ago, Sir Visves-
warayya made an assessment of those
who were unemployed or urdsrem
ployed and he put the figure roughly
at 5 crores. But recent estimates
made hy the Agricultural Labour
Enquiry Committee and somr
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other surveys, basing their enquiry

u, the 1951 census, put the flgure
néarer ten crores. This gives us the
dimension of the problem. The Fin-
ance Minister, I do not say is obli-
vious of this. He himself admits the
difficultles of finding a quick and easy
solution to this problem which is
steadily growing. He has admitted in
his Budget speech that “it is only by
accelerating
widest possible front, covering both
the urban and rural sectors, that a
diversiied—and wherever possible a
decentralised—pattern of production
with employment opportunities on a
scale commensurate with the needs of
the population can be produced”.
These are his own words.

In spite of that, we have found that
we are not making any big headway
towards the solution of this problem.
Wa have spoken of the large develop-
mental activities and the tempo that
has to be Introduced. The Finance
Minister has also referred to the spe-
cial attention which the Government
has been giving to small-scale and
cottage industries. I think we can-
not, therefore, accuse the Government
nof lack of appreciation of the pro-
blem itself, What we feel is that there
ghould be a change in the emphasis
and the outlook of the Government.

Yesterday, Acharya Kripalani re-
ferred to the real conflict in the so-
ciety. He said that the real conflictac-
<ording to bim—I think rightly—was
oetween the big business and the
amall-scale indugtries. Government
ought to make up their minds as to
how they are going to drive a ba.
lance hetween the two conflicting
interests, We have got to define our
attitude on this point. As far as I
have been able to understand, there
ip considerable confusion at the higher
levels. Since 1930, Mahatma Gandhi
had been demanding reservation of
spheres of production—certain counts
of cloth to be reserved for the hand-
loom iIndustry but the big business
had always come forward and vetoed
that kind of a proposal Even now,
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in the year 1956, some of our Minis-
ters, we find, are not convinced of
the need for reservations of different
spheres of production in spite of the
fact that the Avadi Congress resolu-
tiong have laid down clearly that we
ought to have defined spheres of pro-
duction in order to avoid an inroad
Into one by the other, and to avoid
a conflict between the two. You can
have a number of institutes and
boards but I am afraid that they will
not accelerate the tempo of activity
among the masses, among the people,
whom you want to take up these in-
dustries. You have got to create
that psychological atmosphere where
they may feel that whatever they are
goiqs to produce will be cared for
and respected. Shri Deshpande said
that we should not have handicrafts
simply because they are handicrafts
or small-scale industries but in the
transitional period you have got to
give some respect as we did with res-
pect to khadi. Formerly, when it was
introduced, it had a place of honour
with the Congressmen. Many people
used to. wear it because it carried a
lot of sentiments behind it; a great
psychological factor was behing it.
Likewise it you want to make pro-
gress today you should give a fillip
or stimulation to cottage industries
and small scale inaustries which will
give productive employment to a
large number of people whp are going
about in the streets and knocking at
the door of many people who are in-
fluential, for employment and jobs,
so that they can take up those
industries which ultimately would in-
crease real per capita income and
reduce inequalities.

I think the greatest
credit: facilities. I  understand that
the Reserve Bank has also carried
out a survey of the credit facilities
available in the rural areas of the
country. The Ford Foundation also
carried out a survey into this pro-
blem. They had sald that whatever
credit faeilities were available have
all shrunk on account of the various
measures that we have taken to curb

need is for
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the evils of rural money lending sys-
tem, and they dislike providing credit
facilities now when on account of the
land reforms a lot of land will be
available for re-distribution among
the land-less people who don’t have
the wherewithal for cultivation. If
you want them to take up cultivation
you have got to provide them with
credit for financing the purchase of
bullocks, etc. In the course of my
tour during the bhoodan movement,
when I enquired about the require-
ments of land of a particular cultiva-
tor, he said ten kathas per head. For
carrying on cultivalion on these, he
depended upon the other big zamin-
dars or big cultivators in whose field
he would work for five days in a week
and during the remaining two days
he would borrow the plough and the
bullocks in order to cultivate his
land. So, that shows the dire need
for credit and you Thave got to go
ahead with the reforms right now.
Otherwise there will be chaos and
confusion; whatever has been going
on smoothly will be disturbed and
we will not achieve our objective.
So, the Finance Minister ought to
tell us what steps he has been taking
in thiz regard, because we are con-
siderably agitated about this matter.
We are going to place a ceiling on
land holdings, in order to remove
inequalities on this account but what
about other sectors of life? Dispari-
tles in wealth continue to be as
great measures proposed by the
Finance Minister do not go far enough
to minimise disparitiess I  think
time has come for placing a ceiling
on incomes in other sectors of life
as well. If you are going to place a
ceiling in one sector, the agricultural
sector, you have to place a ceiling in
other sectors also, if you want simul-
taneous and harmonious develop-
ment of all the sectors and the socie-
ty as a whole.

It is being sald that If you place a
ceiling on personal Incomes, it will
act as a disincentive. I do notl say
that right now the ceilings should
be placed. I would like the Finance
Minister to cause a survey made of
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the pattern of expenditure (n the
cuse of persons having higher in-
comes, That will show that the mode
of life that they are foliowing is guid-
ed more by habits and customs than
by economic motives which is unres-
ponsive to tax-incentive. Not to put
ceilings on personal incomes T8 to
ignore public vpinion and to lose a
large amount of public support which
18 available in this matter.

The Finance Minister has spoken
of the great Interest which has been
created in the country-side with res-
pect to the operation of the Plan and
of how people are becoming Plan-
minded. T agree that in the 60,000
villages where comimunity projects and
extension schemes are in operation,
the people are taking interest in tho.se
schemes. But what about the others?
They want 1o see what you are doing.
The Avadi Congress Resolution has
placea a heavy obligation on the
Government; but the Budget while
attempting to scale down higher in-
comes does not go far enough. That
is my main grievance to-day. I
would like the Finance Minister not
to do it straightaway, he should con-
duct some sort of a survey and find
out whether such action will act a: a
disincentive or not. Personally I
think it will not. On the other hand,
it will create a big psychological
atmosphere for the implementation
of the Plan itself.

I have got one more suggestion to
make to the Finance Minister and
that is with respect to State under-
takings. Government are  having
some sort of open competitions for
recruitment to all services. All ap.
pointments are made through com-
petition. But in respect of the State
undertakings, I find that no such
system has  been introduced. In
many cases, it depends upon the
whims and caprices of people at the
top. I do not say that nepotism or
favouritism is rampant, but I am
sorry to say that with respect to some
undertakings in Bihar, of which alone
1 have some idea, there is very deep
susplcion and feeling that appoint-
ments have not been made on merit
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alone. I therefore feel there is need
for having an Industrial Public Ser-
vice Commission on the lines of the
Railway Public Service Commission
for recruitment to all posts, so that
you eliminate all suspicion and all
talk of nepotism and favouritism.
The whole atmosphere is surcharged
with this kind of feeling that favou-
rites can secure appointments. Pub-
lic men are finding it very diffi-
cult to carry on with their nor-
mal work on account of the large
amount of pressure on them to secure
jobs. I want that we should create
healthy conditions for our public men
to remain fres from such influence
by purifying the atmosphere.

With these
Budget.

Mr. Chairman: I request hon. Mem-
bers to note that when the bell is
rung for the first time, they should
take hint that they have only two
minutes more, If the Members so0
desire, I will ring the bell once four
minutes before and second time two
minutes before, but such reminder
will hardly be pleasant, Therefore,
the general practice is that the bell
is rung only once and I would re-
quest them to take note of it.

Shri K. P, Tripathi (Darrang): Mr.
Chairman, I think we must congratu-
late the (GGovernment on the improve-
ment in productivity in the country.
As we had planned, there will be
enough food and other materials in
the country. The year which has
ended has seen improvement in food
production and production ot other
materials and therefore one should
have expected that the country would
have been happy. But most unfortu-
nately, in the wake of higher produc-
tlon has come a fall in the prices of
agricultural products. This has led
to a serious situation in the country.
When we plan for increase In produc-
tion, if it leads to decrease in the In-
come of that sector which was res-
ponsible for higher production, then
it may be sald that there is something
wrong In the economic policy of the

words, 1 support the
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country., The Finance Minister
should have studied the situation

from this point of view.

Take the question of price support
for agricultural products. Why is
the price support necessary In an
economy such as ours? What is the
position in India today? Are the
people getting enough food? Ob-
viously not. Take, for instance, my
State. The ration of labourers was
reduced from 7 to 5 lbs. per week
and it has not been restored even
after the production has increased.
The state has been forced to send the
surplus out. That .shows that the
person who was getting 7 1lbs. is not
really enjoying 7 1lbs. Prices have
fallen: what does this mean? It merely
means that corresponding to the in-
crease in production there has not
been planned an increase in purchas-
ing power. When there is no plan
for increasing the purchasing power,
but merely for increasing the produce,
there is bound to be unbalance. This
unbalance should be set right. One
of the greatest defects of the First
Five Year Plan was that while we
planned for increased productlon, we
did not plan for increased consump-

tion. The reason was perhaps that
people thought that it was so hard
to increase production. 1In any eco-

nomy, when production is planned,
you must plan the consumption part
of it also. The only way by which
you can do this is by planning a
wage policy. Unfortunately that
policy was not there. Therefore this
position has arisen, I may point out
that in certain industries like tex-
tiles, jute, engineering and coal, the
annual wages vary from Rs. 1,034 in
Bombay to about Rs, 605 in the roal
industry in Bihar, Plantation is not
included. It plantation is included,
then the wages come to Rs. 400 ver
year. You also say, the per capita
national income is Rs. 262. In a
family of flve persons, if there is one
earner, in that case the income of the
earner should be Rs. 1,130, so that
the national income may be malntain-
ed. But I say there Is not a single
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industry in which the wages come 1o
Rs. 1,130. The wages are much
lower. That shows that even the
earner in India is getting an income
which is less than the national in-
come. After all, 1n our couniry there
are many non-earners. There is tre-
mendous unemployment. '['herefore.
the fncome of the earner should be
higher than the per capite national
income. But here, it is the opposite.

Mr. Chairman: Is it not a fact that
two members of the same family are
also employed?

Shri K. P, Tripathi: Very few. Fcr
instance, even where there is one in
plantations, the umit for a famiiy is
4'15 having 1'0 earners. That shows
that the number of persons who are
to be maintained with one wage is
more than two. So, if it is two, In
that case, the earned per capita in-
come of the highest worker in Bom-
bay comes to Rs. 500. The lowest in
plantations comes to less than Rs. 200.
So I say that this was bound to be
so. This was a  mistake. Now, iun
this year, when we have crossed the
limit of planned production, then it
was necessary that the Finance Miris-
ter should plan for increased con-
sumption. In the United States, thecre
is price support, but there, price sup-
port is not for the purpose of pre-
venting the fall of consumption, for.
they are already eating so much that
they cannot eat any more. It is for
maintaining prices and subsidizing
export. But in an underfed country
the price support is not necessary if
the wages and purchasing power of
the workers are expanded correspond-
ing to increased production. Price
support In a country like ours is
not necessary so long as you have a
wase policy. A wase policy itself
would support the prices balancing
the production. The price support
becomes necessary when production
limits cross the limit of consumption
eof a country, and then you have to
make a price supoort, so that the pri-
ces may not fall. From this point of
view, I think sufficient attention was
not paid.
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The second point which strikes me
is with regard to the ceiling on na-
tlonal income., Since this idea was
mooted in this couniry, a great deal
has been said as to  whether there
should be a ceiling or not. But we
have accepted the policy of socialist
pattern of soclety. What {s the main
distinction between a capitalist socie-
ty and a socialist soclety? The dis-
tinction lies in this: that in the socia-
list society, the profit motive is not
regarded as the sole motive for eco-
nomic activity, whereas in the other
society, profit motive is regarded as the
motive for economic activity. Now,
the Finance Minister has said that we
must keep the profit motive alive.
Otherwise, production would fall. I
think when we accept a socialist pat-
tern of society, we must ceass talking
in terms of profit-making. We must
change our talk and we must now
say that profit motive is not necessary
for economic activity. If you say
that, then you have no right to ask
people to come and glve you volun-
tary labour for the purpose of de-
veloping this country. Yet we are
asking the people to come and give
voluntary labour. Hundreds and
thousands of people are coming and
giving voluntary labour. You have
heard about Kosi. In my State, people
are coming forward. So, here is one
sector where the people are having eco-
nomic activity without return. On
the other hand, when you say that
there shall not be economic activity
without return, this is self-contradic-
tory. If this argument {s pressed,
then I say that the very argument for
the socialist society will break and or
umble, Therefore, it is unfortunate that
such a statement was accepted by the
Finance Minister in the Budget speech
after the House has accepted a socia-
list pattern of soclety.

Therefore, we come to the necessity
of limiting {income. We have not
taken up any stand with regard to
the lmiting of 1ncome. It was very
interesting to find one fact from the
Taxation Enquiry Commission’s re-
port. It i3 known to the House that
most of the managing agencies are
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private firms. The report says that
nearly 14 per cent. of the profits of
the industries went to the managing
ugencies, Before that it was 12 per
cent. So, you say that the proflt per-
centage 18 rising, and 14 per cent. of
the total profits went to the managing
agency sector, If you have a society
in which a handful of people corner
14 per cent. of the profits, then, what
huppens? The entire capital forma-
tion of the country goes into their
hands. Beecause, out of the amount
«! money which is generated by the
economic activity, 14 per cent. 13 not
the capital formation but it is far less.
Therefore, if 14 per cent. be cornered,
then what happens? The entire capi-
tal formation goes into the hands of
one single small minority which is
most dangerous for any country.
That such a capital formation may be
cornered by one small minority is
dangerous. Therefore, some  steps
should have been taken to prevent
this. The Finance Minister has said
that there was no time to consider
this in all its aspects. That may be
true. I hope the Finance Minister
will apply all his mind to this aspect
of the question, so that this cornering
of the entire capital formation of our
country in his way might be pféevent-
ed. If it Is not, then we cannot have
a soclalist society in a very short
time.

Now we find that investment has
to be guided. The Taxation Enquiry
Commission makes a very interesting
statement. It says that profit distri-
bution also shall be controlled. That
is, dividends have to be controlled.
This interesting statement has been
made by the Taxation Enquiry Com-
mission. Why? Because, although
14 per cent. of the profit; go to the
managing agencies, the managing
agencies also hold shares in most
cases In that case, further profits
go into their hands. We find that in
the industrial sector, profits are of &
vary:ng character. Take, for in-
starce, theé net profits in certain in-
dustrles. The Taxation Enquiry Com-
mission®s report saya that in cottom
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textiles and other industries, the pro-
fits go on varying from 10 per cent
to 9, 18, 11, 14, 13 and so on. There
is also 2:4 per cent. If there is some
industry in which there is a higher
profit, obviously people will rush to
that industry. They will not try to
invest their money in some industry
which is earning less profit, for in-
stance, shipping, where there is a pro-
fit of only 2'4 per cent. Therefore, it
is very necessary from the point of
view of the State to so determine the
dividend that the established indus-
tries may not get very high dividends,
whereas in this case, the established
industrie; earn very high dividends.
Take, for instance, tea. The tea
shares are selling four times higher.
The dividends have increased four
times. The capital formation which
occurs in Calcutta today is rushing
towards plantations. Plantation is an
established industry., What they are
purchasing today is old bushes, 40
years old, without knowing that they
will be a liability. So, it is necessary
to so control the dividend that the
cstablished industries may not divert
all the capital formation and capital
may remain to establish and start
new industries. If the chart drawn
by the Taxation Enquiry Commission
is seen, it would be quite clear that
there is a necessity to see that the
established industries get less divi-
dends. Newly started industries
should get higher dividends. From
this point of view, I support the de-
velopment rebate which has been
announced by the Finance Minister,
because unless we give some special
concession to new industries, new In-
dustries will not be floated, and capi-
tal will only continue to rush towards
old industries. Some attempt was
mude before this also to attract capi-
tal to new industries but that was no?
found sufticient and this new conces-
sion has been given now. After all,
if new industries come, they will not
unmediately produce profits. There-
fore, this concession 1s necessary and
proper. But, I personally Dbelieve
that something must be done in order
to control profits. It Is said that In



2388 General Budget

shipping the profit wculd be much
higher but the managing agents are
charging very high commission and
therefore that profit has been reduced
to only 2'4 per cent. It has also been
said that the managing agents are
charging very high commission in the
jute industry and therefore, the pro-
fit has gone down; otherwise it will
be higher. I think from this point of
view there is a case to examine these
industries.

Jute is said to be a dying industry.
Why is it 50?7 One has to examine
and find out how the profit is allocat-
ed and then only one will be able to
find out whether it is real or unreal
picture. I, from this point of view
feel that the Taxation Enquiry Com-
mission has really divulged very im-
portant and significant facts which are
very necessary and if the Finance
Minister considers them and takes
action on them, I have no doubt that
our industrial sector will be more
healthy and we will be able to divert
our capital to the right sector where
it can produce Dbetter results and
where it may not be wasted away in
profits,

One last point which I want to
refer to, if the Chairman permits me,
is with regard to the necessity of ex-
changing foreign assets against our
sterling balances. This question I
raised last year also, but last year
there was no case in point and there-
fore it was not understood. But, this
year it is very interesting. We find
that we are not trying to exchange
assets but the foreign assets are ex-
changing all the same. The assests if
exchanged on the basis of their capi-
tal investment, we would got one
fourth the price. Because we have
frozen sterling, if we are to exchange
Rs. 50 crores of frozen sterling against
Rs. 50 crores of foreign assets—parti-
cularly in one industry—it woulg have
been casy. But, now Rs. 50 crores
will go away and not even 5 per cent.
of the industry will be Indianised.
The reason i; that at the present time
those units of the industry are selling
at such a high price that the unit
which was worth Rs. 1 lakh is now
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being sold at Rs. 20 lakhs. Therefore,
if the transaction did not occur and
the foreign assets did not go, then I
can understand. Let them  remain.
But, if the foreign assets are to go
why should they choose their own
time for going, and mind their own
interest and profit and not the inte-
rest and profit of Indian economy?
When you know for certain that some
foreign firms are likely to go, it is
for you in the national interest to
determine when they should go and
how they should go and you should
provide compensation for them that
would be quite fair. Therefore, in
exchange you make provision for com-
pensation and if that compensation is
provided I think nobody can say any-
thing,

Now, I find that some of these con-
cerns are re-valuing their assets,
Without ploughing back new funds
they are re.valuing their assets. I
find there was an interesting experi-
ment in Burma. In Burma they
wanted to try the same thing. They
wanted to re-value their assets. But,
the Burmese Government said: “No:
we cannot permit you to revalue
your assets. Your assets are already
there and you should go on the book
value”. Therefore, they could not re-
value their assets and the result was,
when they acquired, they acquired a
very small price, whereas in our cuse
these people are re-valuing their
assets without ploughing back any-
thing. The result would be that the
property which has depreciated and
which has gone down very much in
value is again re-valued at a price
which is extremely high in the modern
market—whatever it is fetching. I
therefore submit this point also to
the Finance Minister for his considera-
tion so that he may take some action
on it.
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I greatly fear that the result of
any enquiry such as that suggest-
ed by the Taxation Enquiry Com-
mission would unavoidably be
recommendation for overall cuts

in establishments which would be
difficult to implement.
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Shri G. D. Somand (Nagaur—Pal):
Mr. Chairman, undoubtedly our
country has made remarkable pro-
gress on the economic front during
the last few years. We have had
steady increase in production both in
the agricultural and industrial sec-
tors. Our credit today stands highest
among the Asian countries. I think
we can legitimately claim that our
Finance Minister has not only impart-
ed strength and stability to our eco-
nomy, but our ecbnomy which was
regarded as almost static and sta-
tionary a few years ago, has now
assumed a dynamic role. Full credit
is, therefore, due to the Finance
Minister for handling the country’s
economic situation in a manner which
has brought about this dynamic
character in our economic situation.

Coming to our immediate prohlems,
1 was rather surprised to hear my
learned friend, Shri Asoka Mehta
criticising the adoption of deflcit
financing under present conditions. I
should have thought that the defleit
financing resorted to upto this time
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has not only not brought about any
inflationary effect to our economy,
but as a matter of fact, in spite of
whatever deficit financing has been
undertaken, there has been a steep
fall in the prices of our agricultural
products, clearly indicating that
deficit financing has to be resorted to
on a bigger and bolder scale,

Shri V. G. Deshpande (Guna): For
reducing agricultural prices?

Shri G. D. Somani: What I am sub-
mitting is this, that deficit financing
resorted to on a  bigger scale will
arrest the decline in agricultural pri-
ces. I quite agree with him that the
steps that the Government have taken
so far to arrest the fall in the agri-
cultural prices have mnot at all been
effective. I wish the Finance Minis-
ter had given greater consideration to
this serious aspect of the problem,
but I find that both in his Budget
speech and in his reply to the debate
in the Rajya Sabha, he has not dealt
with the steep fall in agricultural
prices in the serious way in which it
should have been done., He has only
given a brief factual review of the
fall in agricultural prices and left it
at that. I feel that this serious {fall
in agricultural prices which still con-
tinues day by day can have very
serious repercussions upon our eco-
nomy and it is high time the Govern.
ment took some positive and effective
action to arrest this fall and to restore
strength and stablility in the prices of
our agricultural commodities.

I do not for a moment suggest that
the Government should enter the
open market for bulk purchase of
various commodities. (An Hon. Mem=
ber: Why?) This has got several
complications, and it may not be pos-
sible for the Government, from the
practical point of view, to undertake
large-scale purchases. But I think
there are several other ways. The
easiest and the simplest way is to
increase the tempo of our develop-
mental activity to an extent which
will give more money to our people
and restore their purchasing power.

In this connection, I would like to
draw the attention of the Finance
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Minister to the observations made by
the Taxation Enquiry Commission
about the money supply position. The
Commission observes that our money
supply position has not kept pace
with the increase in our production.
The figures show that while the index
of our industrial production in 1950
was 105, our money supply was
Rs. 1,966 crores, while in 1954 when
the production figure has gone up to
141, our money supply stands at
Rs. 1,845 crores. I think this policy
of the Reserve Bank in the monetary
field is, to some extent, responsible
for accelerating the pace of fall in our
prices, and it is time the Finance
Minister took stepg to bring about the
necessary increase in our money sup-
ply.

I also find that the ratio of money
supply to our national income which
was ‘21 in 1948-40 has also been de-
clining. This is also not desirable.

The Finance Minister himself has
said that finance is not the limiting
factor, but it ig the organisational
factor and lack of trained personnel
which are coming in the way of use-
fully and fruitfully utilising more
funds for developmental activities. In
this connection, I would like to draw
attention to the housing scheme which
was announced by the Government
some time ago regarding the low in-
come group people. When the scheme
was announced, it was regarded as a
very ambitious scheme and the infe-
rence was that anybody and every-
body in the country whose income
was below Rs. 500 per month could
apply for the loan and build a house,
the maximum of the loan being
Rs. 8,000. This scheme naturally
aroused great expectations in several
parts of the country, but I am dis-
appointed to see the way in which it
is being implemented. It is surpris-
ing that the Finance Minister has
made only a provision of Rs. 4 crores
for advancing as loan under this
scheme. Here there is no difficulty,
and no elaborate government machi-
nery & required. All that {3 re-
quired is that the applicant should
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fulfil the conditions which have
been laid down. I think the
Finance Minister could very well
make a provision of between Rs, 25
and Rs. 50 crores for advancing loans
throughout the length and breadth of
the country to those in the category
of Rs. 500 or less income per month,
who require to build their own houses
and who are in a position to fulfil the
conditions laid down. I do not under-
stand how the Finance Minister is
going to implement that scheme by
making a provision of only Rs. 4
crores. It is high time he increased
the amount to be made available un-
der that scheme.

Similarly, the provisiom made for
the development of small-scale indus-
tries is only in the neighbourhood of
Rs. 2 crores. We have seen that in
the excellent report of the Ford
foundation Team, several schemes
for the development of small-scale in-
dustries have been outlined. If those
schemes are to be implemented, cer-
tainly the Central Government must
come forward with very substantial
loans and grants to the State Govern-
ments so that they could undertake
the schemes in the manner recom-

mended by the Ford Foundation
team.

These are the two directions in
which I think the Finance Minister
could very well pump out, a very big
amount of money into the economy
which will yleld very fruitful results
and which, at the same time, will not
require that strengthening or widen-
ing of the administrative and techni-
cal personnel due to the lack of which
he is unable to fulfll the targets in
the Plan as we find today. Therefore,
whether it is a question of unemploy-
ment, or whether it is & question of
arresting the fall in the agricultural
prices, I think the best way is that
expenditure on developmental activity
in easy and useful directions should
be Iincreased to an extent which will
impart that money into the economy
and which will give that purchasing
power to the people, so that our ecn-
nomic conditions may not deteriorate.
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I would now like to say a few words
about the new taxation proposals.
I need not repeat what several other
speakers have already drawn the
attention of the Finance Minister to.
As a matter of fact, this estimate of
deficit is really an over-estimate, and
it could very well have been safely
left uncovered. Even as it is, the way
in which the taxation proposals have
been formulated is, I submit, absolute-
ly in conflict with the policy of Gov-
ernment in developing our resources.

Before I come to the proposals
which, I think, are in conflict with
that policy, I would first like to wel-
come the proposal of the development
rebate. I am aware that there has
been a criticism of that from certain
quarters. But if a highly industria-
lised country like U. K. feels the
necessity of an investment allowance
of a similar nature, I do not know on
what ground:z this development re-
bate can be criticised in an under-
developed country like ours. The
various industries have been clamour-
ing for the last several years that the
depreciation allowance on the written
down basis on the value of their
assets at the pre-war level hardly
leaves them anything from which they
could find funds for rehabilitation
and modernisation of their machinery.
I think the Finance Minister, by
going a little beyond the recommenda-
tions of the Taxation Enquiry Com-
mission and by making this develop-
ment rebate applicable to all indus-
tries, has given some reliet to those
old industries also, which can now
undertake a programme of modernis-
ing and rehabilitating their machinery,
and claim this 25 per cent. develop-
ment rebate. After all, even so far as
the development rebate is concerned,
ultimately, as the hon. Finance Min-
ister himself has shown in the Rajya
Sabha, in the fifth year after pro-
duction starts with the new machi-
nery, the company finds itself in a
rather worse position than with the
initial depreciation allowance. So
far as fundg are concerned, the initial
depreciation allowance puts the com-
pany in a stronger position than this
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development rebate. But I do admit
that in the long run, this development
rebate is going to be helpful to the
various industries. But I would ra-
ther wish that this development rebate
could have been over and above the
initial depreciation allowance, and
not in replacement of it, for as it is,
it neutralise: somewhat the benefit of
the concession.

In a similarly way, the Finance
Minister could have adopted the re-
commendations of the Taxation En-
quiry Commission regarding a tax
holiday for six years for new indus-
tries. This again would have beena
concession which would have very
much benefited the development of
new industries for which we are
planning. I hope that when a further
review is made of the recommenda-
tions of the Commission, this conces-
sion recommended by the Commis-
sion for a tax holiday will be speci-
flcally considered and implemented.

Coming to the question of direct
taxation, I submit that the increase
in taxation between Rs. 5,000 and Rs.
10,000 is certainly going to hit the
middle class hard, who could well
have been left untouched. So far as
the upper income group is concerned,
I do admit that they are in a position
to bear the burden, but I would like
to submit that this again i3 going to
adversely affect the incentive for deve-
lopment; and this also could have
been avoided.

The main thing about which I would
like to make a representation, and
to which I would like to draw the
attention of the Finance Minister, is
the excise duties on cloth. Several
gpeakers have already referred to
this, but I would like to draw the
attention of the Finance Minister to
the fact that this is becoming more or
less a hardy annual. Every year, the
Finance Minister finds it easy either
to readjust or to rationalise the excise
duty on cloth, and thereby the excise
burden on cloth is increasing more
and more. In 1953-54, when the ad
valorem duties were converted into
duties on the basis of linear yards the
duties were so readjusted that the in-
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crease was almost a hundred per cent.
As the Taxation Enquiry Com-
mission itself has shown the In-
crease in excise duties on fine
varieties in 1953-54 has led to a serkous
fall in production. That was done
exactly at a time when there was an
acute shortage of cotton in the coun-
try. Now, the reverse thing hag been
done. At a time when the cotton
supply is plentiful, Government have
regrouped coarse, medium and fine
under one category, and thereby they
have now discouraged the consump-
tion of Indian cotton and made the
position of our cotton more difficult.
1 am just trying to point out how our
textile directorate has advised the
Finance Minister in a manner which
is absolutely in direct conflict with the
real situation as it exists; at a time
when the flne varietlies should have
been Increased, an excise duty was
levied in & manner which discouraged
that production; at a time when the
Indian cotton cloth production should
be increased, the duties have been
readjusted in a manner which will
discourage the production of medium,
and coarse varieties, and thereby the
consumption of Indian cotton will
decrease.

Similarly, the estimate which the
Finance Minister has made, namely
that he will get an additional Rs. 9
crores from this readjustment of
duties on cloth is, I think, a gross
under-estimate. The average reed
space of the looms working in our tex-
tile mills is much more than 36”; it
is in the neighbourhood of 42" so far
as coarse, medium and fine varieties
are concerned, and about 47 so far
as the superfine varieties are concern-
ed. It has been estimated that these
excise dutles will bring an additional
revenue of something like Rs. 15
crores, and not Rs. § crores; therefore,
the nature of the burden which these
excise duties will place upon the in-
dustry can very well be imagined.
The Finance Minister himself says
that the industry will not be able to
pass on this burden to the consumer.
So you can easily imagine what will
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be the effect of thig additional burden
of Rs. 15 crores on the industry both
in terms of profits as well as in terms
of the total production of the entire
textile industry.

1 shall conclude by drawing the
attention of the Finance Minister to
what is being done in U.K. regarding
the textile industry. There has been
a hue and cry during the last several
months against the increasing imports
of Indian textiles in UK. I am not
golng into the merits of that case.
That case, of course, is based on an
absolute misrepresentation. What I
want to submit is that the entire
Press, the Opposition Party and the
Government there have shown a seri-
ous concern to something which has
still not happened. The textile indus-
try has been very well off during the
last year, and they have paid hand-
some dividends but they are afraid
that the industry might be affected
adversely in future by these Increasing
imports. Thereby, there has been a
hue and cry there, and the Govern-
ment, the Opposition and the entire
Press there are showing serious con-
cern to take steps in time so as to
avold anything undue happening to
their industry. 1 wish that our Par-
liament and our Finance Minister
would also take the same interest in
the fortunes of our textile industry.
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proposing that there should be no
prohibition.
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Shrimati Khongmen (Autonomous
Distt—Reserved—Sch. Tribes): Mr.
Chairman, Sir, I thank the Govern-
ment for the steps it has taken so far
to provide special assistance for the
development of the tribal areas. In
coming to discuss the Budget, I con-
sider it my duty to focus the attention
of Government on the condition of
the backward hill tribes. As the
House knows, their development was
neglected when India was under
foreign domination. With indepen-
dence there has been an attempt to
open up these areas and provide funds-
which might go for their development
So that, within a measurable time,
people living in these areas might be
made equal to those living in the
plains in every way. But we feel that
the steps taken so far have not been
adequate, and the provisions made
have not been fully utiliseq with the
result that the development has been
delayed. The lack of technical per-
sonnel in the hand of State Govern-
ments has been a great barrier and
unless it is solved, the development
will continue to be delayed. The
great difficulty about tribal areas
arises out of lack of communication
facilities. For instance, in the Garo
hills in Assam, which might provide
coal and cement and be, therefore,
the cause of prosperity of the entire
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«Garo hills leading to a higher stand-
ard of living could not be attained
because there is no railway. Recen-
‘tly, the Government of India under-
took to carry out a survey but the
-work is proceeding very slowly.

The main agricultural produce of
the Khasi hills like potatoes, ever
since partition, hag lost its natural
market in Pakistan. Even the export
of oranges, betel nuts and bay leaves
from the Khasi, Lushai and Garo hills
have declined causing terrible hard-
ships to the tribal people living in the
border areas. The fact was brought
to the notice of the Government but
.up till now, I am very sorry to say,
no effective steps have been taken so
that alternative markets might be pro-
vided through better communications.
After the Lal Singh Committee Re-
port it was expected that urgent steps
would be taken, but, so far, nothing
‘has materialised. As private parties
are not coming forward, we had ex-
pected that the Government would
come forward and make provision
and take necessary steps for the
preservation and marketing of
the agricultural produce of the
people of the border areas. The ne-
cessity for interconnecting roads in the
hill areas is very acute because until
they are available the other social
benefits, like hospitals and schools,
cannot be fully enjoyed by the people.
Therefore, we hoped that in the Bud-
get this aspect of development would
‘have been borne in mind. The Gov-
ernment has started community pro-
jects and National Extension Services.
We consider that the hill areag are
immensely suited for this purpose
and have thought that some important
areas in the hills would be chosen for
such development. The problem of
transport in connecting Assam with
the rest of India due to the creation
of Pakistan has become acute. It is
affecting the tribal economy very
‘hard. We feel that the problems aris-
ing out of the transport dislocation
“have not been solved with regard to
~the tribal economy or the economy of
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the state as a whole. Government
should take some steps to assess the
resulting difficulties and provide cor-
rectives so that the hardships to the
tribal people of Assam and the State
as a whole might be mitigated.

We feel very hopeful to refer to
the speech of the Prime Minister in
the Tribal Conference at Jagdalpur
last Sunday where he sald, ‘we are
all tribals including myself and the
Chief Minister of Madhya Pradesh’.
I do hope the Finance Minister shares
his view. We are also keenly looking
out for the day when the difference
between the tribal and the non-tribal
people will disappear and it ig for
this reason we urge that urgent steps
be taken for the development of the
tribal areas so that such a day may
be brought nearer.

The hon, Home Minister, Shri
Govind Ballabh Pant, himself admitt-
ed in speech in the Standing Com-
mittee on Tribal Affairs the other
day that somehow we have not ren-
dered all service to the tribals as we
should, and he rightly pointed out
that if we can only create confidence
among the people, three-fourths of
the battle woulg§ have been won,
This has, therefore, to be done. The
tribals are good workers. They
merely need assistance. With pro-
per assistance they are capable of
developing themselves in all possible
ways. The tribe! people are simple
and therefore care should be taken
to prevent their being exploited In
every way or form. They wish
everybody well; they consider all re.
ligions are equally great and desire
freedom of worship which our Con-
stitution has also guarsnteed. When
sending officers for administrative or
social work, Government should bear
this in mind.

In the hills, with a little effort and
cost, it is possible to develop modern
hydro-electric power with which the
life of the tribal people might be
made much easler. From this point
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of view, different areas should be ex-
amined so that natural power might
be utilised for the development of the
hill people.

We also welcome the statement of
the Prime Minister that our country
is adopting a socialistic pattern of
society. This has raised great hopes
in the hearts of the tribal people who
had always practised this pattern of
society in their day to day life—may-
be in a small and different way. We
hope that urgent steps will be taken
to give shape and substance to this
declaration so that social justice
might be obtained in this country.

With these few words I thank the
Finance Minister for the Budget he
has drawn, with the hope that the
deficits therein will be made up,

Dr. Krishnaswami (Kancheepuram):
Mr. Chairman, I find it somewhat
difficult to compress the various con-
flicting impressions that I have of this
Budget in a fifteen minutes’ review.
The Finance Minister has provided us
with a copy of the reply he gave in the
Rajya Sabha, thus obviating the neces-
sity for our covering the same points
raised in the other assembly once again.

At the outset let me emphasise that
this Budget, following as it does in the
wake of the Avadi Resolution, has to
be judged by the criteria laid down in
that Resolution. There is an emotional
content in that Resolution which 1is
being over-emphasised by many of my
friends here; there is however an intel-
lectual content in that Resolution which
has to be taken note of by administra-
tors and statesmen and all of us, Mem-
bers of this Legislature and which, I
venture to think, has to be given equal
emphasis. The operative part of the
Avadi Resolution lays down that
there ought to be an increese in the
production of goods and an equitable
sharing of them. The emphasis is on
increase in production and a conse-
quent equitable sharing of those goods.
Therefore, the simple test that I pro-
pose to propound is: Does the Taxation
Enquiry Commission give due weight
to the goal of increased production
and an equitable sharing of the fruits
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of such production. Secondly, does the
Budget advance the objective embo-
died In the Avadi resolution? I must
confess, after having persued the
Taxation Enquiry Commission’s Re-
port and also the Budget of the:
Finance Minister, that basically the
Commission and the Finance Minister
have adopted a schizophrenic attitude-
to the individual. The individual, as a
recipient of income to be taxed to the
utmost to secure equality of incomes
in our society while groups of indivi-
duals are to be given inducementk for
making new investment. It is this
peculiar philosophy which can justify
increased taxation of incomes of iadi-
viduals, let us say, in the range of Rs.
20,000 to Rs. 45,000, The marginal rates
as revealed in the Financial Memo-
randum submitted to us, are steep; the
increase in marginal rates tends to
diminish incentives to save and this
in turn diminishes the amount avail-
able for investment. Let us further re-
mind ourselves that a 20,000 Rupees
income in the fifties is quite different
from what it was in 1938 or 1940. The
Rs. 20,000 income of today is roughly
equivalent to about Rs. 7,500 of the
year 1939. It is this group,—the 20,000
to 45,000—which can save for investing
in enterprises. Are we wise in taxing
this group so heavily in the present
context of development? I know that
the Finance Minister has suggested
that a tax holiday for certain new
enterprises would be provided and
that a 25 per cent. development rebate
would be given to all new investments.
I have followed the debate that has
taken place both in this House and
outside, on the merits and demerits of
the 25 per cent development rebate.
While agreeing with the finance minis-
ter in his defence of the policy of
granting a 25 per cent. development
rebate may I put this question of
basic importance: Who is there to take
advantage of this 25 per cent. deve-
lopment rebate if the tax on incomes
is high? If taxes trench into savings,
which would otherwise go into produc-
tion, all that would happen is the
transference of resources from deve-
lopment, which would have gone
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otherwise into the private sector, into
the public development sector. This
‘transference in itself would not lead
to more production. It is after all the
substitution of one type of develop-
ment for another. I am sorry that my
friend, Shri Gadgil, is not here—he
is the prophet of sterile socialism—
and I wish he had been here to listen
to my remarks on this subject. The
incentives for investment have beern
provided by my hon. friend the Fin-
.ance Minister, but the supply of
domestic savings has been diminished.
It is a factor which ought to have

‘been taken account of by the
‘Taxation Enquiry Commission and
ways and means should have

been suggested to reconcile the criteria
of increasing equalisation of incomes
and incentives to jnvestment. I am
-aware, however, that bullish reactions
in the market, followed in the wake
of the finance minister's announce-
.ment but these reactions will
-die down shortly and then it will
be realised that these advan-
tages, tangible though they are, will
not be cashed in by investors.

I approach this question of reduc-
tion of inequalities in incomes from a
much more fundamental angle. This
Budget, as 1 have pointed out else-
where, is a provocative Budget. Why
do I suggest that this is a provocative
Budget? Inequalities in incomes can
-pe rectified by taxation. There {s
another matter, profound and most
important from the point of view of
«development of a welfare State, name-
ly inequalities in economic opportuni-
ty. These can be diminished however,
only by investment expenditure and
development. How does it, for
Instance, satisfy a handloom weaver
in Kancheepuram to be told that a
plutocrat, who has Rs. 1,00,000 gross
income, will have only Rs. 40,000 in
his pocket after taxation when nothing
is done to improve the weaver's lot,
when he is primarily interested in the
«diminution of inequalities in the eco-
nomic opportunity? How will it, for
instance, interest the Hill Tribes, the
Adibasis and those who are in the
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backward areas to be told that some
millionaire in Calcutta is made to pay
Rs. 4,00,000 more to the exchequer?
The position remains for these people
the same. I want this problem to be
viewed in its proper perspective and
that is why I am attempting to suggest
that while diminution in inequalities
of income may be important, it must
be understood that this must be a
long-drawn out affair. The greatest in-
equalities in incomes arise from in-
equalities in the possession of pro-
perty. We have already taken positive
steps to rectify such inequalities. But
when we are thinking of framing a
Budget, when we are thinking of
developing our country as rapidly as
possible, we have to take into account
the two objectives namely equalisation
of income and equalisation of ecomo-
mic opportunity. The Taxation En-
quiry Commission’s Report on this
subject—if my hon. friend, the Finance
Minister, will forgive me for suggest-
ing it—reads more like a professorial
document than like a document of
counsel and does not furnish a positive
lead either to the Administration or
the legislature. When the time arrives
for a discussion of the Taxation En-
quiry Commission’s Report,—I do hope
it will be possible for the Government
to allot us two days for this purpose
—we will have something more to say
on this body’s recommendations. This
discussion when it takes place will
constitute the highest compliment that
we can pay to the distinguished Mem.
bers of that Commission!

But let me proceed with a discussion
of the main problem which has to be
tackled. I said a few minutes ago that
what would be of interest to the hand-
loom weaver in Kancheepuram, is that
his children should have, let us say, at
least comparable opportunities for
education and such other things as
are available to those more fortunately
placed. How does this Budget tackle
this problem? I do not think that it is
necessary to shoot Niagara in order
to achieve this objective. Indeed, the
present conjuncture of circumstances
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is so fortunate that we ought to take
greater advantage of it to incur ex-
penditure of a necessary but non-pro-
ductive type which lessens such in-
equalities of economic opportunity.

My hon. friend, the Finance Minis-
ter in a classic statement o! the
position has pointed out on page 3—I
hope 1 have the permission of this
House to qguote from the Budget his
observations, thus:

“While a part of these recent
gains in agricultural production is
no doubt due to favourable
weather conditions obtaining
during two successive years, a
significant part must be regarded
as a permanent addition to our
agricultural production obtained
through a number of measures like
extension of irrigation facilities,
increased use of fertilisers and the
introduction of improved seeds
and techniques whose benefits are
spreading to larger and larger
areas.”

What is the import of these obser-
vations. The analysis given by my hon.
friend suggests that there has been an
increase in productivity in our econo-
my. But the great defect about the first
Five Year Plan is—and it is a defect
which seems to linger still in high
circles of administration—that the
approach of its authors to the whole
question of planning is one which laya
emphasis on autonomous investment to
the exclusion of exploitation of in-
creases in productivity. No attempt has
been made to take advantage of
increases in productivity and canalise
them for the purpose of promoting a
greater increase in income and invest-
ment. In view of the established fact
that prices are falling so steeply—agri-
cultural prices have already touched
low levels—we have an excellent
opportunity for increasing expenditure
for diminishing inequalities of econo-
mic opportunities without running the
tisk of an inflationary rise in prices. In
the present circumstances, I join issue
with my hon. friend when he says that
there ought to be restrictions on con-
sumption, I believe that for the next
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year or two, we should nui and need
not lay emphasis on the need for res-
tricting consumption. The dynamic
fact in Indian economy today is the
necessity for increased consumptioa
for having our production plans step-
ped up. If one analyses how our eco-
nomy is functioning one will find that
production plans have been held up in
many sectors—both in the private
sector and the quasi public sector—
because of lack of purchasing power.
There has been a fall in prices of
agricultural commodities. If this fall in
prices of agricultural commodities had
not been associated with a fall in
agricultural incomes, no one would
have suggested that it was a serious
problem; in fact all would have wel-
comed it. But what has happened is
that the fall in agricultura]l prices has
been associated with a fall in agricul-
tural incomes.

Basically in the present and the
coming year there is no need to impose
taxes to keep consumption under check
because there is considerable unutilis-
ed capacity in our economy. May I
point out that a diminution in inequali-
ties of economic opportunities must
lead inevitably to a consideration of
regional development from a slightly
different angle. The basic minimum
for regions is as for individuals lack-
ing. Expenditure in backward areas
like Eastern - U.P., Andhra, Travan-
core-Cochin, portions of Tamil Nad,
Telengana, etc. would be ideal for
diminishing inequalities of economic
opportunities......

An Hon. Member: Why don't you
include Bihar?

Dr. Krishnaswami: But also from
the point of view of benefiting the
balance of payments. I think it will be
realised that the objects with which
deflcit financing is resorted to will not
create a strain on the balance of pay-
ments. Obviously, if there are better
communicationg bullt up, better roads
for instance in some of these backward
areas there would be no necessity for
importing anything very important
from abroad. Besides, this is an im-
portant psychological factor which has
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to be taken into account. Consumption
on the lines of individuals in areas
which are newly opened up will be
such that they will not have to import
many foreign goods and therefore, to
that extent there will not be & strain
on our balance of payments.

I have only dealt with these things
cursorily. I should like to make one
final observation. I know that the
sword of Damocles is about to fall on
me. That is why I would like to sug-
gest to the hon. Finance Minister
when he is levying these heavy customs
duties that I am all in favour of hav-
ing increasing coverage over a wider
variety of products. Does he consider
it expedient that a ten per cent ad
valorem excise duty should be levied
on objects like sewing machines and
fans? We all know the history of these
industries; we know that after a long
period of waiting they have just
emerged into a period of growth.
Would it not have been better if we
had started with a five per cent.
ad valorem excise duty and with a
wider coverage of articles to bear this

new import. It would be easier to
administer,

Then there is a small point about
perquisites. Logically, I can understand
the case for taxing perquisites, A tax
on incomes must be such that its
purpose is not defeated by a person
saving on expenditure, But let us
remember that the Taxation Enquiry
Commission has pointed out that a tax
on perquisites, will not yleld much and
the Finance Minister also thinks that
it will not yield tangible revenue. In
some ways it is a nuisance to collect
but in collecting this tax let us remems-
ber that perquisites are not the mono-
poly of the private sector alone. The
hidden perquisites in Government
employment may be as great if not
greater and have to be taken into
account. If it is considered that omly
‘perquisites in the private sector should
be taxed, the immediate and important
{ssue that comes up for consideration
is this: What is the justification for the
policy adopted? Is it the policy of
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Government that first rate men should
be encouraged to go into the adminls-
tration, while third rate men
should enter industry and other
walks of life. This issue will
of course be discussed in detail
when the Finance Bill comes up.
I know how ‘perquisites’ work in prac-
tice. An ordinary citizen if he is
admitted into Willingdon hospital in
Delhi has to pay about Rs. 30 per day
whereas a Government servant or his
wife has to pay only Rs. 8. Therefore,
if we are thinking of administering
tuis tax, I would like the Finance
Minister to bear in mind that discrimi-
nation should not be practised against
the private sector alone and that both
the private and the public sectors
should be taken into account.

Shri Bhandar] (Jaipur): I rise to
congratulate the Finance Minister on
the proposals contained in the Budget
and I support them whole-heartedly. 1
am a supporter of deflcit financing at
this hour in our economic history. For
the last two years I was afraid that
there may be a serious fall in our
prices leading to depression in the
market and in the whole economic
structure of the country. The Finance
Minister has taken note of this factor
and the only remedy for fighting the
depression is that of deficit financing
and to find expenditure on capital
works. Otherwise, there js a serious
danger of the breaking up of our sociel
structure and our economic system
altogether. It is a matter of gratifica-
tion that from the point of view of
sound financing that we are in state
of affairs where there is no serious
danger to our economy. It is a matter
of further gratification that the hon.
Finance Minister is taking whatever
steps are possible to fight any danger
that may lie ahead.

4P M

I may speak of some of the proposals
and it {s with respect to the excise duty
that the greatest criticism has been
made. If any proposal can be support-
ed in the whole Budget, it is the pro-
posals with respect to the excise dutles
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on clotl, and sugar. I may humbly
submit to this House that we have to
tight one of the greatest problems that
we are facing in the form of unemploy-
ment. The only way to fight this demon
of unemployment ig that we must in.
crease our handicrafts. We must give

all help to the cotlage industry, espe-

cially in the production of khadi. The
¢nly way we can do it is to find support
for the sale of khadi and create a
market for it. There is the standing
complaint that it is dearer. It is dearer
for the middle<lass as well as the
poor-class people. We have to mske il
cheaper and the only way is that we
have to subsidise it. We have to give
it support and for this, we have to find
money. Another way Is to make the
mill-made cloth dearer, so that the
people may not have the temptation t2
purchase the mill cloth now and then
and to neglect khadi altogether. This
is the only way in which we can face
the question of unemployment in the
right spirit. It is the way that has been
pointed out to us by the Father of the
Nation and as we are today situated
economically, this is the only solution
of the problem. The question is, we
have to find employment not only for
our man power, but also for our wo-
men folk, In Rajusthan, as in every
other part of the country, spinning is
the only source of additional income.
Otherwisc. there is no wther chance for
them, especcially for the middle-class. I
have found from my own experience
that at least Rs. 15 1, Rs. 20 per month
can be earmed by any worker who
works carnesily, I am glad that the
Khadi Board is doing useful work iu
this direction. I would respectfully sub
mit to this House that it is only by
making mill cloth dearer, we can find
a market for khadi. Otherwise, as the
unemployment problem is iIncreasing
in magnitude day hy day, we will find
ourselves in a position in which we
would not be able to solve this pro-
blem at all.

In the matter of excise duty on
Sugar, we have bean importing sugar
and the people who are addicted to

717 LSD—8
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take sugar including the middle-ciaar
are going to be aflected by it. But the
poor people will not be affected. One
of my friends was speaking in glowi-s
terms about sugar but he forgot gur
Of course gur is more congenial to
health and it is more wholesome. The
poor people used to take it till recently.
As I understang it, they were not using
sugar altogether, if I may say so. I
the matter of excise duty, therefore, we
may support the Finance Minister's
proposals and there is mothing to criti-
cise in it.

So far as income-tax is concerned,
we are going to tax the higher income
group. We are going to give some
relief to the married persons. This is
a welcome proposal, but I may submir
that there is something which the
Finance Minister should have done
For married people, Rs. 2,000 is the
exemption slab for payment of income-
tax. This is too meagre because the
married man has got children, It is our
duty to see that their children are
given education. Really the whole bur-
den of the education of the children
should fall on the nation. The natinn
should take care of them. I would sub-
mit that in the case of married people
with children, at least the amounat
spznt on the education of children
should be exempted from income-tax.
1t is the duty of the State to look
after the education of the children. It
is sufficient that the parents are paying
for the education of the children; It is
not fair that they should be asked to
pay income-tax also on tha: amownt.
The relief in this directlon should be
given and this relief will directlv help
the middle-class because their. budgct
is something like Rs. 8,000 or Rs. 10,000
a year and they spend even to the ex-
tent of Rs. 2,000 to Rs. 4,000 on the
education of their :hildren. If this sum
is free from income-tax, I would res-
p~etfully submit that we wtll be doing
a just and equitable thing. This will
surely lead us to the pattern of soclety
which we are seeking to establish,
namely, better educated children and
better educated citizens.
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Another matter which I would like
to refer to is the capital expenditure
wheih  we are planning on  various
developmental works, The experditure
is going to be to the {une of Rs. 223
crores. You will ind that in the long
run this is insufficient. The pace at
which we are proczeding is not bcid
enough. We are not proceeding with
the speed with which we shou'd. As
a matter of fact, in the Five Year Plan,
the persons who made the ealculations
Were no doubt intelligent and capable,
but they were not imaginative enough.
In the matter of food production and in
s0 many other matters we are going
ahead. But the whole structure of the
Plan shows that we are not progressing
with such a speed as the Nation ex-
pects of us. So there is 0 much of
criticism, and people are saying that
we have not achieved much in these
seven years. Of course there is enough
to the credit of the Congress Govern-
ment, but their complaint is that the
pace is not quick enough. We &re not
progressing with the speed with which
we ought to. I would surely except
that there will be further expenditure
and we will be bold enough to increase
this sum by even 100 or 200 crores of
rupees, if there is no danger in this
respect.

Another problem is that of popula-
tion. Of course it is envisaged in the
Five Year Plan that in the next 25
years the income of the citizen will
be doubted. It has also taken nofe
of the increase in population. In
the first volume on censSus, this sub-
ject has been fully dealt with and it
is said that by 1880 the population
might become 80 crores, even with
birth-control in our country, If this
is the state of affairs, then I will
accept that there can be no rise in our
standard of living. It is the duty of the
Government to take notice of this fact
today, and if it is the uuty of the Gov-
ermnment to take motice of this factl
today, I would respectfully submit that
it is necessary that for this matter, a
separate expenditure to the tone of at
feast Rs. 10 crores a year may be made,
so that people may be made conscious
of adopting varicus birth control
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measures so that there may not be any
untoward increase ¢f the population
in future, and the population may be
controlled.

Another suggestion ¢f mine {8 that
on the expenditure side, we must pro-
vide something for the children of the
country, This matter is merely lett
over to the various States. This matter
has to be dealt with by the Centre,
and the Centre has to see that in the
various States at least a playground is
provided in every village, in every
mohalla, where there are at least 50 to
100 children living. If this is to be
done, a sum of Rs. 10 crores must be’
provided. We have seen the good
effect of such a measure in cur Rail-
way Budget. We are providing Rs. 2
crores annually for the ain=nities of”
passengers. That sum is annually spent
with the result that there ¥s always, I
may say, a sort of appreciable change
in the amenities that are {0 be provid-
ed to the citizens. The Centre must
take interest in this matter also and’
see that in the whole of India, in everv
village and mohalla as said, ameni-
ties are provided for the children, At
least Rs. 10 crores must be provided
for this by the Centre. This matter
should not be left to the various States,
Otherwise, it will be altogether neglect-'
ed by the various States.

Having made my suggestions with
respect to these matters, I must spedk’
about another feature. In the first Fivé
Year Plan, what has been taken mote
of is, if some States are in a ﬁosﬂlm
to spend certain amount of ~monay,’
then grant from the Centre is given t¢
those States alone, with the result that’
Part A States stand in a belter posl-
tion to spend money and got more’
grants from the Centre than Part B’
States. Part B States remain undeve-
loped for no fault of their people. Just
take the instance of Rajasthan, ‘the’
State from which I come. Take
Madhya Bharat or Vindhya Pradesh.
All these States form the heart of
India; they are in the ceatre of InMa’
and they are the most undeveloped
States in the whole of India. I may say
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at once that it is not the fault of the
people that they remain undeveloped.
It was because, as we know, they were
native States. We know the history of
the native States. They had rulers and
the rulers did not want that the var-
ious resources of their coualry must
be tapped, must be surveyed, with the
result that today they are backward
States. I may say that, as a matter of
fact, in the matter of intelligence,
physique, etc. the residents of those
States are far above many other States.
But unfortunately, economically, they
are backward today. When we come to
the Five Year Plan, you will note that
the Part A States are treated separate-
ly because they can spend larger
amounts, and the Part B States
are treated in another manner
because of the lower incomes
they have got. Take the Ra-
jasthan budget. Customs duty has gcne
away. There is a deflciency of Rs. 2}
crores and it will never be able to
make up for this gap. I can of course
congratulate the Government, and
thank them for giving us Chambal
project. I cannot deny, and it is a great
thing by itself. But then, if it is ex-
pected that Rajasthan will contribute a
very big sum so as to develop and in
order to entitle it get a grant from the
Centre, I would respectfully submit it
is not in a position to do so and it can-
not be in a position to do so for at
least five or seven years to come, if
not more. What was the budget of
each of the native States?

Mr. Chairman: I have rung the bell
four times. The hon. Member may
kindly bring his remarks to a close.

Shri M. D. Joshi (Ratnagiri South):
This Budget has been described as a
‘provocative Budget' by Dr. Krishna-
swami. It is veritably & provocative
Budget indeed. It provokes certain
people to opposition and it provokes
certain other people in that it gears up
their energies to further action. We
must look at this Budget from Iits
background, which, as claimed by the
Finance Minister, is the background of
the socialist pattern of society. He has
explained amply how the socialist pot-
tern can be viewed as envisaged in
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this Budget. In the first part of his
speech, the Finance Minister has
painted a rosy picture, namely, that
certain objectives have been attained.
In the first place, the price index has
descended to 360. Secondly, the work-
ing class cost of living index has des-
cended also. Thirdly, agricultural pro-
duction has been stepped up, and
fourthly,—end that is the most impor-
tant thing—the hope has arisen that
we may recapture our lost rice mar-
kets. When we see this achievement
and when we see our finances estab-
lished on g stable basis, it is but proper
for us that we should offer congratu-
lations to the Finance Minister for his
efforts and also for the luck which has
attended his efforts,

I cannot welcome #do heartily - the
excise duty on sugar and the excise
duty on coarse and medium cloth. It
is justly said that the middle classes
have been hit hard. But the middle
class to whom I am referring is not the
‘middle class' over the income of Rs.
10,000 and Rs. 20,000. The extent to
which they are hit is as follows:—

The man with an income of Rs.
10,000 will have to pay Rs. 0 more as
income-tax and the man who has an
income of Rs. 20,000 will have to pay
an income-tax to the extent of Rs. 139
more,

If this is called hitting the middle
classes—the middle classes with an
income of Rs. 20,000—I do not think
that the criticism is justiied. The
persons who will really be hit will be
the lower middle class. Sir, we have
undertaken deflcit fnancing with a
view to greater production and after
some time to wipe out the deficit. What
is the condition of the lower middle

class at present? The condition
of the 1lower middle class fs
very pitiablee My friend there

just now spoke about the education of
children of a man belonging to the
ordinary middle class. These people,
namely, people belonging to the lower
middle class have been indulging In
deflcit financing from year to year for
{the whole of their lives, from genera-
tlon to generation, What iz the
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incentive? They are running into debts
with what incentive? The incentive is
that some time or other one of their
sons, someone of their progenies, who
will be well educated, will rise up to
lead their family and their people 1o
prosperity. That is the hope or incen-
tive with which they run into debts.

But, unfortunately, this Budget
which seeks to be called a budget after
a socialistic pattern has hit the lower
middle class. The lower middle class
people will not grudge to pay more
taxes. They will not make a complaint
of it. But, they must know what they
are suffering for. They are prepared
to put in their best efforts. But, it is
incumbent on the State to provide
them with better facilities of education
{0 remove their difficulties. It has been
said in the Raghuwamsha—the Finance
Minister knows it; I need not teil
him—;

W PaAATaER TR, HEUg iy
wiyen Treeeerat  Saw  SeRET: 0

The king—formerly, of course,—was @

expected to educate the children of
the people to protect them and to cup-
port them so much so that their own
parents were such only in name and
the king was their real parent. Here,
our present Government is in the place
of the parent to the people’s children.

An Hon, Member: Welfare State.

Shri M. D. Joshi: Yes: because we are
a Welfare State, if the lower middle
zlass people, the people who are really
have-nots’, are being hit by certain
taxstion proposals, that really deserve
10 be seriousiy re-considered by the
Finance Minister. Therefore, I wvery
respectfully place it before him for his
consideration that this excise duty on
sugar and on coarse cloth might be
cancelled.

There is one subject which properly
belongs to the sphere of the States.
Tfowever, we are concerned with it. In
the expenditure on education a very
subgtantial sum ‘has been allotted to
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basic education. Now, basic education
is the concern of primary teachers
mainly and it is the lot ol this class
of society to which I want to refer
although the subject of primary educa-
tion properly belongs to the sphere ol
State legislatures and State Govern-
ments.

Sir, I have to say with pride that it
was the Bombay Government, befre
the First Five Year Plan was formulat-
ed, that came forward to ameliorate
the lot of the primary teachers by
raigsing their pay from Rs. 35 to Rs.
70 including dearness allowance. I do
not know whether there is any other

-State in India which has taken that bold

step. There may be some States which
have done something, but on the whole,
the lot of the primary teachers is
miserable. It is a field which is an ideui
fleld for agitators and trouble-makers,
who incite people to disaffection and
anti-social activities. Sir, you will re-
member, that in my Btate just before
the elections in 1952, the Primary
Teachers' " Association wes busy asking
them to go on strike on a certain
grievance. That particular instance in
which the primary teachers were
really exhorted to go on strike was a
wrong one. Their centemplated action
was unjustifiable, However, what I
want to urge for the consideration or
Government is that the lot of the pri-
mary teacher is so hard, his general

.condition is so miserable that it is, I

may say, mot less than a blot on any
administration. You will remember,
Sir, the Education Minister Maulara
Azad had to intervene in order to avert
a State-wide strike in one of the States
because the grievances of the primary
teachers were not listened to. There-
fore, I again stress that this questinn
calls for greater attention and more
careful consideration.

Sir, if I may say so, the primary
teachers are really engaged in the task
of nation building because they are
educating the younger generation. 1f
they are to do this job properly their
lot must be consistently improved by
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Government. All efforts must be made
and the eflorts must be real. Just as
the Bombay Government look courige
and went torward with its proposals 1n
spile of heavy expendituie entailed by
them, 1 think it is incumbent on evory
state Government to try to improve
the lot of the primary teachers. If a
proper attempt is not being made by
them, then. [ think the Central Gov-
ernment should slep in and try 1o
bring about a co-ordination of efforis
on the part of the States—in the mat-
ter of betterment of the lot of primays
teachers.

I do not want to dwell upon this
point any more. As regards undevelop-
ed areas one or two of my {riends
have mentioned that undeveloped
areas need greater attention. I remein-
ber, you, -Sir, the other day described
about your area in the words of a
famous description of the Shakunta-
lam;

TRy ATE TG AN (I AN |
T W T e T T 1

You mentioned that, [ remembur
very well. The area from which 1
come, which is the neighbouring dist-
rict of the Finance  Minister—he
very well—it is one of the most back-
wiard areas in the country.

Shri C. D. Deshmukh: Mine too.

Shri M. D. Joshi: Then we are in the
same boat as the Finance Minister.

The Deputy Minister of Commerce
and Industry (Shri Kanungo): Every-
une is in one boat.

Shri M. D. Joshi: If we are in the
same boat then there is some hope fcr
me. What I mean fo say is, these un-
developed areas must have certain
industrial development. For example,
take the shipping industry. My district
—Ratnagiri—was famous for its ship-
building industry. That industry must
be given greater protection. We had
read that a Bill was in contemplation
to be brought before this Parliament to
glve protection to sailing ships. T do
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not know what has happered to that
Bill. But it hag not yet come. (A Sail
ing ship is what is called a country
craft.) There is a great future for the
coir industry in my district. But, that
also have not been properly attended
to, I shall just hurriedly mention the
points one after the ofther and finish in
two minutes and 1 shall not compel
you to ring the bell a third time.

There are some very good harbours
on the west coast. One of the harbours
needs to be developed or 15 fit to be
developed as a naval base., There are
strong and stout boys along the coast
line ready to take up service in the
Navy. They are not being given ar
opportunity. It is very necessary that
a naval or nautical schonl should be
opened in my part of the country
About the railways, it is good that
more money has been given. Let e
hope that the Finance Minister wili
keep in mind the needs of my place.
Up to Dasgaon, Railway is coming* let
it be extended into my District.

In his speech in the Rajya Sabha,
the Finance Minister, who is a poet;

Mr. Chairman: May I request the
hon. Member not to go to a new poiat?
He has taken more than the wusual
time.

Shri M. D. Joshi: This is also an
important point.

Mr, Chairman: It is no doubt a good
point. The old point is over. Now, I
should be allowed to call another hon.
Member.
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“The execution wof the land
policy falls within the purview
of the State Government. The
gize of a family holding is there-
fore, to be determined by each
State Government after taking
into consideration its own eircum-
stances and the agricultural con-
ditions.”
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Shri Mohiuddin (Hyderabad City):
The Budget is a combination of the

characteristics of red and green, On
the one hand, it has raised the level of
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taxes on the rich in order to draw
more money into the exchequer while
oa the other it bas also gven conces-
sions to the industries, so that they
may have a chance (o replace their old
machinery and have further expansion
and development. The Finance Minis-
ter's proposals have had a bullish effect
on the stock exchange. For this I wish
to congratulate the Finance Minister.

Deficit financing which was introduc-
ed about two years ago has gone
through a long process of adjustments,
and everyone now has recouciled him-
self to the concept of defirit finanrcing.
During the last two or three years, it
has been definitely proved that ‘deiicit
financing’ has no effect whatsoever at
least on prices and inflation. The Fin-
ance Minister and the Planning Com-
mission had defind ‘deficit financing’ in
very broad terms. The Planning Com-
mission had stated:

“The term ‘deficit francing' is
used to denote the direct eddition
to gross national expenditure
through budget deficits, whether the
deficits are on revenue or on capi-
tal account. The essence of such a
policy lies therefore in Govern-
ment spending in c¢xcess of the
revenue jt receivegs in the shape
of taxes, earnings of State enter-
prises, loans from the public, de-
posits and funds and other miscel-
laneous sources. The Gonvernment
may cover the deficit ei'her by
running down its accumulated
balances or by borrowing from tke
banking system.”

So, the expenditure of accumulated
balances is also included in the defini-
tion of ‘deficit financing'. The Finance
Minister has stated that *he quantum
of deficit financing this year may be
of the order of Rs. 200 crores to Rs.
208 crores. I should very much like to
know how much of these Rs. J00 crores
comes from the accumulated balunces
—which is already includel ia the
definition of ‘deficit financing’—and
how much by what i3 called crealion
of money.
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I wish to raise this question because
we find that during the last three
years, the excess expeaditure over our
resources is not Rs. 202 croces. In the
Explanatory Memorandum also, no
explanation hag been given regarding
the actual amount vf defiit finaacing
we have had so far. On the basis of
the definition given by the Planuing
Commission—I have worked out the
figures for the last three yvars from
the accounts of 1952-53, lws3-54, and
the revised estimates for 1954-55—1I1
find that the surplus on the revenue
account is Rs. 42'43 crores. 1f we take
the capital account, i.e, the capital
budget for which the accouris are not
given but only the 1evised figures are
included in the Explanatary NMemo-
randum, we find that the deficit is
about Rs. 83'85 crores. As the capital
account and the revenue account are
mutually transferable, if I combine
these two together -which will aut be
correct, because the one is the
accounts, and the other is only the
revised flgures—the capital ceficit
since 1952-53 is of the order of Rs,
5142 crores or nearly Rs. 52 crores.

The point that I am raising is only
for the purpose of understanding the
mechanism of deficit inancing. We find
that the excess expenditure is of the
order only of about Rs. 52 crores,
during the last three years while the
Finance Minister has announced that
the deflcit financing bhas bwen of the
order of about Rs, 202 crores; that is
to say, new currency has been created
for the purpose of meeting this ex-
penditure. The money supply during
1954 is Rs. 150 crores more ihan the
trough in 1053, while according to the
Finance Minister's stateme-~t itself,
currency has been added to the extent
of only about Rs. 75 crores. Now, ihis
seems to be very perplexing. I at least
cannot follow how these flgures were
worked out.

In any case, deficit financing has, as
the Finance Minister has stated, ac-
quired now a positive role. I hope that
he will continue to evolve the techni-
que by which more and more of deficit
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financing could be used for develop-
ment of the country.

Indian economy has during the last

three or four years thown a remark-
able resilience. There is a new life, and
there is a new urge for better econo-
mic conditions in the rural areas. The
production has increased far beyond
the expectations of the Planning Com:
mission. Various articles of agricultur-
al produce have reached the targets
for five years within a period of thre.
years. This performance nf Lke people
of Indfa in the agriciltural sector has

been remarkable.
i

I am reminded of prophelr. insight
of Shri Jawaharlal Nehru. In Dis-
covery of India, he said:

“Surely, India ciuud n¢t have
peen what she undoubteily was,
und could not have continurd her
cultured existence for thousands
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of years, if she had not possessed
something very vital and enduring,
something that was worthwhile,
What was that something?”

The search for that “something”, of
course, is the duty and function of all
of us, and especially of the Finance
Minister, the Finance Ministry, the
public as well as the Planaing Com
mission,

Mr. Chairman: Doecs the hon. Mem
ber propose to continue?

Shri Mohiuddin: Yes. Shall I conti-
nue tomorrow?

Mr. Chairman; Yes, the hon. Mem-
ber may continue tomorrow. The
House will now stand adjourned till 10
a.m. tomorrow,

The Lok Sabha then adjourned til
Eleven of the Clock on Frilay, the 18t=
March, 1985.



